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Tuesday, November 20, 1862/
Kartika 29, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.
[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

TEHT & W

R st ffa fow : 7 W e
T fw Gt gz I A o @
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(F) #ar @R 7 Ffe & Ioow
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drat # feal # 9 S Fow
& Srge g e ?

To mgunfag : wFT F

et @ f& foad ot 3fe o=l &
IAF § IR {9 R®Ef F Frio
T et Afa oot o It feafa & gad
I 9=RTYT FT AFGT B /R F I
¥ 9x1d 437 g & I I oFEqAr
anfa 48 g% 2 e IR a1 e
faray ST |

st foifa fewr 0 W wRRT ¥
g1 fr AN T FEwar I F faq
FTFER Hfaw F @ & §F IEN
A E fF ®& g@ER Y 99 aF W
F :r¢ Afrwa Dfq faifa s g ?

o W guw fag : ST A qw
T ¥ IO F a9 mi aF w1
ffa fafewa 78 g% & afF7  w
A3 UF T afafq F d9EF § 9
39 afafa : U7 ¥ oK @i F T
g 39 Afq F T AW TgT@QT ATHT

Shri P. Venkatasubbaiah: May I
know whether the Government have
formulated the price of sugar-cane

from the recovery of sugar and, if so,
what are the details?

Mr. Speaker: He cannot bring in
now each and every variety.
=t Tio o w10¥7 : A HFeIH
ST [E &t 0T WL TG0 ar 7T IF
FT FIE T WiHew< (AARQD @
g #HIX I§H Fmd g 9T 3§ AV
WiFeaT SIggE F Fraq & @G
fos s@ ST T AW @ 7
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o W gaAn fag : s qFlw
@Y § Wk I geat & o afg g
? 99 ¥iFe g9 & @ § A1) fom
N F wiFe TR E TR @A WK
FfTT FGT fF 1 F FAFAT @

Shri Inder J. Malhotra: May I
known whether, in view of the present
emergency, the Government have
taken any steps to see that the prices
of agricultural commodities do not
either rise or fall above or below a
certain level?

Mr. Speaker: The question was
whether the prices would be linked
up with those of the commodities
manufactured by factories or not. Let
us confine the questions to that point
and not enlarge the scope. Shri
D. C. Sharma,

Shri D. C. Sharma: May I know if
the linking up of prices of agricul-
tural products with those of indus-
trial products has been done in any
country of the world and, if so, in
what way they have done it?

Dr. Ram
here. ...

Subhag Singh: Even

Mr, Speaker: The question is whe-
ther it has been done in any other
country.

Dr. Ram Subhag Singh: In some
countries it hag ' been done ang in
respect of one or two items we have
also done it here but not exactly of
that nature.

Shri Bhagwat Jha Azad: Since the
Government have accepted the prin-
ciple of giving remunerativg prices
to the agriculturists compared to the
factory commodities, how do the
Government propose to link the
prices? Do they want to leave it to
the ordinary theory of demand and
supply or are they taking some
action?

Mr. Speaker: There is no proposal
to link it up so far as I can under-
stand. Shri Maheswar Naik.
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Shri Maheswar Naik: May I know
whether at the moment the higher
prices of agricultural commodities
have any relation whatsoever to the
rise in prices of commodities manu-
factured in the factories?

Mr. Speaker: That is a different
question.

Shri Ranga: Am I to understand
that it is the policy of the Govern-
ment to see that there is not too much
of divergence between the price level
of industria] goods and that of agri-
cultural goods?

Dr. Ram Subhag Singh: Yes; that
will be our effort.
ft g fag - FT FER R}
Tz ar & f& &g s Thr wens fae-
7% 39 FRES F AW IF & fF IR
UF O O AR F FIHT JSM ar
¢ AT 6 TH FT FVEA FIAT ?

AW WQ A TF 95 A
FLIAS TARATT ST

A TRATT TN . @dT FT IqH
HR FT@M F O F T F qGAT
FAA FI FT W1 TEF & 7 H3
FIRIAT § HgaT F% G A forw
o f& fa== fFar s @y &, afe &,
v 39 9T fEFmmr guw Fm 7

o TW g fag : Mt {3 T@-
srar f& 5 fafzag s oar
FE g 799 5@ w7 76 gar
¢ IfF Ty syqe g/ o 41 arfe
wiaeg & f&FaEi #1393 q=emat &
aifera Frwa ot )

Avro-748 for 1.A.C.
+
f Shri S. M. Banerjee:
Shri Daji:
Shri Umanath:
263 J Shri P. R. Chakraverti:
* 3 Dr. P. Mandal:
| Shri M, L. Dwivedi:
| Shri S. C. Samanta:
_ Shri Morarka:
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Will the Minister of Transport and
Communications be pleased to state:

(a) whether ILA.C. have finalised
the proposal to purchase Avro-748;
and

(b) if so. the number of aircrafts
ordered by them?

The Deputy Minister in the Minis-
try of Transport and Commaunications
(Shri Mohiuddin): (a) and (b). The
Indian Airlines Corporation would go
in for Avro-748 for use on their
regional routes as soon as the air-
craft is available for commercial
operations.

Shri S. M. Banerjee: May I know
the number of Avro-748 aircraft which
have been requisitioned by IAC and
whether any of these have been made
available?

Shri Mohiuddin: No aircraft has so
far been made available. The esti-
mate is that IAC would require about
12 to 15 aircraft of this type.

Shri S. M. Banerjee: May I know
whether the price at which IAC is

likely to purchase this from the:

Defence Ministry has been decided?

Shri Mohiuddin: The price has not
yet been fixed.

Shri Heda: May I know when Gov-
ernment expect the supply of the first
batch of these aircraft and what would
be the number in the first batch?

Shri Mohiuddin: I can hardlv say
about it, because it is manufactured
under the defence production. As
soon as it is made available, we would
take it.

Shrimati Savitri Nigam: What would
be the actual price which IAC will
have to pay for these Avro-748 air-
craft?

Mr. Speaker: Hon. Members are not
attentive. That question has been
put and answered.

KARTIKA 29, 1884 (SAKA)
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“Feed the Hungry” Campaign

( Shri Surendra Pal Singh:
*264 J Shri Rameshwar Tantia:
* ) Shri Ram Ratan Gupta-

_ Shri Basumatari:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that India
has agreed to contribute a substantial
sum to the United Nations’ fund to
feed the hungry in the poor countries
of the world; and

(b) if so, what is the exact amount
of money that has thus been vledged
by India?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhbag Singh): (a) There is no “U.N.
Fund for feeding the hungry in the
poor countries of the world”, But
the F.A.O. of the United Nations has
initiated a World Food Programme as
an experimental programme for a
period of three years for multilateral
utilisation of food surpluses contribut-
ed voluntarily by the member cecun-
tries. It is intended that the sur-
pluses contributed should be utilised
to provide assistance, on request, for
meeting emergency food needs as well
as for implementing pilot projects
using food as an aid to economic and
social development in the less deve-
loped countries.

(b) India has pledged a contribution
of five lakh dollars in all over a
period of three years. Two-thirds of
the contribution will be in the form
of surplus commodities and one-third
in non-convertible rupees.

Shri Surendra Pal Singh: Will the
‘feed the hungry programme’ of the
FAO also cover the teeming millions
of hungry people in this country, and,
if so, what would be the criterion for
determining the quantum of aid to be
given to the various recipient coun-
tries?

Dr. Ram Subhag Singh: As I said
in reply to the main question, this
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is going to be a world food pro-
gramme, So, this country will also
have its share automatically. About
aid, I said that we have agreed to con-
tribute five lakh dollars, two-thirds of
which will be in the shape of surplus
commodities and one-third in non-
convertible rupees.

Shri Surendra Pal Singh: Apart
from India, are there any other Asian
countries which are contributing to
this scheme?

Dr. Ram Subhag Singh: The United
Nations and the FAO have approached
various countries, but the main meet-
ing of this World Food Programme is
going to be held next summer at New
York. The exact membership of this
programme will be known only by
that time,

Dr. P. S. Deshmukh: Has the Gov-
ernment allocated any definite sum on
programmes for the freedom from
hunger campaign in this country, and
if so, how much and what are the
items of programme that have bheen
accepted?

Mr. Speaker: That would be a
different thing altogether.

Dr. P. S. Deshmukh: The heading
of the question is misleading; it says
““feed the hungry’ campaign.”

Mr. Speaker: I have read the ques-
tion. It says:

‘“(a) whether it is a fact that
India has agreed to contri-
bute a substantial sum to the
United Nations' fund to feed
the hungry in the poor coun-
tries of the world; and

(b

if so what is the exac! amount
of money that has thus been
piedged by India?”

That is what the question is.
Dr, P. S. Deshmukin: Apart from
contributing, has any definite sum

been set apart for programmes in
this country?

Mr. Speaker: Order, order.

NOVEMBER 20, 1962
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Shri Hari Vishnu Kamath: Is the
Government's decision not liabie to
modification or change, particularly,
considering the fact that India does
not produce enough to feed her 450
million, and more so in view of the
present emergency?

Mr. Speaker: I do not think that
arises out of this.

Shri Hari Vishnu Kamath: 1s the
decision final in the present circum-
stances? Why should this poor coun-
try pay?

Mr. Speaker: That has been answer-
od.

Shri Hari Vishnu Kamath: I did not
catch the last part of the reply.

Mr. Speaker: Has some payment
been made?

Dr. Ram Subhag Singh: Not yet
We have decided to make that

Mr. Speaker: Is the Government
likely to revise that decision?

Dr. Ram Subhag Singh: This Is a
programme under which the FAO
and the United Nations will try to
open some production centres also.
Therefore, we are not thinking
on the lines the hon. Mem-
ber suggests, because we will
open some centres under this pro-
gramme to increase our production as
well.

Mr. Speaker: The hon. Member
wants to know whether the Govern-
ment is thinking of revising its policy
In that respect in view of the emer-
gency that has arisen in our own
country.

Dr. Ram Subhag Singh: In view of
the emergency situation we have al-
ready taken steps to increase produc-
tion particularly on this side. There-
fore, this programme is not going to
act adversely against our coun‘ry be-
cause under this programme wc are
entitled to open some centres to in-
crease our agricultural production. It
is not going to affect us adverscly.

Mr. Speaker: Therefore, there is no
need to revise the programme.
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Shri Hari Vishnu Kamath: Why
should we feced other countries when
w¢ are not able to feed our own
pecple?

Dr. Ram Subhag Singh: Tha: way
we will be able to increase our 2gri-
cultural production also,

Elecirification Programme of
Railways

+
( Sari S. M. Banerjee:
*265, { Shri P. C. Borooah:
| Shri Daji:

Will the Minister of Rallways be
pleased to state:

(a) whether measures have been
talken to rephase the electrification
programme of the Railways to en-
sure movement of additional one
million tons of coal to Calcutta for
shipment to Western and Southern
India;

(b) if so, what steps were taken
and whether the arrangements have
been completed; and

(c) what major changes have been
made in the programme?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

(b) and (c). Besides taking up
electrification of additional branch
lines in coal field areas around Anara,
Adra. etc., target dates for electrifi-
cation of the following sections near
Calcitta have been advanced:

Section From To
1. Duriamur-Rurdwar- Early IV Dec. ‘64
Saktigach Plan

Burlwan
“tsi0n . Do. Do.
3. Seal.!ah South Sen:.’65 March 65
4 Sakiza="-Calcur-  Early IV Dec.
ta Dkocs, via Plan 64
chord
g M- wrah-Bandel. .
i~cluding Tarakesh-
war Branch—Co -
version . Do. Dec. ’65
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Shri S, M. Kanerjee: Mav I know
what further progress has been made
to have electrification from Howrah
to Mognalsarai and when the entire
programme is likely to be completed?

Shri Shahnawaz Khan: The work
on tha civil engineering side iz in
progress and other connected preli-
minaries for electrification are well
in hand. We hope that up to Kanpur
the work will be completed during
the Thirq Five Year Plan period.

Shri U. M. Trivedi: May I know
whether the Government is aware of
the fact that lakhs and lakhs of kilo-
watts of electrica] energy ig going
vraste in the Chambal hydel scheme
and it is not being utilised for run-
ning the railways; if so, when a
scheme will ba placed before the
House for the utilisation of all that
energy?

Mr. Speaker: It is too far-fetched.
He is teiling us that some energy is
being lost in the Chambal projec:
and that it should be utilised for
electrification of railways.

The Mlinister of Railways (Shri
Swaran Singh): L think the Irriga-
tion and FPoawer Ministry has got
programmes for utilisation of the
electrical energy produced in the
Chambal project.

Shri U. M. Trivedi: 140,000 kilo-
watts are going waste.

Dr. K. L, Rao: May I know whe-
ther the Guvernment have under
consideration electrification of areas
round about Vijayawada which is
one of the worst bottle-necks in the
railway transport in the south?

Shri Shahnawaz Khan: For the
time being .here are no such plans,
ang we feel that with the doubling
of the tracks we wil] be able to cope
with all the traffic that is offering on
that side.

Shri Bhagwat Jha Azad: With re-
ference 10 pari (a) of the question.
could we have any idea as to by what
time the raiiway electrification pro-
gramme will znable us to carry the
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aditional one million tons?
Shri Shahnawaz Khan:
December 1964.
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Shri Dinen Bhattacharya: May I
know waetner the Railway Ministry
has got any plant to electrify the
Howrah-Burdwan Chord Section of
Howrah Division?

Mr. Speak¢r: Each section cannot
be taken up like that here.

Export of Steam Locomotives

rShri Sub:)*:ih Hansda:
| Shrij S. B. Das:
»266, { Shri S. C. Samanta:
Shbri N. R. Laskar:
| Shri B. K. Das:

Will the Minister of Railways be
Lleased to state:

(a) whether any further progress
173 been made in the proposal to ex-
nort steam  locomotives to foreign
countries and to search for the market;

;) whether any countries have
.2 forwarq with the proposal to
tave the locomotives; and

(¢) if so, which countries?

The Deputy Minister in the Minis-
t1y of Railways (Shri S. V. Rama-
siwamy): (a) There has been no suc-
vess so far though efforts are being
continued.

tb) and (c).

Shri Subodh Hansda: May I know
whether we have got any excess loco-
raclives which can be exported and,

Do not arise.
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if so, what is the number at pre-
sent?

Shri S. V. Ramaswamy: There is oo
question of any extra surplus betng
immediately available for export, but
if orders are placed we can certainly
export some steam locomotives.

Shri Subodh Hansda: What type of
lccomotives do Government propose
to export?

Shri S. V. Ramaswamy: As I said,
some steam locomotives, both broad-
gauge and metre-gauge, made at
Chittaranjan and at Telco.

Shri B. K. Das: May I know whe-
ther we have canvassed any country
so far in this respect?

Shri S. V. Ramaswamy: Unfortu-
nalely, in the neighbouring countries
tiiey are going in more and more for
diese! engines and there is no demand
for steam engines.

Shri D. C, Sharma: What are the
difficulties in the way of export of
these locomotives? Have any diffi-
culties been experienced by those
countries where they have been put
for sale?

Shri S. V. Ramaswamy: As I said,
what we can export are steam loco-
motives. Unfortunately, in the
neighbouring countries they are going
in more and more for diesel locomo-
tives with the result that we are not
able to market the steam locomotives
which we can export.
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Shri S, . Banerjee: The hon.
Minister has stated some time back
that this will be implemented re-
trospectively. 1 want to know whe-
ther it has been done retrospectively
from the same date on which the re-

commendations of the Pay Commis-
sion were implemented.

Shri Jagjivan Ram: As I said, it is
from 1st November 1961.

Restriction on engaging foreign
Artists
(" Shri Rameshwar Tantia:
‘268.( Shri Ram Ratan Gupta:
| Shri Yashpal Singh:

Will the Minister of Transport and
€Communications be pleased to state:

(a) whether Government restrictions
on engaging foreizn Caharet artist-
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es and musicians have affected tourist
industry;

(b) if so, whether anyv representa-
tion has been received in this connec-
tion; and

(c) the action taken thereon?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). These restrictions were im-
posed in August, 1962, and the impact
of these restrictions on the tourist
industry is being assessed. @A num-
ber of representations from individual
Hotels and the Federation of Hotel
and Restaurant Associations of India
have been received.

(c) The matter is under consider-
ation.

Shri Rameshwar Tantia: What are
the reasons for these restrictions and
what will be the foreign exchange
that we will save by this action?

Shri Raj Bahadur: One reason is
that we want to economise in foreign
exchange. Secondly, we want that
we should for entertainment, music
ete.

Shri Rameshwar Tantia: May I
know whether it has affected our
own artistes who are going abroad?

Shri Raj Bahadur: I do not think
that they are affected.

=t aare Tag . Far wEEg A
St Ft AE & fF g ¥ A i
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Zonal Set-up of Railways

+
( Shri Harish Chandra
*269. 4 Mathur:
| Bhri Umanath:
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rShri Kolla Venkaiah:
| Shri P. Kunhan:
Dr, M. S. Aney:
Shri Kajrolkar:
| Shri Joti Saroop:

Will the Minister of Railways be
pleased to state:

(a) whether the present Zonal set-
up is being reviewed with a view to
investigate the necessity of any fur-
ther reorganisation;

(b) whether there is any proposal
for reorganisation of any of the exist-
ing zones; and

(c) if so, the details and purpose
thereof?

The Deputy Minister in the Ministry
of Railways (Siiri Shahnawaz Khan):
(a) This matter is under constant re-
view with reference to operating and
administrative needs.

(b) Not yet.
(c) Does not arise.

Shri Harish Chandra Mathar: May I
know if the Government of Andhra
submitted certain proposals in this
respect and whether any discussion
has taken place between the railway
administration and the Government
of Andhra in this matter?

Shri Shahnawaz Khan: It is not a
matter of any State Government sub-
miiting any proposals. The only cri-
terion for creating new zones is the
operational efficiency of the railways.
Whenever we find that there is any
need for it, action will be taken irres-
pective of the fact whether any State
Government has taken it up or not.

Shri Ranga: That is not an adequate
answer.

Mr. Speaker: As to the matter of
fact, that should be answered.

The Minister of Railways (Shri
Swaran -8ingh): The Andhra Pradesh
Government has not officially written
recently, but one or two Ministers
have mentioned it to me and one
Minister has also written to me that
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this matter may be examined. I have
explained the position to him on
the lines indicated by. the hon. Deputy
Minister.

Shri Harish Chandra Mathur: [s it
not a fact that the hon, Minister him-
self feels from the facts available that
the workload on these railways has so
considerably increased that it leads to
inefficiency unless there is creation
of another two new zones? May 1
know whether this proposal for the
creation of two new zones has receiv-
ed any attention from the hon.
Minister?

Shri Swaran Singh: As soon as [ find
that the workload on any zones has
increased so much that it cannot be
carried on efficiently, I will certainly
re-organise and create another zone.
So long as another zone is not created
it should be presumed that I have not
come to the conclusion suggested by
the hon. Member.

Dr. M. S. Aney: At Kalamna near
Nagpur certain staff quarters and all
those things had been built and people
were told that these were the quariers
that were being constructed for t.e
staff which was going to be locatea
for the new Central Zone thal was
being created. Is it a fact?

Shri Shahnawaz Khan: There is
some misunderstanding about it. The
quarters at Nagpur are being con-
structed for the new division as a
resul. of the divisionalisation scheme
introduced on the South Eastern Rail-
way. They are not for the rew
zone.

Shri Heda: May I know ivw»ether
Government have investigated that
the late running of the various trains
between Vijayawada and Waltair, on
the one hand, and Vijayawada and
Chanda, on the other, which are pro-
verbially delayed, is due to the fact
that these two sections are situated
at the end of two different zones?

Shri Swaran Singh: That is not a
fact.
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Shri Bhagwat Jha Asad: May 1
know whether apart from the con-
stant departmental review the orga-
nisation and administrative matter
has been gore into in the immediate
past to find out the justification for
the re-organisation of the zonal set-
up?

Shri Swaran Singh: This tHing has
been gone into from time to time.
This matter was discussed at the
time of the Budget debate also when
it was mentioned that as a result of
review, two new zones, namely, the
North Eastern and the North East
Frontier Zones had been created.
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Dr. M. S. Aney: Was there any pro-
posal before the Railway Board sub-
mitteqd either by the Government of
Bombay or by some other authority
to tha effect that a Central Zone
shoulq be created with its head-
quarters at Nagpur in view of the
importance which Nagpur has at-
tained?

Sh*} Swaran Singh: There is a
Central Zone; there is a railway
known as the Central Railway. There
was no proposal to create any other
zone with Nagpur as its h=adquarters.
Probably, that is the question which
the hon. Member has in mind and
which he is not putting directly.

Export of Raw Sugar

( Shri Rameshwar Tantia:
g7, J Sbri Sham Lal Saraf:
") Shri Basumatari:
( Shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:
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~ (a) whether export of raw sugar to

Japan has been struck on compara-
tively favourable terms when refined
pugar exported to US.A. had to be
subsidised heavily by Government;
und

(b) if so, what further steps will
be taken to augment the export of
raw sugar to other importing coun-
tries in the world?

The Parliamentary Secretary to the
Minister of Food and Agricuiture
(Shri Shinde): (a) No, Sir.

(b) Does not arise. Based on cur-
rent year’s production of raw sugar—
which is being attempted for the first
time—Indian sugar factories may be
required to undertake production of
larger quantities of raws in the years
to come.

Shri Rameshwar Tantia: What was
the world market price so far as the
iast sale was concerned in rupees per
maund and what is the present world
nmarket price today?

Shri Shinde: The present world
market price is approximately 29:25
pounds and it is always quoted in
terms of tons and not in maunds.

Shri Rameshwar Tantia: I wani
the price in rupees per maund

Shri Shinde: That can be calculated.

Shri Shivananjappa: May I know
whether any special concession has
been given "to those factcries which
are producing raw sugar exclusively?

Shri Shinde: No special concession
has been granted. The work of ex-
porting raw sugar has been enirusted
to the Indian Sugar Mills Association
Export Division., Some arrangement
*25 been arrived at. But there is no
special concession as far as export of
raw sugar is concerned.

Shri Shivaji Rao S. Deshmukh:
What concession can the Co-operative
sugar factories get who want to
switch over to the manufacture of
raw sugar?
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Shri Shinde: Co-operative sugar
factories are participating and they
are represented in the Export divi-
sion of the Indian Sugar Mills Asso-
ciation, As far as export of - raw
sugar is concerned, they are treated
.on par.

Shri Tulshidas Jadhav: May I know
‘whether sugar factories in Maharash-
tra have agreed to produce raw sugar
and to export and if so which are the
factories which have agreed and what
quantity is going to be exported?

Mr. Speaker: That is entering into
too many details.

Shrimati Savitri Nigam: May I
know if small khandsari umits will
aiso be allowed to produce raw sugar
and their sugar also will be exported?

Shri Shinde: The point is, according
tu specification of raw sugar, raw
sugar is required to be 96° polarisation
and above and khandsari plants can-
not produce that sort of sugar.

Mr. Speaker: Shri D. C.
Next Question,

Sharma.

Shri Basumatari: My name is also
there, Sir.

Impori of Rice from U.S.A.

#273. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether US.A. Government
have been asked to supply an addi-
tional one million tons of rice under
Public Law 480 to boost our buffer
stock to counteract any abnormal
rise in prices; and

(b) the nature of reply received, if
zny?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No, Sir. No for-
ma! request for any additional allot-
ment has been made to U.S. Govern-
ment.

(b) Does not arise.
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Shri D. C. Sharma: May I know if
the Government has built up any
buffer stock so far as rice is concern-
ed and if so, from which country
that buffer stock has come?

Some Hon. Members: We could not
hear the question.

Mr. Speaker: The hon. Member
should face the Chair when he puts
the questicn so that others also might
hear,

Shri D. C. Sharma: I always do so.

Mr. Speaker: He
the Minister.

Shri D. C. Sharma: I always address
you. You are my patron. May 1
know if the Government of India has
built up any buffer stock so far as
rice is concerned and if so from
which country that buffer stock has
come?’

addresses only

Shri A. M. Thomas: It has often
been stated on the floor of this hon.
House that there is at present a buffer
stock of 2 to 2} million tons of both
wheat and rice, With regard to
stocks of wheat, it has been mainly
built up by imports from the U.S.A.
under P.L. 480. With regard to rice,
it has been built up by internal pro-
curement, by import from Burma and
from Egypt and also from the U.S.A.

Shri Inder J. Malhotra: May I know
whether during the last month, in
view of the present emergency, the
Ministry of Food and Agriculture has
made any arrangement with the
U.S.A, for the import of rice in addi-
tion to P.L. 480?

Shri A. M. Thomas: Under the P L.
480 agreement entered into in 1960,
we have imported only about 4 lakh
tons out of a million tons contracted
for. There is still left to import 6
lakh tons. With regard to the phas-
ing of that quantity that is left and
also with regard to the possibility of
getting something extra, possibilities
are being explored. But, no formal
request has yet been made to the
U.S.A. because our crop position as
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well as the U.S. crop position have to
be assessed.

Shri D. C. Sharma: I know what
possibilities are being explored and
how long it will take for the Govern-
ment to come to a decision with re-
gard to those possibilities?

Shri A. M. Thomas: In fact, we may
get about 2 lakh tons or a little more
from Burma. We are also exploring
the possibility of importing some
quantity from Egypt. As I have al-
rcady stated, we have got still 6 lakh
tons to import from the U.S A. under
the agreement already entered into. I
have already said that with regard
to additional quantity, it will depend
upon the cropposition in India as well
as in the US.A,

Utilising Steel Scrap by Railway
Workshops

EE K
274 J‘Shri R. S. Pandey:
: " Shri Vidya Charan Shukla:
Will the Minister of Railways be
pleased to state:

{a) whether it is a fact that under
instructions of the Railway Board, the
Railways were prohibited from dis-
posing of their steel scrap with the
object of using the same in the Rail-
way Workshops;

(b) whether prior to issue of such
instructions any asséssment had been
made of the steel scrap likely to be
so available and the quantity that
could be utilised by the Railway
Workshops;

(c) whether it is a fact that a loss
of over Rs. 8 lakhs came to be involv-
ed due to deterioration of accumulat-
ed stocks of steel scrap because the
Railway Workshops were not able to
utilise the scrap; and

(d) what action, if any, has been
{aken in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No. The Railway Board
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did not impose a tctal embargo on the
sale of scrap.

(b) Yes, Whatever restrictions
were there, they were imposed with
due regard to the requirements of the
Railways.

(c) No.
(d) Does not arise.

Shri U. M. Trivedi: Are Govern-
ment aware of the fact that about
Rs. 4 lakhs worth of iron scrap is
lying at Madar station near Ajmer
and is not being utilised for the last
four years?

Shri Shahnawaz Khan: I am not
aware of this particular case, but it is
true that we have quite a substantial
quantity of iron scrap lying at various
depots. This might be one of those
depots. But we are utilising these
scrap as best as we can. We have
been sending large quantities of iron
and steel scrap to the steel factories,
and we are also giving it to the rail-
way workshops, and to the ordnance
factories. Now, the embargo has
been lifted, and we can give it to the
private users also.

Shri Hari Vishnu Kamath: You will
have to buck up a little.

Shri Maheswar Naik: What is the
estimate of the scrap available with
the different railways at the moment,
and how all those stocks are being
utilised by the railway workshops?

Shri Shahnawaz Khan: The latest
figures available with me are for the
year 1960-61, The estimate is about
2,58,000 tons.

Mr. Speaker: He wanted to know
how it is being utilised also.

Shri Shahnawaz Khan: As I sub-
mitted before, some of it was being
serit to the steel factories; some was
being utilised in the railway work-
shops, and some portion given to the
private foundries to manufacture
things for the railways such as cast
iron sleepers etc.
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Shrimati Savitri Nigam: In view of
the fact that this scrap has been lying
since the last many years, have the
Railway Ministry made any plan to
utilise this scrap during this present
emergency as quickly as possible?

Shri Shahnawaz Khan: Yes, we
have authorised the different railways
to act in the maner they consider fit,

Pondicherry Port

+
“275 J sari Kapur Singh:
* 7\ Shri P. K. Ghosh:

Will the Miaister of TranspOort and
Communications be pleased to state:

(a) whether it i3 a fact that the
Pondicherry Administration has urg-
ed the Urnion Trangport Ministry
to take steps to provide Pondicherry
Port with sufficieat traffic in view of
the facilities being created there;
and

(b) if so. what action has been
taken by the Government of India in
this regard?

The Minister of Shipping in the
Ministry ¢f Transpdri and C mmuai-
cations (Shri Raj Bahadur): (a) and
(b). 2y statement is laid on the Table
of the House, [See Appendix I, an-
nexure No, 63].

Shri Buta Singh: May I know
what difficulties have come in the
way of providing sufficient traffic to
this port?

Shri Raj Bahadur: The Pondi-
cherry pier has been opened recent-
ly, aad steps have been taken as in-
dicated in the statement to augment
the traffiz.

Ship-launching at Nagasaki for
Jayant; Shipping Corporation
+
276. f §hr1 Inflrajit Gupta:
\ Shri Daji:
Willt the Minister of Transport

and Communications be pleased to
state:

(a) whether a new ship- for the
Jayanti Shipping Corporation has
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been built and launched at the Naga-
saki Shipyard Japan;

(b) it so, the type of the vessel and
its tonnage; and

(c) the total cost of its construc-
tion?

The Minister of Shipping in the
Ministry of Transport and COmmuuni-
cations (Shri Raj Bahadur): (a) Yes.
Sir.

(b) The vessel is a single screw
motor bulk carrier of about 32,250
D.W.T.

(c) The contract price of the vessel
is U.S. Dollars 4,491,000 (approx:malte-
ly Rs. 2.1 crores).

Shri Indrajit Gupta: What arc the
arrangements ‘made by the Jayunti
Shipping Corporation for paymon:
for this vessel? How is the crup.-
for this vessel? How is the corpo-
ration going to pay for this ship? .Ig
the vessel going to be chartered by
any petroleum or oil company?

Shri Raj Bahadur: This is a bulk
carrier. It will be used for carrying
either foodgrains or iron ore etc. for
cur country or in cross trade. In
case it is employed in Indian trate.
it will save foreign exchange fer u:.
and if it is employed for cross tradc.
it will earn foreign exchange fci us.

So far as paymeat ig concernasd, 10
per cent of the price will be paid by
the company from out of its own ¢
sources, and 90 per cent of the pr
will be met out of the loan in case
they need it.

Shri Indrajit Gupta: May 1 know
whether there were any specia! cir-
cumstances which warranteq the pre-
sence of the Finance Minister, the
Shipping  Minister and the Indian
Ambassador in Japan. at the tim: of
the launching of this vessel?

Shri Raj Bahadur: The Finance
Minister during his tour which had
already been fixed for Japan hap-
pened to be in Japan at the time
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‘when this ship was ready for launch-
ing. Therefore, advantage was taken
of his presence to mark this occasion
because this vessel happens to be the
first bulk carrier and it also happens
to be the biggest ship that our mer-
chant marine will now come to
poseess. This ship is going to be
delivered by the end of December.

So far as the Minister of Shipping
was concerned, he happened to be
there in connection with exploring
posstbilities for collaboration for the
secand shipyard. The Ambassador
was invited for the occasion and natu-
rally he came. ...

Mr. Speaker: Next question.
Paradip Port
+

( Shri Narendra Singh Mahida:
) Shri Yashpal Singh:

) Maharajkumar Vijaya Ananda:
| Shri Bishanchander Seth:

Will the Minister of Transport and
Commaunications be pleased to state:

«277.

(a) whether it is a fact that the
Central Government have decided to
urdertake the development of Paradip
Port in Orissa;

(b) if so, what would be the esti-
mated expenditure on this Project;

(¢) whether any foreign assistance
has been sought for this;

td) if so, from which quarters; and

(e) the details thereof?

The Minister of Shipping in the
Ministry of Transport anq COmmunij-
cations (Shri Raj Bahadur): (a) to
(e). A statement is laid on the Table
of the House,

STATEMENT

The development of Paradip Port
as «n Intermediate Port is alrezdy in-
cluded in the Third Five Year Plan
and the Government of India have
made a provision of Rs. 1.5 crores for
the grant of loans to the State
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Government to cover the expenditure
in this regard. The State Govern-
ment have proposed that Paradip
Port should be developed as a deep-
sea port for the export of iron ore on
a large scale from the Orissa mines.
This scheme is under examination by
the Planning Commission. The State
Government's proposals envisage the
export to begin with of about 2 mil-
lion tons of iron ore from the Tomka-
Daitari mines through Paradip. The
cost of developing Paradip Pert to
handle this traffic is estimated at
Rs. 16 crores. A team representing
Japanese interests is at present in
India to conduct negotiations in re-
gard to the various aspects of the pro-

ject including the purchase of iron
ore exported through Paradip. The
negotiations are at present in pro-

gress.

Shri Narendra Singh Mahida: How
much money has been spent on this
port in the Third Plan period?

Shri Raj Bahadur: Under the Third
Plan, as has been mentioned in the
statement, Rs. 1.5 erores have been
earmarked for being spent. As to
how much has already been spent, 1
require notice.

ot g fag: FFcFrEm af-
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Shri Maheswar Naik: May I know
whether the foreign experts from
Japan have already completed their
survey of thig area regarding finali-
satinn of port construction?

Shri Raj Bahadur: My information
i3 that the team of Japanese ex-
perts has come here with a view to
exploring possibilities of exporting
iron ore from the Tomka-Daitari
mines through Paradip. At present,

2384
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( they are busy with negotiations in
this connection.

Shri P. Venkatasnbbiah: May 1
know whether there is any proposal
to have financial assistance from
Japan for development of this port
since the iron ore that is to be sent
to Japan i= to be exported mainly
from this port?

Shri Raj Bahadur: I am not aware
of the detail; and also on the lines
on which negotiations are prcceed-
ing.

Shri Hari Vishnu Kamath: Has
Government formulated a clear policy
including priorities, with regard to
various ports on the east and west
coasts? If so, does Paradip enjoy a
higher priorily than some others?

Shri Raj Bahadur: So far as this
port is concerned, as 1 have already
submitied, Rs. 1.54 crores have
been allotted for its development
under the Third Plan with a view to
make it good enough to handle as
much as 5 million tons of traffic. By
the time it comes to that level, we
shall try twc see....

Shri Hari Vishmu Kamath: I am
sorry. My question relateq to prio-
‘rity in the matter of construction of
the port.

Shri Raj Rahadur: He referred to
the principles and so, I have ex-
plaineq .he principle, that when we
come up to a certain level of traffic
we take further steps. If this plan
for exporting 2 million tons of ore
is finalised, then we shall proceed
further.

Shri Hari Vishnu Kamath: I refer-
red to priority in the matter of con-
struction. The answer is quite diffe-
rent from the question

Mr. Speaker: Unless the Minister
tells the hoin. Member what priority
if any, has been given to this port,
he will not be satisfied.

Shri Raj Bahadur: .I think the
House is already aware that so far
a3 the Third Plan is concerned, for
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new ports we have given priority for
developmerit in the case of Mangalore
and Tuticorin. This Paradip Port
development comes as a separate pro-
posal. o

Shri Hari Vishnu Kamath: That is
what I wanted.

Shrimati Savitri Nigam: It is men-
tioned in the statement that the cost
of development of Paradip port to
handle this traffic is estimated at Rs.
16 crores. May I know whether this
amount will be required in Indian
curreacy or in foreign exchange?

Shri Raj Bahadur: This is all un-
der investigation, The Planning
Commission has to examine and scru-
tinise these figures. I think a large
part of this wil]l be required in Indian
currency; only a small portion, if at
all, would be required in foreign ex-
change.

Survey of Dandakaranya

278 J Shri Surendra Pal Singh:
"7\ Shri Bishanchander Seth:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
errment are proposing to send a team
of experts to Dandakaranya to survey
its potentialities for farming, foresiry
and horticulture; and

(b) if so, when it is likely to be
sent?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) The compnsition of the team is
under consideration and as soon as
it is decided, the time for its visit will
also be finalised.

Export of Raw Sugar

*279. Shri Maheswar Naik: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether (the Export Azency
Division of the Indian Sugar Mills
Association has entered into a contract
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with an International trade house
for export of raw sugar to the tune
of two lakhs tonnes;

(b) whether it is also a fact that
the proceeds of the exports would be
wtilised for import of fertilizers from
abroad; and

(c) what are the relevant details

of this deal?

The Parliamentary Secretary to
Minister of Fo6d anq Agriculture
(Shri Shinde): (a) Yes, Sir. N

(b) Only 50 per cent of the reali-
sations from export of sugar would be
utilised for import of fertilizers.

(c) The dea] covers export of 15
to 2.0 lakh metric tons of Indian cen-
trifugal raw sugar of fair average
quality to Japan, Republic of Korea,
South Vietnam West Europe, North
Africa, South America, etc. during
1963. The price of raw sugar will be
determined on a price fixing basis
linked with London Daily Price.

Shri Maheswar Naik: What is the
existing gap uvetween the indigenous
production c¢f fertilisers and the re-
quiremeais of the country?

Shri Shinde: At present we have
enough quantiiies to export, and the
carry ove;- on 3lst October was about
10 lakh tons.

Shri Maheswar Naik: May I know
whether the agreement which is
going to be entered into envisages
any concessional price for import of
fertilisars 'n consideration for the
price of export of raw sugar?

Shri Shinde; The price of raw su-
gar, as I have already stated in the
House, is linked with. the London
daily price. As far as the price of
the ferti'isers which we are going to
import i~ concerned, it is also the
international prevailing price.

Shrj Bishwanath Roy: May I know
if the export o’ raw sugar will affect
in any way the stock kept every
wyear as reserve?
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Shri Shinde: The export quantities
are based oun internal requirements
and the possibilities of the quantities
which w¢ <an export.

st qasRE wwE F AT
e § fF A T e argw R S
It } 389 WY & gEwt g
faem & fagm @eae frar & #ie &9
s a1 faa a4 faan fFa agF
faar & 7

Shri Shinde: The co-operativie
sugar facrories in Maharashtra are
participating in the production of
raw sugar, ang the leading factories
in Maharashtra have already started
production of raw sugar.

Shri Shivaji Rao S. Deshmukh:
May I kiocw whether the agreement
stipulates any reservation of quotas
for the co- wperative sugar factories,
and whether the proximity of a fac-
tory to lhe port of export is a con-
sideration for fixing quota and cost?

Shri Shinde: Anybedy, any un-
dertaking in raw sugar which desires
to undertake the manufacture of
raw sugar is welcome. So, there is
no question of reservation fdor any
particular group of factories.

Foodgrains sent out of Madhya
Pradesh

*280. Shri A. S. Saigal: Will the
the Minister of Food and Agriculture
be pleased to state:

(a) how much foodgrains have been
sent out of the State of Madhya Pra-
desh during the period November
1960 to 30th September, 1962 each
year separately; and

(b) whether the stock available
with Food -Ministry in Central Gov-
ernment stores and Central Govern-
'ment Warehouses in the State is
.sufﬁcient to meet the deficit, if any?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) Quantities of
foodgrains ;moved by rail on trade
account as well as on Government
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account from Madhya Pradesh during
the period November, 1960, to Sep-
tember, 1962 were approximately as
follows:

(In ooo metric Tons)

Period Quantity
November & December 1960 160
1961 1i73

1962 (Up to 30th September) 763

Information about trade movement
by road is not available. No food-
grains were moved by road on Gov-
-ernment account,

(b) Madhya Pradesh is surplus in
foodgrains. Sufficient stocks of rice
and wheat are also held by Govern-
ment in Madhya Pradesh itself to
meet the situation in case of any
emergency. Besides, Government of
India holq large stocks of foodgrains
.at strategic centres from where they
can be moved at short notice.

Shkri A. S. Saigal: May I know
whether scarcity conditions are pre-
vailing in many parts of Madhya
Pradesh, especially in Chattisgarh
and will Government start releasing
the stock from their godowns?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): Reports about the
.conditions in Chattisgarh are really
exaggerated. We have made enquir-
jes. Of course, there may be some
drop in production, but there are no
scarcity conditions at all in the Chat-
tisgarh area.

Shri A. S. Saigal: I want the hon.
Minister to make an enquiry through
the Madhya Pradesh Government to
find out whether scarcity conditions
are prevailing or not in Chattisgarh.

Mr. Speaker: The hon. Minister will
take it as a suggestion. .

Shri U. M. Trivedi: In the reply that
was given by the hon. Minister, it was
stated that Government had not col-
lected figures of such foodgrains being
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sent out of Madhya Pradesh to Maha-
rashtra, Gujerat and Rajasthan by
roaqd transport. Is it a fact that such
transport has been carried out by re-
gular smugglers through the officers of
the police agency specially posted at
all borders of Madhya Pradesh and
because of that these figures are not
being disclosed here?

Shri A. M. Thomas: There is no
question of smuggling-Madhya Pradesh
Gujerat and Maharashtra are in one
and the same zone. There can be
free movement.

Shri U. M. Trivedi: The hon. Minis-
ter is wrong in so far as rice is con-
cerned.

Mr. Speaker: He may be wrong.
But hon. Members can only get infor-
mation, so far as is known to the hon.
Minister. It may not be smuggling if
Government knew of it.

oY aF :H{T a8 9 ¥9 & fF T
=2 ¥ SfE & a1 N @ moe
ISR G Sl B B
F1T 7 o & fa g0 sakT 9 A}
TG AT gha WX 9 faew a=< fer
Imq ?

Shri A. M. Thomas: I have already
stated that there are no scarcity con-
ditions. In fact we have allotted a
quantity of 2700 tons of rice to
Madhya Pradesh but they have been
able to lift only 319 tons because

there hag not been the necessary off-
take from the fair price shops.

Effect of Travel Restriction on Air
India

+
[ Shri Surendra Pal Singh:
Mathur:
Shri Harish Chandra
*281. Shri Ram Ratan Gupta:
Maharajkumar Vijaya
Ananda:
| Shri Inder J. Malhotra:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the re-
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cently imposed curb on foreign traveis
has adversely affected the finances of
the Air India; and

(b) if so, what steps are being taken
to stabilize the financial position of
this public undertaking?

The Deputy Minister in the Miris-
try of Transport and Communications
(Shri  Mohiuddin): (a) Passenger
revenue earned by Indian stations
during July/August/September, 1962,
show a drop of over 20 per cent as
compared to the corresponding period
last year. This drop is attributable to
the restrictions imposed by the Re-
serve Bank on foreign travel, cffec-
tive from 1st July, 1962.

(b) In order to increase the Air
India’s revenue earnings, more inlen-
sive sales efforts are directed towards
the following categories of traffic:—

(i) Passengers who do not re-
quire a ‘P’ form to leave the
country i.e., foreign nationals
temporarily resident in India.

(ii) Businessmen and students
for whom the Reserve Bank grant
‘P’ forms on merit.

(iii) Cargo traffic.

(iv) Traffic from foreign coun-
tries to India and other points on
the Air India’s routes.

Shri Surendra Pal Siagh: How
many flights per week are being
operated by the Air India Inter-
national at present, and what is the
average number of passengers per
flight?

Shri Mohiuddin: The number of
flights to London is the same as pre-
viously—seven flights a week. As re-
gards the load, I have already stated
that it has reduced.

Shri Inder J. Malhotra: In view of
the decrease in revenue, may 1 know
whether the Ministry has approached
the Finance Ministry for some con-
cessions or relaxation of restrictions?

Shri Mohiuddin: No, Sir.
2159 (Aij) LS—2
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Shri Surendra Pal Singh: Is it a
fact that the fall in traffic is more in
the west-bound flights than in the
east-bound ones?

Shri Mohiuddin: That is true be-
cause the restrictions are for our tra-
vellers mainly from India to West.

LD.A. Credit for P. & T. Departraent

+
(" Shri Bhakt Darshan:
. Shri P. C. Borooah:
J Shri Bhagwat Jha Azad:
1 Shri Tan Singh:
| Shri A. V. Raghavan:
| Shri Pottekkatt:

*282.

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
International Development Associa-
tion has extended a credit of $ 42 mil-
lion to India for the P. & T. Depart-
ment; and

(b) if so, how the credit is pro-
posed to be utilised?

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): (a)
Yes.

(b) The credit will be utilised for
the purchase of telecommunication
materials to be imported from abroad.

W e TR e, 1 oag
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Shri Hari Vishnu Kamath: Is it a
fact that a special delegation of the
P&T Board was deputed for this pur-
pose and if so, was the Indian diplo-
matic mission on the spot not able to
negotiate this transaction?

Shri Jagjivam Ram: Yes; a delega-
tion was sent and it was at the ins-
tance of the World Bank and our em-
bassy there.

Shri A. V. Raghavan: May I konw
whether there is any proposal to uti-
lise any portion of this amount for
providing direct telephone and tele-
graph facilities between Trivandrum
and Kozhikode?

Mr. Speaker: It is a different ques-
tion.

Shri Bhagwat Jha Azad: By what
time would the first instalment be ar-
riving in India and what would be the
amount of the first instalment?

Shri Jagjivan Ram: This is for the
import of material. Specifications are
being worked out, and as soon as
they have been worked out, world
tenders will have to be invited. After
the world tenders are invited, the
materials will be imported and pay-
ment will be made by the IDA.

Shrimati Savitri Nigam: May 1
know what special projects are going
tce be taken up with the credit of the
IDA?

Shri Jagjivan Ram: It is not for any
one project. It is for the general in-
crease of the telecommunication faci-
lities in the country.

Mr. Speaker: Order, order. There is
much noise. I cannot carry on the
proceedings in this manner. Either I
should stop or hon. Members should.
Shri Pottekkatt.

Shri Pottekkatt: May I know whe-
ther any amount will be set apart for
telegraph and telephone communica-
tions in Kerala?

Mr. Speaker: That does not arise.
Next question.
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Crop Imsurance

+
( Shri Rameshwar Tantia:
*284. { Shri Sham Lal Saraf:
| Shri Inder J. Malhotra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the progress that has so far been
made in giving a start to Crop Insu-
rance; and

(b) whether along with Crop Insu-
rance Cattle Insurance will also be
introduced?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) In pursuance
of the assurance given to Parliament
in 1947 a scheme of crop insurance
was formulated and circulated to
various State Governments for adop-
tion. The State Governments did
not however find it possible to imple-
ment the scheme owing to financial
stringency.

The Government of Punjab has,
however, made a provision for imple-
menting a pilot scheme for crop in-
surance during the Third Plan pertiod.
The work is likely to start in 1963-64,
after legislation for this purpose is
undertaken as the scheme is to be
implemented on compulsory basis.

Further continuance of this scheme
in Punjab or its adoption by other
States will depend on the result
achieved in connection with this pilot
scheme. )

(b) No.

Shri Rameshwar Tantia: May I know
whether the Government have ex-
amined the feasibility of such insur-
ance and, if so, what are the mea-
sures?

Dr. Ram Subhag Singh: Yes; we
have examined the feasibility and we
think that it is quite feasible to be in-
troduced, and therefore, we have ad-
vised the State Governments to un-
dertake it if they so desire.
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Shri Inder J. Malhotra: During the
lasc session, the hon. Minister had
stated in reply to a previous question
that statistics are being collected as
far as this scheme is concerned. May
I know to what extent progress has
been 'made ag far as the collection of
statistics is concerned?

Dr. Ram Subhag Singh: Now, the
Bill is ready and we have asked the
Punjab Government to send their
officers for consultation. But, in the
meantime, as hon. Members know,
this emergency has arisen and we are
awaiting the arrival of the Punjab
Government'’s officers here.

Shri D. C, Sharma: A pilot scheme
is being tried in Punjab. What is the
extent of that pilot scheme?

Dr. Ram Subhag Singh: Six centres,
one each in six districts, are going to
be taken according to this scheme
after the Bill is enacted into law.

Shri D. D. Puri: What is the quan-
tum of Central assistance for this
pilot scheme in the Punjab?

Dr. Ram Subhag Singh: Actually,
that will have to be determined, but
this is going to be a centrally-spons-
ored scheme.

Shri B. K. Das: May I know whe-
ther the Punjab Government is meet-
ing all the expenditure now for this
scheme?

Dr. Ram Subhag Singh: This is a
Central scheme.
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Shri Jaswant Mehta: As the Minis-
ter has stated that the States are not
prepared to accept the scheme due to
financial stringency, why is the Cen-
tral Government not taking up the
scheme?

Dr. Ram Subhag Singh: We have
not dropped it. We have approachad
the State Governments to undertake
this scheme -and the Punjab Govern-
ment is the first State which has come
forward. Others are also welcome.
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Production of Eleciric Locomotives

+
[ Shri Maheswar Naik:
*286. { Shri Bishamchander Seth:
\ Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that an
agreement has been signed by the
Government of India with eight
foreign concerns known as Group for
production of electric locomotives in
India;

(b) if so, what are the broad out-
lines of the agreement; and

(c) what type of assistance will be
given by the eight representatives ot
foreign concerns?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmaway
Khan): (a) to (c). A statement is
placed on the Table of the House.
[See Appendix I, annexure No. 64].

Shri Maheswar Naik: May I know
whether Heavy Electricals, Bhopal
are going to manufacture electric loco-
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motives: We are told that an agree-
ment has been entered ‘into between
the Heavy Electricals and “Messrs
Group”. May I know whether already
Heavy Electricals, Bhopal were not
manufacturing electric locomotives?

Shri Shahnawaz Khan: The manu-
facture of electric locomotives consists
of two portions. The mechanical por-
tion will be manufactured at Chitta-
ranjan and the electrical portion will
be manufactured at the Heavy FElec-
tricals Limited, Bhopal.

Shri Maheswar Naik: *May I know
what is the total amount of consuita-
tion fees which the Heavy Electricals
are going to pay to this group of con-
cerns?

Shri Shahnawaz Khan: An agree-
ment has been entered into. They are
for different amounts for different
items.

Shri S. M. Banerjee: May I know
whether electric locomotives are
likely to be manufactured during
the third Plan or it will be taken
over to the fourth Plan?

Shri Shahnawaz Khan: We hope to
manufacture about 60 electric locome-
tives per year by the end of the third
Plan.

IA.C.

+
*287 [ Shri R. S. Pandey:
‘' Shri Vidya Charan Shukla:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No. 63 on the 2nd August, 1960 and
state:

(a) whether in pursuance of the cost
structure Committee’s recommenda-
tions made in March, 1959, any action
has been taken in regard to the reduc-
tion of the assets of the Indian Air-
lines; and

(b) if so, particulars thereof?

The Deputy Minister in the Minis-
try of Transport and Communications
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(Shri Mohiuddin): (a) and (b). The
recommendation of the Committee
that Government should give consi-
deration to the revaluation of the
capital of the Corporation and shouid
authorize writing off of any part
of it which did not correspord to the
realisable value of assets was examin-
ed in consultation with the Corpora-
tion and it was decided that there was
no need to undertake such a re-valua-
tion of the capital of the Corporation
as that would not result in any mate-
rial change in the capital structure of
the Corporation.

International Society of Sugarcane
Technologists

Shri Basumatari:
288, J
288. \ Shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the eleventh congress
of the International Society of Sugar-
cane technologists was held in Mauri-
tius in September this year;

(b) if so, who represented India in
that Congress;

(c) what main recommendations}
observations were made therein; and

(d) what action is being takea by
Government in the light of the same?

The Parliamentary Secrelary to the
Minister of Food and Agriculture (Shri
Shinde): (a) Yes, Sir.

(b) The Indian delegation consisted
of three representatives—two officials
and one non-officialy namely:

1. Dr. J. T. Rao,
Director,
Sugarcane
Coimbatore:

2. Shri S. C. Gupta,
Chief Technologist (Extension)
National Sugar Institute,
Kanpur; and

3. Shri D. R. Narang,
Chairman,

Breeding Institute,
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Sugar Technologists Asscciation
of India,
Kanpur.

(c) The Congress did not make any
recommendations. Only certain tech-
nical papers were discussed.

(d) Question does not arise.

Shri Basumatari: May I know which
are the countries that took part in the
Congress?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): It was held in Mauri-
tius. As many as 32 countries were
represented.

Mr. Speaker: The question hour as
well as the question list are over.

WRITTEN ANSWERS TO QUES-
TIONS

Subsidy Granted to Air Corporations

*270. fShr! Morarka: )
\ Shri K. C. Pant:

Will the Minister of Transport amd
Communications be pleased to state:

(a) the total subsidy granted to the
Indian Airlines Corporation and Air
India _during the last 3 financial years;

(b) the justification for this subsidy;
and

(c) the steps proposed to be taken
to make the Corporations self-suffi-
cient?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) to (c). No sub-
sidy has been paid to Indian Airlines
Corporation during the last three
financial years.

Accident Insurance for Railway
Passengers

*271. Shrimati Maimoona Sultam:
Will the Minister of Railways be
pleased to state:

(a) whether the scheme of “Rail-
way Accident Insurance for Pas-

sengers” has been under the con-
sideration of Government for some
time; and

(b) it so, what decision has since
been taken in the matter?

The Deputy Minister in the Minis-
try Railways (Shri S. V. Ramaswamy):
(a) No, Sir.

(b) Does not arise.

Railway Fare on Fatehpur-Churu Line

*283. Shri Morarka: Will the Minis-
ter of Railways be pleased lo refer to
the reply given to Unstarred Question
No. 478 on the 10th August, 1962 re-
garding Railway fare on Fatekpur-
Churu Line and state:—

(a) whether Government have re-
ceived complaints that this low reali-
sation is due to substantial pilferage
and ticketless travel on this section;

(b) if so, what steps Government
have taken or propose to take to
check this malady; and

(c) when the pasition of fare would
be reviewed next?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) A few complaints were
received that the low income over the
Fatehpur-Churu line was due to
prevalence of ticketless travel over
that section;

(b) The incidence of ticketless
travel on this section has been kept
under control by conducting special
checks.

(c¢) The position will be reviewed im
January, 1963.

“Grow More Food” Campaign

*285. Shri Vidya Charan Shukla:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the old “Grow More
Food” campaign in its original form
has been given up; and

(b) if so, the reasons therefor?



2401 Written Answers

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). With a
view to avoiding delays in the execu-
tion of schemes the procedure for the
allocation of funds for- individual
schemes and grant of central finan-
cial assistance was revised with effect
from May, 1958. Under the revised
procedure Grow More Food schemes
are included under the head of deve-
lopment “Agricultural Production.”
Government of India continue to at-
tach consideable importance to all the
agricultural production schemes in-
cluding food production schemes and
the pace of implementation of these
schemes has been greatly accelerated.

Stock of Rice

*289. Shri Bishanchander Seth:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
build a stockpile of 2 million tons of
of rice and also the levy on rice mills
is being raised;

(b) if so, how far the proposal will
help Government;

(c) what will be the percentage to
be raised in different States; and

(d) in what way Government will
regulate the distribution of foodgrains?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) The Government
of India had earlier taken a decision
to build up a reserve stock of 1 million
tons of rice. The Government now in-
tend to build a reserve stock of great-
er magnitude, if possible, up to 2 mil-
lion tons. The levy on rice mills has
been raised in some States.

(b) Substantial stocks held in re-
serve by Government inspire confid-
ence in the public mind and help Gov-
ernment to keep prices under check
and supplies to consumers easy.
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(c) The reserve stock is proposed
to be built partly out of imports and
partly from internal procurement.
Rice is being procured for the Gov-
ernment of India in Punjab, Madhya
Pradesh and U.P. by a levy on rice
mills and traders. The levy in Pun-
jab is at present 66 2/3, that in U.P.
50 percent and in Madhya Pradesh
25%. The possibilities of procuring
rice in other States are at present
being examined.

(d) Foodgrains from Government
stocks are distributed in deficit areas
through fair price shops according to
the requirements of those areas as
assessed from time to time.

Effect of Music on Growth of Plants

sg2, / Shri Gulshan;
"7 Shri Buta Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whgther it is a fact that on the
basis of experiments conducted at
Annamalai, Jabalpur and Pondicherry,
music is found to have a great effect
on the growth of plants; and

(b) if so, what steps Government
of India have taken so far to propa-
gate this method?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) A team of
Scientists was deputed by the Gov-
ernment of India in 1961 to verify the
claims made by Dr. T. C. N. Singh of
the Annamalai University and Dr. V.
Gore of the Mahakoshal Mahavidya-
laya, Jabalpur, regarding the effect of
music on plant growth. The team
could not express any definite opinion
in the matter as the experiments con-
ducted did not show consistent results.

(b) As the experiments conducted
have not been able to support the
claims regarding the positive effect of
music on plant growth, it has been
decided not to continue this work
further at other Institutes or to pro-
pagate this technique.
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Price of Fertilizers

( Shri A, K. Gopalan:
563. { Shri P. Kunhan:
| Shri S. B. Patil:

Will the Minister of Food and Agri-
fertilizers; and

(a) whether it is a fact that the
State Food Ministers’ Conference dis-
cussed about the reduction in price of
fertilizers, and

(b) if so, what decision has been
taken on this question?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh); (a) Yes, Sir, the
question was discussed in an inform-
al meceting with the State Ministers of
Agriculture.

(b) The pool issue price of Calcium
Ammonium Nitrate has been reduced
from Rs. 310/- to Rs. 278/- per metric
ton with effect fromt 5th  October,
1962. .

Soil Erosion

[ Shri A. K. Gopalan:

564. \ Shri P. Kunhan:

Will the Minister of Food and Agri-
culture be pleased to state:

-

(a) whether it is a fact thal the
State Food Ministers’ Conference dis-
cussed the measures to prevent soil
erosior;: and

(b) if so, what decisions have been
taken?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) On the basis of suggestions
made at the Conference ang specific
proposals subsequently received from

(i)

(ii)

(iii)

(iv)

(v)

(vi)
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some of the States, the following de-
cisions have been taken:—

Apn additiona] allocation of
Rs. 23°18 lakhs has been made
to the Government of Maha-
rashtra for accelerating their
soil conservation programme
during 1962-63.

The Bihar Government’s sug-
gestion that administrative
approval be issued for cen-
trally sponsored schemes for
the entire Third Plan period
instead of for a year at a
time, has been accepteq and
their scheme for soil conser-
vation in the catchment of the
Mayurakshi has been aproved
for the entire Third Plan
period. The same has been
done or is being done in res-
pect of such schemes received
from other States.

The Government of Mysore
had submitted an expanded
programme of soil conserva-

tion aimed at covering an
area of 3 lakh acres annual-
ly for the next 9 years at an
estimated cost of Rs. 1,480
lakhs. An additional alloca-
tion of Rs. 22 lakhs has been
made to the State for 1962-63
for the purpose, keeping in
view the organisational and
other facilities available at
present.
L ]

The suggestion of the Govern-
ment of Punjab to treal their
field drainage demonstration
projects as a centrally spon-
sored scheme of soil conserva-
tion, has not been =accepted
as this work pertains to irri-
gation.

A proposal to start a three-
year integrated soil conserva-
tion course for fresh science
graduates is being considered.

A proposal to revise the pat-
tern of financial assistance in
respect of State soil conser-
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vation schemes to be execu-
ted in the backwarq areas, is
also under consideration,

Irrigation Schemes

565. S Shrg A. K. Gopalan:
\_ Shri P. Kunhan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it .is a fact that the
States Food Ministers’ Conference has
appointed a working group to go into
the difficulties faceq by small irriga-
tion schemes; and

(b) if so, when this group is ex-
pected to submit its report?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). At an
informa] Conference of the State
Ministers of Agriculture convened by
this Ministry on the 29th and 30th
August, 1962, it was mentioneq that
inadequate and delayed supplies of
cement, iron and steel and coal ham-
pered minor irrigation works as well
as other programmes of agricultural
development. It was accordingly sug-
gested by the Ministers that to assist
in bringing about an improvement in
the supply position ¢f these important
materials the existing procedures
should be carefully examined and
suitable changes in them suggested
with a view to ensure timely and ade-
quate availability of these commodi-
ties to agriculturists and for agricul-
tural development programmes in
general including godowns for ware-
housing of agricultural supplies and
agricultural produce. The Confer-
ence, therefore, decided to set up a
compact Working Group which met
on the 24th and 25th September, 1962
and has since submitted its report.

Survey and Settlement Department
Workers in Tripura

566. Shri Dasaratha Deb: Will the

NOVEMBER 20, 1962
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Minister of Food and Agriculture be
pleased to slate:

(a) whether any Holiday is being
observed by the field workers under
the Survey and Settlement Depart-
ment, Tripura in every week, i.e. on
Sunday; »

(b) if not, whether any special
wages or overtime wages are being
given to those employces for their
work on Government Holidays; and

(c) if not, the reasons therefor?

The Minister of Stale in the Minis-
try of Food anq Agriculture (Dr. Ram
Subhag Singh): (a) and (b). No.

(c) The Survey and Seitlement
operation has to follow a rigid phased
programme. Due to prolonged rainy
season, the time available for ficld
work is limited. No holiday is, there-
fore, observed from Octiober to May.
The field workers are, however, ade-
quately compcnsateq by the compara-
tive leisure and holidays that they
enjoy on ful] remuneration during
th slack season.

Co-operative Societies of Handcart
Pullers

Shri A. K. Gopalan:

567 Shri Yallamanda Reddy.

Will the Minister of Community
Development, Panchayati Raj and Co-
operation be pleased to state:

(a) whether Government have
sanctioned any scheme for the forma-
tion of co-operative societies by
handcart/trolley pullers;

(b) the amount being allotted {or
this scheme and the details thereof;

(c) whether any such cBoperatives
haq been formed in any of the Staté;
and

(d) if so, the details thereof?



2407 Written Answers KARTIKA 29, 1884 (SAKA) Written Answers 2408

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj anq Cooperation (Shri
Shyam Dhar Misra): (a) Yes'Sir, a
scheme for the organisation of coope-
ratives of handcart pliers on a pilot
oasis has been sanctioned.

(b) The Central Government will
provide (i) loans to state governments
to the extent the latter advance loans
to societies for purchase of hand carts
subject to the maximum of Rs. 10,000
per society repayable within a period
of five years in equated annual in-
stalments, (ii) grants to state govern-
mentsiunion territories to give subsi-
dies for managerial expenses upto
Rs. 900|- per society spread over =z
period of 3 to 5 years. The subsidy
will be shared on 50:50 basis with the
State government.

(c) So far, no society has been orga-
nised under this scheme, s

(d) Does not arise.

Motor Transport in Tripura

568. Shri Dasaratha Deh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total number of vehicles
engaged in transport in Tripufa;

(b) total number of persons working
as drivers and assistants in these
motor transport;

(c¢) the highest and lowest rate of
wages paid to these workers; and

(d) whether Government propose
to introduce any minimum wage rate
for these employees?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) 16i9
(As on 29-10-1962).

(b) 2561 (1659 drivers and 902 driv-
er assistants).

(c) Rs. 175/- and Rs. 50|- respective-
1y, pér month.

(d) The matter is under the conside-
ration of the Tripura Administration.

P. and T. Employees

J Shri Buta Singh:
569. 1 Shri Gulshan;

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of P. & T. Officials
with service of three years and more
whose services were terminated under
Rule 5 of Temporary services Rules
throughout India during 1960, 1961
and upta October, 1962 for reasons
unconnected with the General Strike
of July, 1960;

(b) the number of Scheduled Caste
employees among them; and

(c) the reasons for not awarding
quasi-permanency to the above-said
officials?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) to (¢). The in-
formation is being collected and will
be placed on the Tabie of the Sabha.

Farm Ouiput

570. Shri Sezhiyan: Will the Minis-
ter of Food and Agricuiture be pleas-
ed to state:

(a) the short-term loans given by
the Central Government to the differ-
ent State Governments for increasing
farm output during 1960-61 and 1961-
62; and

(b) the outstanding loan amounts
and interests repayable by the States
towards the loans granted prior to 1st
April, 1960?

The Deputy Minister in the Minis-
try of Fooq and Agriculture (Shri
A. M. Thomas): (a) A statement giv-
ing the required information is placed
on the Table of the House. [See Ap-
pendix I, annexure No, 65].

(b) The Accountants General con-
cerned are responsible for the recov-
ery of loans granted by the Central
Government. Information regarding
the outstanding loan amounts ande
interest repayable by the
States on loans granted prior to
1-4-1960 is not, therefore, readily
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available in this Ministry, The re-
quired information is being collected
from the Accountants General and
will be laid on the Table of whe Sabha
in due course.

Construction of Railway Lines in
Punjab

571. Shri D. C. Sharma: Will the
Minister of Railways he pleased to
state:

(a) how many miles of new railway
lines have been constructed in Punjab
under the First and Second Plan
periods; and

(b) the new railway ines proposed
o be opened in Punjab during the
Thirq Plan period?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Information about construciion cf
railway lines is not compiled State-
wise but Railway-wise. Frum avail-
able records it has, however, been seern
that out of the works carried out dur-
ing the First and Secongd Five Year
Plan periods, about 40 miles of new
lines and about 54 miles of restorations
of dismantled lines were in tiie Pun-
jab State.

(b) Out of the new lines pruvided
in the Railway’s programme for the
Third Five Year Plan as publisihed by
the Planning Commission, 1:27 mi'es
portion of the Madhopur-Katnuz line
falls within the Punjab State.

Opening of new stations in Ferozepore
Division
572. Shri D. C. Sharma: Will the
Minister of Railways be picased to
state the number of new stativits to be
opened in Ferozepore Division «of
Northern Railway during 1962-63?

The Deputy Minister in the Ministry
of Railways (Shri S, V., Ramaswamy):

ne flag station has been opened and
the question of opening two Itain
Halts is under cansideration,

NOVEMBER 20, 1962
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Covering shed on Passenger Platform
at Baitarani Road Railway Station

573. Shri Mallick: Will the Min:s-
ter of Railways be pleased to state:

(a) whether it has been decided by
Government to construct one cover-
ing shed on the Passenger Platform at
Baitarani Road Railway station under
South Eastern Railway in Orissa;

(b) if so, the total amount to be
spent for this purpose; and

(c) the time by which the work is
likely to be started?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No, Sir.

(b) and (c). Do not arise,

Consumption of Tobacco

574. Shrimati Savitri Nigam: V/ill
the Minister of Food and Agriculture
be pleased to state whether Govern-
ment have made any' assessment of
the quantity of tobacco which is being
consumed inside the couniry every
year?

The Minister of State in the Minis-
try of Food and Agriculture (Ur. Ram
Subhag Singh); Yes. A statement iu-
dicating the all India break up of
tobacco consumption, typewis2, 1ior
the past 5 years is placed on tne Table
of the House. [See Appendix I,
annexure No. 66].

Pilot Projects for Tobacco

515 j Shri A, K. Gopalan:

"\ Shri P. Kunhan:

Will the Minister of Food anq Agri-
culture be pleased to state:

(a) whether Government nave any
proposals to set up pilot projecis for
growing flue-cured Virginia tobacco;

(b) if so, the details of this scheme
and which sites have been selected for
setting up these pilot projects; and
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(c) the total amount allocated for
this project?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) In order to expiore possibilities
of growing Virginia tobacco in new
areas, trials are being conducted in
Ankalgi and Aktangikal areas of
Kundernad and Dharwar area in My-
sore State, Salem and Dharampuri
areas of Madras State and Surat, Kaira
and Mehsana Districts of (rujarat
State.

(c) No special allotment has Leen
made. Trials are being condiclué in
coliaboration with the State ¢‘uvein-
ments. ‘

Case of P.C. Ray anq Company

5%76. Shrimati Savitri Nigam: Will
the Minister of Food and Agricuiture
be pleased to state:

(a) whether the case of P.C. Ray
and Company, Port Blair, Andamuns,

which was sent to arbitration hus veen.

decided; and

(b) whether complaints againsi that
company have been received rgearding
the irregular payments of wages 1o
the labourers?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. hhvam
Subhag Singh): (a) Not yet.

(b) Yes.

Production of Canned Fruit

577. Shrimati Savitri Nigam. Will
the Minister of Food anq Agriculture
be pleased to state what incentives
and facilities have been given to small
farmers willing to take up the small
units of production of canned fruits
industry?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): With a view to en-
courage production and export of
fruit anqd vegetable products the fol-
lowing facilities and concessions are
provided by the Government,

1 Grant of subsidy on Tinplate
used in the manufacture of
fruit and vegetable products
at the rate of Rs. 500i- per
ton.

2. Loan assistance to the extent
of Rs. 10,000i- for small units.

3. Rebate of Excise duty on sugar
(for Exports only).

4. 50% concession on freight rate
for transport of finished pro-
ducts intended for export.

5. Drawback of import duty on
Tinplate ete.

6. 10% Cash grant on export earn-
ings.

In addition to the above, concession
schemes have also been drawn up
by some State Governments, for im-
parting training to small growers in
fruit and vegetable preservation and
setting up of fruit and vegetable pre-
servation units on cooperative basis.
Provision has also been made by some
State Governments in their Third
Five Year Pian for setting up Mobile
Units for demonstration and propa-
ganda.

Forest Wood

578. Shrimati Savitri Nigam: Will
the Minister of Food and Agriculture
be pleased to state the rate at which
the . forest food was sold to the people
of Andamang for home use in the
vears 1954-55, 1955-56 and 1961-62?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): Villagers in the Anda-
mans are alloweq upto 12 tons of
forest wood (logs) for construction of
a house and 5 tons for repairs, free of
royalty, from the Revenue forests in
South Andamans. Any extra quantity
required by them for bona fide domes-
tic use is charged at the following
rates: 4

Logs, ‘A’ Class—annag six per cft.
Logs, ‘B’ Class—annas four per cft.

Besides this, royalty-free forest
produce is alsn allowed to occupiers
of land who reside else where than
Aberdeen in Port Blair.
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The rates at which sawn timber is
sold from; the Government Sawmills
at Chatham and Betapur, are given in
the statements placed on the Table of
the House [Placed in the Library. See
No, T-558/62]. A reduction of 30%
over the standard rate was allowed
w.e.f. 1st November, 1954 in the case
of sown timber supplied to the local
population in Andamans and the gov-
ernment departments including P.W.D.
but this concession was completely
withdrawn w.ef. 15-12-1957 on a sug-
gestion made by audit that such sub-
sidies could not be alloweq by the
Andamans Forest Department as a
commercial department.

Central Fisheries Operative Training
Institute
579, S Shri P. Kunhan:
Shri A. K. Gopalan:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 91 on
the 7th August, 1962 and state the fur-
ther progress made in the proposal to

start 3 Central Fisheries Operative
Training Institute at Cochin?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): In the light of the re-
commendations of the Norwegian Ex-
pert, a detailed scheme has since been
prepared and is now under the con-
sideration of the Government of India.

Coconut Cultivation in Kerala

580 )’Shri P. Kunhan:
" Shri A. K. Gopalan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Kerala Government
have submitted any proposal to extend
coconut cultivation;

(b) if so, the details thereof;

NOVEMBER 20, 1962

Written Answers 2414

(c) whether the Central Govern-
ment have promised to give any
assistance in this matter;

(d) if so, the amount sanctioned
during the Third Five Year Plan; and

(e) the amount sanctioned during
the first and second year of the Third
Five Year Plan and the amount
already spent?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Yes, a
scheme for reclamation of 166 acres
of Kayal land and 957 acres of coastal
land, for planting coconuts has been
included in the State’s Third Five
Year Plan. The latter area is pro-
posed to be provided with irrigation
facilities through filter points tube
wells. Loans and subsidies have been
provided for this purpose.

(¢) The scheme is entitled to Cen-
tral financial assistance as applicable
to State Plan Schemes.

(d) A total provision of Rs. 15.85
lakhs has been made for this scheme.

(e) The Government of Kerala
sanctioned an amount of Rs. 50,000
during 1961-62 and have made a pro-
vision of Rs, 1.79 lakhs during 1962-
63.

An expenditure of Rs. 800 was
incurred during 1961-62 and that
incurred upto 30th September, 1962
during 1962-63 is Rs. 21,890.

Building of Ships in Foreign
Countries

( Shri B. K. Das:
) Shri 8. C. Samanta:
1 Shri Subodh Hansda:
[ Dr. P. Mandal:

Will the Minister of Transport amd
Communications be pleased to state:

581.

(a) which shipping companies have
ordered for building their ships in
foreign countries;
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(b) what tonnage is to be acquired
during the current year-through those
ships; and

(c) how many of them are meant
for overseas and how many for
coastal trade? :

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Only
one Indian shipping company, viz. the
Jayanti Shipping Company Private
Ltd., New Delhi, has ordered eight
bulk carriers for construction in a
Japanese shipvard.

(b) Out of these eight vessels two
vessels of about 20.000 G.R.T. each
(32,250 D.W.T. each) are expected to
be delivered before 31st March, 1963.

(¢) All the cight vessels are meant
for the overseas tramp trade.

Concrete Sleepers

582 ‘J’ Shri S, M. Banerjee:
" Shri Umanath:

Will the Minister of Railways be
pleased to state:

(a) whether Government have
taken a final decision to have R.S.
concrete sleepers for Indian Railway;
and

(b) if so, when manufacture is
likely to be started?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swami): (a) No, Sir.

(b) Does not arise.

Cost of Manufacturing Locomotives

33.] Shri S. M. Banerjee:
Shri Umanath:

Will the Minister of Railways be
rpleased to state:

(a) whether the cost of Chittaranjan
Locomotives, has further come down
in 1962;

(b) if so, how does it compare with
the price of locomotives manufactured
in Telco, Jamshedpur: and

(c) the reason for the difference?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No.

(b) and (c). Does not arise as the
locos delivered by Telco are of the
Metre Gauge, while Broad Gauge
locos are manufactured in Chittaran-
jan Locomotive Works.
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Konkan Coastal Service

585. Shri Yashpal Singh: Will the
Minister of Transport and C ni-
cations be pleased to state:

(a) whether the offer of a Goan
shipowner to run the Konkan coastal
service has been accepted; and

(b) whether it is a fact that the
particular shipowner has oifered to
run the service without any increase
in the present fares?
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The Minister of Shipping in the
Ministry of Transport amd Communi-
cations (Shri Raj Bahadur): (a) No
final decision has yet been taken in
the matter.

(b) Yes, Sir.

Electrification of Railways from
Madras to Arkonam

586. Shri Umanath: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Central Govern-
ment received any recommendation or
proposal - from the Madras Govern-
ment for the electrification of Rail-
ways from Madras Central to Arko-
nam; and

(b) if so, the decision of the Central
Government in this matter?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) Electrification of this section
may be considered when saturation is
reached with steam traction. Investi-
gations made so far indicate that this
small scheme is not financially
justified.
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Super Market

589 Shri P. C, Borooah:
"\ Shri P, R. Chakraverti:

Will the Minister of Community
Development, Panchayati Raj and
Cooperation be pleased to state:

(a) whether a scheme for a co-
operative super-market for wholesale
supply to a net-work of chain stores
selling consumer goods at reasonable
prices have been under the considera-
tion of the Planning Commission;

(b) if so, what decision has been
taken in this regard; and

(c) what action has so far been
taken to implement the decision?

The Deputy Minister in the Minis-
try of Community Development,
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Panchayati Raj and Cooperation
(Shri Shyam Dhar Misra): (a) to (c).
There is no scheme for the organisa-
tion of a cooperative super market.
Government of India have approved
a scheme for the organisation of 200
wholesale cooperative stores and 4,000
primary/branch stores all over the
country in order to serve the interests
of consumers in cities and towns with
a population of more than 50,000.
State Governments have been request-
edq to implement the scheme. The
entire financial assistance will be
foundq by the Centre.

Khetri Copper Project

/ Shri Morarka:
* \ Shri R. S. Pandey:

Will the Minister of Railways be
pleased to state:

590

(a) whether in view of the progress
of Khetri Copper Project made in
recent months, the work of laying
the railway line there will be
expedited; and

(b) if so, what steps have been
actually taken in this direction?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) and (b). Reconnaissance
Engin ring and Traffic Surveys have
been carried out for a railway line to
link the Khetri Copper deposit areas.
According to the latest indications of
the traffic likely to be moved as also
the Traffic Survey Report, the volume
of traffic likely to move over this line
is so meagre that there appears to be
no justification for construction of
this line at present.

Freight Realiseq from Goods Booked
at Bhadrak Station

591. Shri G. Mohanty: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 178 on the 7th August,
1962 regarding freight realised from
goods booked at Bhadrak Station and
state:

(a) whether the causes of the fall
in income from freight have been
enquired into; and

(b) if so, the steps that have been
taken to improve the position?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) The fall in the amount
of freight collected at Bhadrak Station
during the first half year of 1961 and
1962 as compared to the freight
collected during the corresponding
period in 1960 was not due to any
appreciable dimunition of traffic but
due to some traffic which was booked
freight ‘prepaid’ at Bhadrak during
1960 being booked freight ‘to pay’
during 1961 and 1962.

(b) Does not arise.

Disputes between Jhumias and
Jotedars

592. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any disputes between
the rehabilitated Jhumias and the local
Jotedars exist in the Sub-division of
Subroom;

(b) if so, the nature of disputes;
and

(c) what steps are taken by Tripura
Administration to settle such dispute?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) It is claimed by a Jotedar in
Subroom Sub-Division that the land
allotted by the Administration to
Jhumias under Jhumias rehabilitation
scheme falls within his jote land and
is not a khas land.

(c) The case is under enquiry at
present.
Bus Service im Tripura

593. Shri Dasaratha Deb: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any revised or reduced
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rate of bus fare has been introduced
in Tripura recently;

(b) if so, whether this rate is
followed by the Bus Owners’ Associa-
tion of Tripura: and

(c) if not, what steps are being
taken to execute the decision regard-
ing the new rate of bus fare of the
Governmeni in Tripura?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(c). The Tripura Administration pro-
posed to introduce reduced rate of bus
fares from the 15th August, 1962
The Tripura Motor Owners’ Associa-
tion represented against the proposed
reduction. The objection of the
Association was rejected by the Chief
Commissioner. Tripura, at a meeting
held on 6th November, 1962. The
Administration now propose to intro-
duce the revised fares from the last
week of November, 1962.

Chandrapur Colony

594. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that distri-
bution of land among the inmates of
Chandrapur colony (Dharmanagar),
Tripura has not been properly made;

(b) whether it is a fact that for

readjustment or redistribution of land
in the said Colony, a non-official com-
mittee of three members was formed
a few years back at the instance of
the Deputy Director, Rehabilitation
Department, Tripura; and

(c) if so, what were the suggestions
of such Committee and what was the
reaction of Government towards these
suggestions; if any?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No. The land
originally acquired for rehabilitation
of refugees was properly distributed.
But some of the allottees who receiv-
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ed rehabilitation loans left the Colony
and settled elsewhere, and some non-
allottees occupied a good portion of
the land unauthorisedly, some occupy-
ing more and some less.

(b) Yes.

(c) The Committee tentatively
decided that the land in the Colony
be reallotted " at the rate of ten
‘gandas’ per family excluding the
non-refugee occupants, who should
vacate the land in their possession
and that some of the inmates should
be shifted to the newly acquired land
at some distance from this Colony.
But due to some disagreement
amongs: its members, the Committee
did not submit any formal report or
suggestions to the Administration.
The Committee has since ceased to
function.

The Tripura Administration propose
to give effect to the two tentative
decisions of the said Committee and
reallot land to the deserving families
after the Cadastral Survey of the
Dharmanagar Sub-Division is com-
pleted and the quantum of Khas land
is known.

Shipping Freight Rates

595. Shri P. R, Chakraverti: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether Government have
urged on the shipping companies to
regularise all discriminating freight
rates in the interests of the country’s
export trade;

(b) whether the India-U.K. -conti-
nental Conference has appointed a
sub-committee to examine the ques-
tion of introducing separate tariff
from India to Middle East destina-
tion, and if so, with what results;

(c) whether arrangements have
been made for mutual consultations
between trade interests and shipping
lines and also Government whenever
the question of revision in freight
rates arises; and
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(d) how far the Freight Investiga-
tion Board has succeeded, in coopera-
tion with the shipping interests, in
tackling the shipping difficulties?

The Minister of Shipping in -the
Mianistry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Yes, Sir. The India-UK. Conti-
nental Conference have also set up a
Sub-Committee to look into the ques-
tion of introducing a separate tariff to
Middie East destinations and the
Conference has been asked to expe-
dite the issue of the traffic as early as
possible. A

(¢) Yes. Sir.

(d) With the cooperation of .the
shipping interests the Freight Investi-
gation Bureau has succeeded in 'solv-
g many problems the more impor-
tant of which are indicated below:

(i) Securing reduction in freight
rates in respect of about 211
items such as jute goods,
cotton, coffee, tea etc. during
the period from 1st January,
1961 to 31st October, 1962.

(ii) Securing abolition of addi-
tional charges levied on ship-
ments from and to Saurashtra
Ports.

¢iii) Providing necessary shipping
space for various commodi-
ties whenever such difficulties
were brought to the notice of
the Bureau.

(iv) Servin a3 a liaison between
the Conferences and Trade
Interests and rendering. ser-
vice where difficulties have
arisen in such matters as
charging of dead-freight,
withholding of rebate etc.

Detention of Indian Ship at Rangoon
: Port

%96. Shrimati Maimoona Sultan:
Will_ the Minister of Transport and
Caomnunications be pleased to state:

ta) whether it is a fact that the
Indian stcamship “Jay Ganga” was
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detained in the Rangoon Port and
rummaged on Friday the 14th Septem-
ber, 1962 and was allowed to proceed
only on 15th September, 1962 after
seizing some valuable articles; and

(b) if so, the reasons therefor?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). The vessel involved was ‘Jag
Ganga’ belonging to Messrs. Great
Eastern Shipping Co. Ltd.,, Bombay,
and not Jay Ganga’. The vessel was
delayed for twenty-four hours at
Rongoon due to unavoidable circum-
stances. At 10.00 hours on the. 14th
September, 1962, the Customs rum-
maging party boarded the vessel and
found the following unclaimed pro-
perty in Cassab-cum-Carpenter stores
and forced to delay the vessel: /

(i) 31 small packages of synthe-,
tic stones: and

(ii) Cotton piece goods of approxi.
mately 23 yards. ¢

Three suspected seamen were taken
ashore by the Customs authorities for
interrogation. The Customs party
again boarded the vessel at 16.00 hours
and made a further search but found
nothing. The vessel was then released
at 18.00 hours and the seamen were
also released by 22.00 hours one by
one. The result of the interrogation
is, however, not known.

Jute Seed Multiplication Farm

597. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Central Nucleus Jute Seed Multipli-
cation Farm at Budbud, Panagarh, has
evolved a new process by which it
would be possible to increase their
seed production by 200 per cent as
compared to last year’s production
figures; and

(b) if so, whether this new process
is highly technical, fairly simple and
can bte adopted by the Jute growers
as well?
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The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). By adop-
tion of a simple process considerable
increase in jute seed production is
expected this year at the Panagarh
Farm. The work is still in the experi-
mental stage and further confirma-
tion of results is necessary before it
can be propagated amongst the
growers.

Engine Failures on Miraj—Latar

( Shri Tulshidas Jadhav:
598. { Shri V. T. Patil:
| Shri Jedhe:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
are constant engine failures on the
Miraj-Latur narrow gauge section of
the Central Railway causing consider-
able inconvenience to the passengers;
and

(b) if so, what are the reasons for
this constant failure of engines?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No.

(b) Does not arise.

Wastage of Oranges

( Shri Tulshidas Jadhav:
§99. { Shri V. T. Patil:
| Shri Jedhe:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that about
15 to 20 per cent of oranges grown in
the Nagpur areas go waste on account
ef the lack of cold storage facilities
on stations like Nagpur, Kotol and
ether places; and

(b) if so, what arrangements are
being made for providing cold storage
facilities in these Centres?

The Deputy Minister in the Minis~
try of Food and Agriculture (Shri
A. M. Thomas): (a) No, Sir.
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(b) Does not arise.

Fuel Crisis

( Shri Tulsidas Jadhav:
600.{ Shri V. T. Patil:
| Shri Jedhe:

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether it is a fact that accord-
ing to the United Nations study re-
port, India will face a fuel crisis in
1968; and

(b) if so, the proposals envisaged by
Government to avoid this crisis?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No such report
has been received Ly the Ministry of
Food and Agriculture which is con-
cerned only with fuel-wood and char-
coal.

(b) Does not arise.

Fast Trains on Dhond-Manmad Route

Shri Tulshidas Jadhav:
801. J Shri V. T. Patil:
| Shri Jedhe:

Will the Minister of Railways be
pleased to state:

(a) what has happened to the deci-
sion by the Central Railway in res-
pect of starting fast speed trains on
Dhond-Manmad Route; and

(b) how far the decision has been
implemented?

The Deputy Minister in the Ministry
of Railways (Shri Shahaawaz Khan):
(a) and (b). There is no proposal,
at present, to provide a fast train
between Dhond and Manmad.

Settlement of Khasland at Agartala

602. Shri Biren Dutta: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 1852 on the
28th August, 1962 and state:
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(a) whether the portion of Khas-
land under occupation of persons in
Agartala Town will be settled with
the occupants themselves;

(b) if so, when this settlement is
expected to be given;

(c) whether any premium will be
charged; and

(d) if so, what will be the rate of
premium?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Settle-
ment of Khasland in unauthorised
occupation of persons in Agartala
would be carried out during the
course of Survey and Settlement
Operations in accordance with the
principles drawn up and approved by
the Advisory Committee for Tripura.

(c) Yes.

(d) Premium will be charged at the
market value of similar land in the
neighbourhood.

Landless Labour

603. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the number of landless labour-
ers who have so far been settled dur-
ing the first two years of the Third
Five Year Plan;

(b) the number of such labourers
who need settlement; and

(c) the different schemes worked
out for their settlement on land or
otherwise?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (¢). The in-
formation is being tollected from the
State Governments and will be placed
eon the Table of the Sabha,

Meeting of Central Board of Ferestry

Shri Hem Raj:
(S«hrj Bhagwat Jha Azad:
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Shri Bhakt Darshan
oo Shri Yashpal Simgh:
* | Shri Rishanchander Seth:
Q Shri Warior

Will the Minister of Food amd Agri-
culture be pleased to state:

(a) whether any meeting of the
Central Board of Forestry was held
in October, 1962; and

(b) the main subjects discussed
therein, the recommendation made
and the steps Government propose to
take to implement them?

The Minister of State in the Minmis-
try of Food and Agriculture (Dr. Ram
Subbag Singh?: (a) Yes.

(b) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No, LT-559/62].

Forest Rules

605. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the steps Government
propose to take to coordinate the
forest rules of the different State Gov-
ernments and Union Territories?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): The Government of
India have at present no proposal to
coordinate the forest rules of the
different State Governments and
Union Territories. The question of
amending the Indian Forest Act, 1927,
was, however. discussed at the last
meeting of the Central Board of
Forestry held at Dehra Dun on the 1st
October, 1962. The Board recom-
mended that it would be very useful
it all the State Governments would
look into the matter and make sug-
gestions for improvements and chang-
es in the Act, in the light of recent
developments and that these sugges-
tions could be examined and proposals
drawn up for amendment of the Act
in the desired directions. Action is
being taken in the matter on these
lines.
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Development of Fishl Industry

. Shri Warior:
606. { Shri Bishanchander Seth:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the in-
vestigation conducted by the State
Government of Kerala to find out the
obstacles in the way of developing
fishing industry and remedies there-
of; and

(b) if so, whether any report had
been received from the State Govern-
ment in this regard?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). No
such investigation has been carried
out by the Government of Kerala.
However, they have, from time to
time, brought to the attention of the
Government of India the difficulties
experienced by them, due to the short-
age of foreign exchange, in importing
marine diesel engines and other
fisheries requisites. The Government
of India have been doing their best to
meet these demands, but it is obvious-
ly not possible, in the present con-
text, to satisfy in full the requirements
of Kerala or any other State.

International Civil Aviation
Organisation

607. Shri P. C. Borooah: Will the
Minister of Transpcrt and Communi-
cations be pleased to state:

(a) whether the 14'h Session of the
International Civil Aviatien ‘Organisa-
tion was held in Augs‘-September
this year in Rome;

(b) if so, what nizin observaticns
and recommendations were made =t
the meeting; and

(c) what action is to be taken by .

the Central Government in the light
of the discussions?
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The Deputy Minister in the Mimis-
try of Transport and Communications
(Shri Mohiuddin) (a) Yes Sir.

(b) The International Civil Avia-
tion Organisation held in Rome this
year discussed a wide variety of civil
aviation problems and approved a
series of policy resolutions which will
guide the work of the Organsation in
the technical, legal, economic and ad-
ministrative fields during the next
three years. The important decisions
taken inter alia relate to supersonic
civil aircraft, technical assistance, im-
plementation of regional plans, Air
traffic service areas, coordination of
civil and military air traffic, economics
of airports and air navigation facili-
ties, facilitation and tariff enforce-
ment. The Assembly adopted the
budget of the Organisation for the
year 1963—65 and voted an amend-
ment to the Convention on Inter-
national Civil Aviation providing that
a special Session of the Assembly be
called upon the request of one-fifth
of the total number of international
Civil Aviition Organisation Contract-
ing States rather than by the present
number of ten Confracting States,
which amendment will not come into
effect until 66 States have ratified it.
The International Civil Aviation Or-
ganisation Assembly elected a new
Council for a three year term. India

is one of the States so elected to the
Council.

(¢) This will be examined on receipt
of the formal report etc. of the meet-
ing from International Civil Aviation
Organisation.

Accumulation of Rice in Orissa

608. Shri Tridib Kumar Chaudhuri:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that some
differences had arisen between the
State Governments of Orissa and West
Bengal about the lifting of surplus
rice stocks accumulated in remote

d.stricts of Orissa like Kalahandi and
Koraput;
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(b) whether it is also a fact that
the Government of Orissa expressed
unwillingness to join the Eastern Rice
Zone if they were not given the right
to export their accumulated rice
stocks to areas outside the Zone;

(c) whether the Government of
Orissa had decided to stop sending
rice to West Bengal; and

(d) whether a Conference of the
representatives of the Food Depart-
ment of Orissa and West Bengal was
held on 1st October, at New Delhi at
the invitation of the Central Govern-
ment to resolve these differences?

The Depuly Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) to (d). There was no
difference of opinion between the
Governments of West Bengal and
Orissa about the lifting of surplus
stocks of rice from remote districts of
Orissa, such as, Kalahandi, and Kora-
put. Stocks of rice move from
Orissa to West Bengal through trade
channels and are not lifted by the
West Bengal Government.

The Eastern Rice Zone comprising
the States of West Bengal and Orissa
was created as far back as 21st De-
cember, 1959 and is not being dis-
turbed.

The Government of Orissa brought
to the notice of the Government of
India the fact that as boiled rice was
preferred to raw rice in West Bengal,
there had been some difficulty in the
disposal of raw rice produced in the
districts of Kalahandi and Koraput.
The Government of India have agreed
to the procurement of thls rice on a
voluntary basis,

Measures to Imcrease Food Production

609. Shri Bishanchander Seth: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Union Food Ministry and the Plan-
ning Commission have devised two
measures to ensure that outpu® of food
production is raieed;
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(b) if so, the details of those two
measures and how far this will help
for increasing the agricultural produc-
tion;

(c) whether these programmes were
discussed during the State Agricul-
tural Ministers meeting held on 29th
and 30th August;

(d) if so, the decisions and the re-
action of the Ministers thereupon; and

(e) what other items were discussed
in the meeting and how far it has
proved successful?

The Deputy Minister in the Minis-
try of Food amd Agriculture (Shri
A. M. Thomas): (a) Yes.

(b) With a view to intensifying
agricultural production it was decided
that an endeavour be made to secure
an increase of 20 per cent in the All-
India Third Plan targets for minor
irrigation and soil conservation. It is
proposed to provide additional resour-
ces and to make additional allocations
to States for minor irrigation and soil
conservation programmes and these
allocations will be over and above
the ceilings of centra]l financial as-
sistance and the total plan outlays.
Accordingly, all the State Govern-
ments and Union Territory Adminis-
trations were requested on 20th
August, 1962, to review their minor
irrigation and soil conservation pro-
grammes already included In the State
Plans, rephase them with a view to
accelerate them and furnish specific
proposals for extra allocations that
they would be in a position to utilise
during the remaining months of the
current financial year, 1962-63. The
additional outlays and allocations to
be made in respect of each State in
the subsequent years will be deter-
mined during the Annual Plan dis-
cussions for 1963-64 and onwards.
The following suggestions were made
to States|Union Territories:—

(i) In selecting the programines
for intensification, preference
should be given to those schemes
which could be undertaken and
completed quickly as for example,
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schemes for boring and deepening
of existing wells, installation of
pump sets and restoration of
tanks.

(ii) Likewise, preference should
be given to the schemes which
would readily result in increased
utilisation of irrigation facilities
and in substantial increase in the
acreage under irrigated crops.

(iil) The State Governments
should organise intensive training
programmes in soil conservation
and research and investigations for
problem areas in the State.

(iv) The panchayats should be
empowered to enforce obligations
of the cultivators to maintain the
contour bunds and waterways in
good repair.

(c) Yes.

(d) The State Agricultural Ministers
approved these measures and promis-
ed to accelerate fhe pace of minor
#rrigation and soil conservation
sthemes.

(e) The other items discusseqd in the
above mentioned meeting were:—

(i) Programme of improved
seeds for foodgrains, cottonm, oil-
seeds and jute.

(ii) Promotional campaign for
utilisation of fertilisers.

(iii) Locust situation avd locust
operations.

(iv) Plant protection measures
other than locust operations.

(v) Bio-gas plant.

The State Agricultural Ministers pro-
mised their full cooperation in taking
suitable measures for increasing agri-
eultural production.

Panchayati Raj

610. Shri Bishanchander Seth: Will
the Minister of Community Develop-
ment, Panchayati Raj and Coopera-
tiom be pleased to state:
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(a) whether it is a fact that Gov-
ernment are considering a proposal te
amend the Panchayati Raj Act gov-
erning the working of Panchayats ia
Union Territories;

(b) if so, the reasons
amendment; and

for such

(c) when it is likely to be amend-
ed?

The Deputy Minister im the Ministry
of Community Development, Pan-
chayati Raj and Cooperation (Shri
B. S. Murthy): (a) No, Sir.

(b) and (c). Do not arise. H

Tourist Development Council

[ Shri Yashpal Singh:
611. { Shri Narendra Simgh Mahida:
| Shri Himat Singka:

Will the Minister of Tramsport and
Communicatians be pleased to state:

(a) the recommendations of the
sixth meeting of the Tourist Develop-
ment Council held recently at Ootaca-
mund for the development of tourist
industry; and

(b) the reactions of Government oa
such recommendations?

The Minister of Shipping in the
Ministry of Transport and Communiea-
tions (Shri Raj Bahadur): (a) At its
sixth meeting held at Ootacamund, cn
the 28th and 29th of September, 1962,
the Tourist Development Council
made the following recommenda-
tions:—

(i) For dealing with Tourist
matters, the State Governments
should create a separate Depart-
ment under the charge of a full-
time senior officer, designated as
Director Tourism.

(ii) To ensure better manage-
ment and efficient functioning of
the Tourist Bungalows and Res%
Houses etc, the State Govern-
ments should set up a properly
manned House keeping section,
within their Tourist Department.
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(iii) The State Governments
should furnish to the Central Gov-
ernment complete information re-
garding their achievements in the
Second Plan and the targets fixed
during the Third Plan for Tour-
ism.

(iv) In stressing the need for
carrying out the integrated deve-
lopment of selected tourist centres
and|or areas, the Council recom-
mended to the State Governments
1o give proper consideration to the
Master Plans to be prepared by
the Working Group of experts set
up by the Central Tourist Depart-
ment.

(v) The State Governments
should provide reasonable civic
amenities at local tourist centres
from their own resources.

(vi) The State Governments
should review the problem of pro-
moting tourist traffic to Hill
Stations with particular reference
to the need of augmenting cheaper
accommodation facilities for the
middle income group tourists. The
important measures recommended
in this regard were:—

1. Staggering of holidays in
schools and colleges etc.

2. Setting up a Central Accom-
modation Agency at each Hill
Station.

3. Provision of facilities for
renting  accommodation for
shorter periods.

(vii) The State Guvernman®
should ensure that shooting blocks
are not reserved for unrecognised
Shikar Outfitters, when acting on
behalf of Foreign Tourists and
that proper control is kept over
approved Shikar Outfitters.

(viii) There should be cioser co-
ordination in the publicity pro-
gramme of the Central Govern-
ment and the State Governments.

(ix) Tourist Publicity should be
carried out in a larger measure
through the media of the External
Services of A.LR.

(x) The earlier recommendatioa
of the council to license medium
sized cars as tourist taxis should
be implemented by the few States
which had not done so as yet.

(xi) To implement the scheme to
issue All India Liquor Permits to
foreign tourists, necessary charges
in Rules should be expeditiously
carried out by those States which
had not done so as yet.

(xii) The State Governments
should nominate non-official mem-
bers of the Tourist Development
Council on their State Tourist
Development Boards.

(xiii) The State Governments
should set up a Tourist Develop-
ment Committees at the more
important tourist centres in their
State and associate the local repre-
sentatives of the travel trade and
other local prominent non-officials
with the deliberations of such
committees.

(b) The recommendations made by
the Tourist Development Council are
regarded by Government as important
and vital steps necessary for the pro-
motion of tourist traffic in the coun-

try.

The Tourist Development Council
has been constituted by Government
and therefore Government is a party
to its recommendations. An officer
of the Tourist Department is res-
ponsible for watching the progress in
the implementation of the recom-
mendations made in each State.

Earning from Tourists

612, J Shri Yashpal Singh:
* \ Shri Narendra Singh Mahida:

Will the Minister of Transport and
Communications be pleased to state
the amount earned from the tourists
during the Third Plan Period so far?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): The
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earning from Tourism are estimated
by the Reserve Bank of India annual-
ly for calendar years. For the year
1961, the Reserve Bank of India have
provisionally assessed the earning at
Rs. 18'49 crores. The earnings for
the remaining period of the Third
Plan Period will be assessed at the
end of each calendar year and it is
premature to make a forecast about
the future earnings at this stage.

Extension Directorate

613 J Shri Yaghpal Singh:
"\ Shri Narendra Singh Mahida:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) when the Extension Directorate
was created under his Ministry;

(b) what are its functions;

(c) before it was created as a sepa-
rate Directorate who was carrying out
these functions; and

(d) the reasons to have a separate
Directorate?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (d). A state-
ment is laid on the Table of the House.
[See Appendix I, annexure No. 67].

Occupation of Jote Land

614. Shri Birem Dutta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether some jote land has been
occupied by the Forest B.O.P. and
Tahsil Department of Tripura Admi-
nistration at Kalamchura of Belonia
Sub-Division of Tripura;

(b) whether any compensation has
been given to the jote-dar;

(c) for how many years this jote
land is under occupation of those
departments without making any for-
mal acquisition; and

(d) the reasons for such unautho-
rised occupation?
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-The Minister of State in the Minis-

try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes, at
Mouja Kalamcherra of Sonamura Sub-
Division, and not Belonia Sub-Divi-
sion.

(b) No.
(c) About ten years.

(d) The land being tilla land inside
Reserve Forest was selected for estab-
lishment of a Forest Beat Office. No
one claimed this land till 30th April
1962. On receipt of a claim from a
party on 30th April, 1962, the Admi-
nistration initiated acquisition pro-
ceedings in this regard. Necessary
compensation will be paid to the
party concerned on finalisation of
acquigsition proceedings.

Mukerian-Talwara Railway Line

J Shri Daljit Singh:
1\ Shri P. C. Borooah:

Will the Minister of Railways be
pleased to refer to the repiy given to
Unstarred Question No. 20!6 on the
25th May, 1962 and state the progress
so far made in finalising the survey
and construction of a Railway line
linking Mukerian with Talwara for
Pong Dam?

The Beputy Minister im the Minis-
try of Railways (Shri S. V. Rama-
swamy): Survey work has already
been completed. Acceptance of the
Punjab Government to the cstimated
cost of this project is still awaited.
Construction of the line cannot be
commenced till this acceptance has
been received.

Requirement of Imdustrial Wood

[ Shri Yashpal Singh:
616.{ Shri Y. N. Singha:
| Shri P. K. Ghosh:

Will the Minister of Food and Agri-
cultiire be pleased to state:

615.

(a) what will be-the country’s esti-
mated requirement of industrial wood
by 1875; ’

(b) what will be the estimated yleld
by 1975; and
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(c¢) what are the plans, if any, to
meet this deficit of industrial wood
requirement of the country?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b),
According to the figures given by an
FAO expert in 1960, the estimated re-
quirements of industrial wood in
India by 1975 would be of the order
of 9'5 million tons. Against this, the
estimated production would be of the
order of 52 million tons.

(¢) The deficit will be met as far
as possible by undertaking expanded
plantation programmes under the
National Development plans. During
the Third Plan period, about seven
lakh acres are expected to be brought
under economic plantations in the
normal State Forestry programmes.
Besides this, a special programme for
plantations of fast-growing species
spread over a period of 15 years, has
been taken up. Under this program-
me, it is expected to cover 1,37,500
acres during the Third Plan period as
a centrally sponsored measure.

Conversion of Parasia to Nagpur N.G.
Line to B.G.

617. Shri P. K. Deo: Will the Minis-
ter of Railways be pleased to state:

(a) whether there is any proposal to
convert the narrow gauge railway
track from Parasia to Nagpur to broad
gauge;

(b) if so, when the conversion will

be taken up and when it will be com-
pleted; and

(c) the estimated cost of this pro-
ject?

The Deputy Minister in the Minls-
try Railways (Shri S. V. Ramaswamy):
(a) No.

(b) and (c¢). Do not arise.

Postal Stamps

618. Shri P, K. Deo: Will the Minis-
ter of Transport and Coramunications
be pleased to state:

(a) whether stamps are licked in
this country for pasting;

(b) whether Government are aware
that licking stamps in France, special-
ly the 100 Franc Stamps are flavoured
with mint, lemon and vanilla in the
mucilages; and

(c) whether similar experiments are
proposed in the Indian stamps?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes, by some
people but often they are moistened
with a damper or sponge.

(b) Some reports have appeared in
the Press about the use of flavoured
gum on postage stamps in France.

(c) The facts are being ascertained
and the matter will be examined fur-
ther in due course.

Armed Guards on Passemger Trains

619. Shri P. K. Deo: Will the Minis-
ter of Railways be pleased to state:

(a) whether armed guards have
been provided in the passenger trains
running between Kanpur and Jhansi;
and

(b) it so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No Sir.

(b) Does not arise.
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Post Office at Kamarhati

621. Shrimati Renu Chakravartty:
“Will the Minister of Transport and
Communications be pleased to refer
to the reply given to unstarred Ques-
tion No. 575 on the 3rd May, 1962 and
-state:

(a) whether any progress has been
made to get a centrally situated land
to construct a Post Office in Kamar-
hati, 24 Parganas; and

(b) if not, how long it will take?

The Deputy Minister in the Minis-
4ry of Transport and Communications
(Shri Bhagavati): (a) Payment for
the purchase of the land has been
Toade.

(b) As there is some dispute about
s owmnership it is not possible to say
By when it will be taken possession of.

Public Telephone at Kamarhati

622. Shrimati Renu Chakravartty:
‘Will the Minister of Transport and
<Communications be pleased to state:

(a) whether it is a fact that there
is no public telephone booth in
XKamarhati, 24 Parganas; and

(b) if so, whether any steps are
being taken to instal one?

The Deputy Minister in the Minis-
try of Transport and Communications
{Shrl Bhagavati): (a) There is a
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Public Call Office with booth at
Kamarhati Post Office.

(b) Does not arise,

Over-Bridge at Beleghoria and
Sodepur Stations

623. Shrimati Renu Chakravartty:
Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 826 on the 8th
May, 1962 and state;

(a) whether the State Government
have communicated their final decision
indicating the year when they would
include the Belghoria Sodepur an¢
Barrackpur level crossings over-
bridges in the West Bengal Third
Plan; and

(b) whether Central Government
have made any move to expedite
drawing up their plans regarding
these schemes?

The Deputy Minister-in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) The Eastern Railway Adminis-
tration has requested the State Gov-
ernment to expedite their decision on
8-6-62 and again on 15-9-62, but no
communication has been received
from the State Government,

Fish Culture

624 J Shri. Sham Lal Saraf:
“_ Shri Rameshwar Tantia:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) how far fish culture has
developed in the country in ponds and
reservoirs, rivers ang rivulets, inland
lakes and coastal and deep sea fishing;
and

(b) to what extent fish has been
made available to the common man sa
as to replenish his already vitamin
depleted diet?
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The Deputy Minister In the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) During the
Second Five Year Plan five lakh addi-
tional acres of inland water areas
were brought under fish culture. Total
fish production in the country increas-
ed by about 4 lakh metric tons or
about 400 million kilos.

(b) It is estimated that the per
eapita consumption of fish in India as
a whole has risen by about 1 kilo.
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©Oentral Unit for State Road Transport
Bodies

( Shri Ram Ratam Gupta:
| Shri Narendra Singh Mahida:
a28. J Shri Indrajit Gupta:
2\ Shri Daji:
Maharajkumar Vijaya Amnanda:
| Shrimati Maimoona Sultan:

Will the Minister of Transport amd
Oommunications be pleased to state:

(a) whether there is any proposal to
Jave Central Unit for State Road
‘Transport Bodies; and

2444
(b) if 50, the details thereof?

The Minister of Shipping in the
Ministry of Transport and Commauni-
cations (Shri Raj Bahadur): (a) and
(b). The ninth Conference of the
representatives of the State Transport
Undertakings held at Srinagar in July,
1961, decided to set up & Central Unit
to arrange for the supply of the
stores etc. required by them and
generally to co-ordinate all their
activities. The details of the consti-
tution of the proposed unit are being
worked out by the Central Govern-
ment in consultation with the State
Governments.

Bridges in Maharashira

( Shri Tulshidas Jadhav:
| Shri Shivaji Rao S. Deshmukh:
| Shri Jedhe:
627. { Shri Bawandale:
| Shri Kisan Veer:
| Shri V. T. Patil:

Will the Minister of Railways be
pleased to state the details of the pro-
proposal to construct bridges on rail-
way crossings in Maharashtra during
Third Five Year Plan period?

The Deputy Mimister im the Minis-
try of Railways (Shri S. V. Rama-
swamy): Particulars are given in the
Statement laid on the Table of the
House. [See Appendix I, annexure
No. 68].

Purchase of Ships for Coastal Trade

Shri Rameshwar Tantia:

628. Shri Ram Ratan Gupta:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Gov-
ernment have granted permission to
some party for the purchase of
‘Liberty’ and other secondhand ships
for plying on the coastal trade; and
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(b) if so, the cost of these ships
and which are the parties that have
been granted this permission?

The Minister of Shipping in the
Ministry of Transport and Commmuni-
cations (Shri Raj Bahadur): (a) Yes,
Sir,

(b) The required details are as
follows:—

No. of  Cost
Ships Rg. (lakhs)

Name of Company

1. M/s. Calcutta Steam
Navigation Com-
pany L., Cal-

cutta . . .1 oship 22 10
2. M/s. R. Sen &
Company Calcutta 1 ship 7-87

. M/s. Jayanii Ship-
ping Compary,
(P) Lid., New D:lhi 7 shins 135733
. M/s. Raj Kumar
LiresLtd., Cal-

w

-~

cutta . .1 ship 15°50
5. Mfs. Surrendra

(Oversea:) Private

Lid., Calcuua 4 ships 750

o
(approximately)

Production Incentives to Sugar
Factories

629. Shri Priya Gupta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what production incentive was
given by Government tu sugar fac-
tories during 1959-60 and 1960-61; and

(b) the quantum of rebsate in cane
cess and monetary help in the shape
of export loss and rehabilitation
allowance given to each sugar factory
during the above period?

The Deput Minister in the Minis-
¢ry of Food and Agriculture (Shri
A. M. Thomas): (a) During 1959-60
the Central Government allowed the
following production incentives:

(1) Coneession of 31 nP. per maund
of cane to factories which
started by 4th, November, 1959
in West U.P. and 10th Novem-
ber, 1959 in East U.P. and North
Bihar on all cane crushed by
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them from the date of start up
to 15th November, 1959, in West
U.P. and up to 21st November,
1959 in East U.P. and North
Bihar.

(2) A rebate of 50 per cent in the
basic excise duty (which is
Rs. 1125 per cwt.) on sugar
produced by factories during
1959-60 in excess of their aver-
age production during 1957-58
and 1958-59.

In 1960-61 a rebate of 50 per cent in
the basic excise duty was allowed on
production of sugar which was in
excess of the average production of
the preceding two years i258-59 and
1959-60.

(b) No monetary help in the shape
of rehabilitation allowance has been
allowed to any factory by thc Central
Government. On exports of sugar
Central Government paid a subsidy of
Rs. 215 crores during the sugar year
1960-61 (up to 31st October, 1961) out
of the grant of Rs. 55 crores sanction-
ed by Parliament during August—
September, 1961 session.

Remission of Cess on cane s allow-
ed by State Governnwitts o the
quantity apportioned v tavu iactory
for export under the Sugar (Export
Promotion) Act. The Government of
Andhra  Pradesh, Bihar, Madras,
Mysore, and Punjab have already
allowed the remission on quotas
apportioned in 1959-60 and 1960-61
seasons. The matter is under consi-
deration of other States.

Production of Jute

630. Shri Priya Gupta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what area was under jute culti-
vation and the production per acre
with prices per maund of jute, State-
wise, during the last 10 years; and

(b) the estimated acreage, produc-
tion per acre and price per maund
this year?
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The Minister of State in the Minis-
ter of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Two statements
giving the information required are
placed on the Table of the House.
[Placed in the Library. See No. LT-
560/62],

(b) Final estimates of the area and
production of jute in 1962-§3 are not
yet available. However, 3 copy of
the All India First Estimate of Jute,
1962-63 is laid on the Table of the
House, A statement showing prices
of jute at selected centres during
1962-63 is also laid on the Table of the
House. [Placed in the Library. See
No. LT-560/62).

Farming Co-operative

631. Shri Balmiki: Will the Minis-
ter of Community Development,
Panchayati Raj and Co-operation be
pleased to state:

(a) the number of farming co-
operatives in the country up to the
3rd Week of November, 1962; and

(b) the maximum number and State
in which they exist?

The Deputy Minister in the Ministry
of Ccmmunity Development, Pan-
Chayati Raj and Co-operation (Shri
Shyam Dhar Misra): (a) According to
the information received from the
States up to 15th November, 1962,
there were 2,456 co-operative farm-
ing societies.

(b) The Punjab state with 509 co-
operative farming societies.

Service Co-operatives

632. Shri Balmiki: Will the Minis-
ter of Community Development,
Panchayati Raj and Co-operation be
pieased to state:

(a) the number of service co-opera-
tives in the country up to the last
week of November, 1962;

(b) the name of the State which has
the maximum number; and

(c) the steps taken by Government
to popularise this movement in the
rural areas?

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Co-operation (Shri
Shyam Dhar Misra): (a) According
to information available about 36,030
new service co-operatives were or-
ganised and about 70,450 existing pri-
mary agricultural credit societies
were taken up for reorganisation and
revitalisation|conversion as service
co—operatives upto the co-operative
year ending 30th June, 1962, Data for
the subsequent period has not been
compiled.

(b) Uttar Pradesh.

) @ State governments are
giving adequate publicity to popularise
the movement. Seminars and Sam-
melans are held. Literature and leaf-
lets are also being circulated. A
number of peripatetic training parties
are educating the rura]l masses in the
principles and practices of co-opera-
tion and its advantages.

(ii) Government is also providing
the following assistance to service co-
operatives:

(a) Managerial subsidy not ex-
ceeding Rs. 900 spread over a
period of 3 to 5 vears towards
managerial expenses.

(b) Government participation in
the share capital of selected
societies upto a limit of
of Rs. 5000 in each and in
exceptional cases upto
Rs, 10,000.

(c) Certain outright contributions
to the funds of each society to
cover the risk in lending to
weaker sections of the com-
munity.

(iii) State governments are also
taking steps to enable the service co-
operatives to diversify their service
functions by providing various incen-
tives like utilising them for distribu-
tion of seeds, fertilisers, other agri-
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oultural requisites and esential con-
sumer articles, Every state govern-
ment is working out a programme in
the light of local conditions.
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Carruption Cases om Northern
Rallway

635. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) the number and nature of cor-
ruption cases ocommitted by the
Northern Railway employees during
1961; and

(b) the number of persons convict-
ed Class-wise?

The Deputy Minister in the Miais-
try of Railways (Shri Shahnawas
Khan): (a) 130 cases of the follow-
ing nature were detected during
1961:—

(i) Accumulation of wealth dis-
proportionate to known sources
of income.

(ii) Acceptance of illegal gratifica-
tion.

(iii) Cheating.

(iv) Misappropriation of Govt.
money,

(v) Falsification of records.
(vi) Misuse of passes & P.T.O.s.

(vii) Misuse of Railway materials &
labour.

(viii) Accepting materials & works
below specification.

(ix) Excess payment to contractors.
(b) 4 Class III staff.

Detached Wagens

636, Shri BRalakrishna Wasnik: Will
the Minister of Raillways be pleased
%o state:

(a) whether it is a fact that a
number of wagons with wheels de-
%ached are lying at the Kalamna
Railway Station (near Nagpur); and

(b) if so, the reason therefor?

The Deputy Minister in the Ministry
of Railways (Shri Shahmawaz Khan):
(a) Yes.
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(b) These are Narrow Gauge
wagons which were supplied by the
Manufacturers without Centre Buffer
Couplers according to the terms of
the Contract. Supplies of Centre
Buffer Couplers ordered separately,
could not synchronise with the sup-
plies of wagons and as such wagons
had to be stabled. Supplies of Cen-
tre Buffer Couplers have gince com-
menced and it is expected, that the
wagons in question will be turned out
to traffic shortly.

Railway Lines in Orissa during Tihrd
Plan

637. Shri Maheshwar Naik: Will the
Minister of Railways be pleased to
state:

(a) the total mileage of tracks that
have so far been or proposed to be
doubled in Orissa;

(b) whether a new proposal for
track-doubling has been suggested by
the Government of Orissa; and

(c) if so, what is the decision taken
in the matter?

The Deputy Minister in the Minis-
“try of Railways (Shri S. V. Rama-
swamy): (a) Information about
doubling of lines is not compiled
State-wise but Railway-wise. How-
ever, a rough assessment indicates
that out of all the doublings proposed
t0 be carried out under the Third Five
Year Plan about 300 miles will fall
within Orissa State:

(b) and (¢). The Government of
Orissa have suggested the doubling of
track between Jajpur Keonjhar Road
and Khurda Road. Of this, the work
on the doubling between Nergundi
and Khurda Road is already in pro-
gress. A proposal for doubling the
section between Jajpur Keonjhar
Road and Nergundi is also under
consideration.

Meochanised Farm in Madhya Pradesh

638. Shri Birendra Bahadur Singh:
Will the Minister of Food and Agri-
enitare be pleased to state whether a

final decision has been taken to locate
a large-sized mechanised farm in
Madhya Pradesh on the pattern of a
similar farm already set up in Surat--
garh (Rajasthan)?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Rame
Subhag Singh): No. The matter is-
still under consideration.

Quarters for P. & T, in Delhi

639. J Shri Buta Singh:
\ Shri Guishan:

Will the Minister of Tramsport and*
Communications be pleased to state:

(a) whether it is a fact that about
900 quarters have been acquired in.
Delhi by the P. & T. from the-
CP.W.D,; and

(b) if so, when these quarters are-
likely to be allotted to the needy
P. & T. employees in Delhi?

The Deputy Minister in the Minis-
try of Transport and Communications-
(Shri Bhagavati): (a) No.

(b) Does not arise.

Agency to Supply Essemtial
Comnudities

{ Shrimati Renuka Barkatakf:
640. Shri P. C. Borooah:
| Shri Bhanu Prakash Singh:

Will the Minister of Food and Agri--
culture be pleased to state:

(a) whether there is a scheme to set
up a Central agency to ensure a conti-
niuous flow of supply of essential
commodities like foodgrains, sugar,
salt, pulses and edible-oils to Assam
and adjoining areas; and

(b) if so, what is the constitution
and precise functions of the proposed:
agency?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). There is no.
proposal to set up a special agency,.
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but arrangements have been made to
ensure regular and adequate supply of
esscntial cammeodities to Assam and
adjoining areas.

Tourist Advisory Committee

641. Shrimati Renuka Barkataki:
Will the Minisi¢cr of Transport and
Communications be pleased to-state:

(a) the main recommendations. of
the first series of meetings of the Zonal
Commitiee of the Tourist Advisory
Committee held in January, 1962;

(b) the steps that Government have
taken to implement those recom-
mendations; and

(c) whether there is any majcr
recommendation for the development
of tourism in the State of Assam?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). A statement giving the required
information is placed on the Table of
the House. [Piaced in the Library. See
No. LT-561|62].

(¢) The proposal to explore the
rHssibility of opening river traffic bet-
v.een Calcutta and places of tourist
interest in Assam has been examined
and has since been found unworkable.

12 hrs.

STATEMENT RE: SITUATION IN
NEFA AND LADAKH

* The Prime Minister and Minister of
External Affairs, Defence and Atomic
Energy (Shri Jawaharlal Nehru): Mr.
Speaker, Sir, yesterday I gave some
information to the House about the
position on our fronts where fighting
has been taking place. Since I spoke
in the House yesterday, a report was
received in the evening regarding the
fall of Bomdi La. Bomdi La actually
fell into the enemy’s hands on the 18th
evening, but as the situation was con-
fused a report about it did not reach

Situation, in NEFA 2454
and Ladakh

Delhi until yesterday evening. The
Chinese are now advancing on the
Bomdi La foot hill road. Defensive
positions have been prepared in front
of them and our troops will give them
battle there.

In Chushul, the post six miles east
of Chushul was attacked by the
Chinese in overwhelming strength for
the fifth time yesterday afternoon.
There was fierce fighting for more
than an hour and a half and heavy
casualties were inflicted on the Chinese
attackers. But finally the post was
over-run. Two other posts in the close
vicinity of this post were also attacked
and had to withdraw. Chushul, how-
ever, remains firmly in the h»nds of
our force.

I should like to inform the House
that General P. N. Thapar, our Chief
of Army Staff, has this morning ap-
plied for long leave on grounds of
health. He has been granted the
leave and on his recommendation the
senior Army Commander, Lt. General
J. N. Chaudhury is being appointed to
officiate as Chief of the Army Staff.

Shri Hari Vishnu Kamath (Hnchang-
abad): Sir, I rise on a point of
clarification. These disastrous reverses
keep on coming and the House, I am
sorry to say, it still in the dark as to
what exactly the Government's plans
are for the prosecution of the war.
Now that Government is well posted
with the strategy and tactics of the
enemy for which we were not pre-
pared a few weeks ago, may I ask the
Prime Minister whether in this matter
also assistance from friendly foreign
countries is also being invited and
has been obtained. Now very fierce
fighting is going on. There is a report
in the Press that our Charge d’affaires
in Peking has met the Chinese Prime
Minister. What is that about? Fin-
ally, may I suggest that without fur-
ther delay a Parliamentary Committee
representative of the Congress Party
and all the groups should be constitut-
ed immediately with which the Prime
Minister must keep in close touch
from day to day?
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Mr. Specker: The hon. Member’s
question or observations have many
implications. Many suggestions have
been made; more than one at least. I
am told that the Prime Minister has
invited a good number of hon Mem-
bers from the Opposition as well as
from the Congress to meet him just
this afternoon. If that is correct,
these clarifications, these questions and
other things that hon Members want
“to bring in....

Shri Tyagi (Dehra Dun): No invita-
tions have been received so far,

Shri Hari Vishnu Kamath: By some.

Mr. Speaker: Order, order. There
must be certainly a limited number.
I was told by an hon. Member himself
that he had received the invitation.
Therefore, that is a fact. If any more
are to be invited, that is a different
thing altogether. Therefore, I will
just request the hon. Members to
clarify these things there when they
sit together. That would be more ap-
propriate. And, as I told yesterday,
the Prime Minister also can give
information in greater detail there
than in the House here. Therefore,
would it not be better, I suggest to
the hon. Members, that they press
their points and elicit information
there when they meet informally at
the table. I hope they will be getting
all the information that they want
there. That is my suggestion.

So far as the Parliamentary Com-
mittee is concerned, I had made that
suggestion yesterday. But that can-
not be discussed- and settled here. I
propose to call a few hon. Members
who can sit down with me and decide
about it. That was my proposal. If
that is approved by the hon. Members,
certainly we can do that.

Shri Ranga (Chittoor): In addition
to your suggestion that we may dis-
cuss this this afternoon in the meeting
of Group Leaders, I would request you
to be good enough to consider another
suggestion, and that the leaders and a
few others belonging to the different
groups, including the ruling party,
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may be given an opportunity
at a convenient time—not neces-
sarily now; it may be on a future
date when the Government finds
it convenient and advisible—to
go as near to the war front as
possible so that they can get some
idea as to what preparations and works
have been going on, what sufferings
our troops are undergoing and so on.

Then I would like to ask one
clarification from the hon. Prime
Minister. Some time ago he said that
even before the army is well-equipped
with foreign arm we would be
able to arrest the progress of
the enemy. Later on, foreign arms
came. Then he felt confident that
we would be able to kick them
back but, nevertheless, they are pro-
gressing. Where does the fault lie?
Certainly, not with the jawans. Would
it be possible for the Government to
study and enlighten us later on as to
what steps they are taking in order
to strengthen the leadership at the
military headquarters and also at the
political headquarters so that the
country could be assured of better
performance in future?

Several Hon. Members rose—

Mr. Speaker: Not so many simul-
taneously. Shri Tyagi.

Shri Tyagi: It is a serious matter. I
would like to know and perhaps the
House would also like to know as to
whether regular reports are being
received in the operations room with
regard to the strategic positioning and
deployment of our troops in that area.
The main question which causes
anxiety to everybody here is why pre-
cautions were not taken against the
pincer movement which the enemy
took in taking Bomdi La. That is one
thing which upset all of us because
in a war all these pincer movements
are taken notice of. What was done
here? (Interruptions).

Mr. Speaker: Order, order.

Shri Tyagi: One more question. I
do not want any discussion.
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Mr. Speaker: Hon, Members should
realise that here we cannot enter into
long discussions at this moment. I
could allow a small clarification or
information, if it was sought, but not
arguments and long discussions. That
cannot be done at this stage.

Shri Tyagi: I am sorry. I do not
want to discuss anything. I want only
one information. Did we take any
precautions against the pincer move-
ment? (Interruptions).

Mr, Speaker: Order, order. Hon.
Members should not just intervene in
this matter in this manner. I would
just request the hon. Prime Minister
to invite Shri Tyagi also to that meet-

ing.

Shri Tyagi: I would like to know. .

Mr. Speaker: When I suggest that
all these questions might be put by
him there in that meeting, why should
he raise them here? If he is going to
be invited or hag already been invit-
ed, he can put those questions there.

Shri Tyagi: Only one question on
policy.

Mr. Speaker: The policy we cannot
discuss now (Interruptions) Order,
order.

Shri Tyagi: I want to know whe-
ther after this set back we would be
continuing our diplomatic relaticns
with China. Are we seeking any
assistance. ...

Mr. Speaker: If all these questions
are put and answered here, as the
hon. Member is pursuing and persist-
ing, what will be left to be discussed
in that committee? For what purpose
has that meeting been called?

Shri Yogendra Jha (Madhubain):
‘Will it be a substitute of the House? It
ig an important question which should
be answered on the floor of the House.
The committee cannot be a substitute
of the Hoause.

Mr. Speaker: If that committee
represents all secitons of the House,
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certainly we can have complete faith
in that.

Shri Ranga: May I make a submis-
sion? Some time ago we asked for a
secret session. At that time, we
heeded your advice and agreed to this
that we can have our open session
here and, at the same time, if found
necessary, we could go into a secret
session. Now from the manner in
which you have put your suggestion
and the way in which you are treat-
ing the observations of our friends,
it appears ag if you have got in your
mind a small miniature House, which
would serve the purpose of a secret
session, and that we need not have a
secret session at all I cer-
tainly would like to submit to
you that a secret session is absolutely
necessary. This miniature thing
cannot serve the purpose at all. This
miniature thing has been thought Jf
by our hon. friends of their own
accord and we would not be satisfied
with that.

Shri Hem Barua (Gauhati): (Sir,
about the suggestion made to us to
meet the hon. Prime Minister this
afternoon, we are meeting him this
afternoon. 1 agree completely with
you that there are certain matters of
strategy that ought not to be dis-
closed in his House, but, at the same
time, there are certain matters thai
do not have any bearing directly on
matters of strategy. Those things
are to be disclosed here because the
country is anxious to know about
them. We might be enlightened in
a chamber, but then the purpose of
this Parliament is to voice the opin-
ion of the country and to enlighten
the country also in matters that do
not directly affect the strategy or
defence preparations and all that
Therefore I would submit to you that
certain questions are to be allowed.

We are now anxious to know, for
instance, the position which the
enemy troops are stationed at They
bave captured Bomdila. Are they
an their way down to Tezpur? If
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they are on the way down to Tezpur.
we are naturally anxious to know
whether the civilian population in
Tezpur is going to be evacuated or
not,

About the other line ccming from
Walong which is only 15 miles off
from the Brahmaputra Valley, we are
anxious to know how far they have
advanced. Has the Government anti-
cipated their further thrust or direc-
tion that they might take?

These are matters which the coun-
try is anxious to know.

Mr. Speaker: I would not have
any objection to an answer to these
being given. I only desire that hon.
Members meet the hon. Prime Min-
ister first and discuss all those things
with him. If after meeting him they
feel that there is certain information
which must be disclosed here, I would
not have any objection. I would
allow hon. Members’ questions also.
Or, the hon. Prime Minister might
make a statement after he has dis-
cussed all these questions with hon,
Members. The only thing is that we
might just decide this sequence,
namely, whether the committee
should meet first or whether we
allow these questions to be asked by
so many hon. Members straightaway.
It is agreed at least that all the in-
formation cannot be given here. All
that the hon. Members do desire may
not be advisable to be disclosed.
Therefore I suggest that hon. Mem-
bers might meet the hon. Prime Min-
ister when they have been invited,
discuss those things that they want
%o discuss with him and subsequently
we can see if this information is
wanted as to where the enemy forces
at this moment are, whether the
population of that area has been eva-
cuated or not and all that. I have
no objection to that clarification being
made.

Shri Hari Vishnu Kamath: But I
am sure you will agree that this com-
mittee which has been suggested

and Ladakh
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Shri Hari Vishnu Kamath: I am
sure you will agree that this commit-
tee which you have suggested will not,
cannot and should not substitute
Parliament. That js all I wanted to
say. Could not the hon. Prime Minis-
ter tell the House whether this inter-
view that our Charge d'affaires had
with the Chinese Prime Minister was
a routine interview or was more than
a routine interview?

Shri Jawaharlal Nehru: The meet-
ing was to deliver a note to the
Chinese Foreign Office from the Gov-
ernment of India.

Shri Khadilkar (Khed): On a
point of procedure, Sir.....(Interrup-
tions).

Mr. Speaker: Shri Khadiikar.

Shri H. N. Mukerjeerose—

Mr. Speaker: I have called Shri
Khadilkar.

Shri Khadilkar: Now ncrmally, in
the present hour of crisis, such state-
ments, whenever necessary, the Prime
Minister would be making. I want to
know from' you as a matter of pro-
cedure whether it is within the pur-
view of parliamentary activities to
suggest even by questions, whether
the Prime Minister replies or not,
questions regarding strategy, questiong
affecting certain positions. Would it
not have an adverse effect on the
people outside? That is No. 1.
Secondly, as it happened, yesterday it
is very natural everybody feels dis-
stressed, but certain sort of panicky



2461 Statement re: NOVEMBER 20, 1962

[Shri Khadilkar.]

utterances were heard in the House.
I want to plead with you. You should
lay down a procedure even regarding
asking of questions during this hour
of crisis which indirectly iinpinge or
our war effort. This is my humble
suggestion. Unless that procedure is
laid down, simply asking questions
without 3 reply gives a wrong impres-
sion to the people outside the country.
Instead of strengthening the morale,
yesterday, some of the utterances, I
am sorry to say, did not show the
nerve of the Parliament which it
should exhibit. I would say that yéu
should lay down a procedure.

Mr. Speaker: So far as procedure
is concerned, I think we have our
procedure very clear. There is
nothing to be laid down here, Every-
thing can be decided according to the
situation as it arises and to the
question that is put. I cannot lay
down any previous prevention or
prohibition or inhibitions on that.

The Prime Minister: If he wants
to say something, he can say.

st qITdY : eT WERY, W W
# S g g7 gu €, T g) Aneey
R IH qeT FT g< a3 79T foea-
A FT AR W U AT HAD
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=z F Fr 3w 9 39 1 e RaeeE
& = 9T |, 359 qg w1 wvar A
o #1E feary § ar FEF & HR
IT FAEl AT IAF TH A=T H AAT
TG € ? gWT U I SAREAT qAT
AT AT ] AT fR gw 2 & wfF aer-
T TET & AR R FY WA faege
faodiag gw 9 € | 39 w<F § A
fafaeez Ft g1 fF o gER A Y
@ forsirard & afew o fergere
F1 freErd § ) 9t 9% 30 -
QY R, § AOF I ST § e
F oo fevard #Y g9 & savEr @w-
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Mr. Speaker: MNow, Papers to be laid
on the Table.

St AMFIAA AZE : T TF qTHA
@ I Fgr 9 ) wEAg 839 d
QAT a0 §F wer f oew o g
foaFa 7 & 1 ox #§ el faaea
N FM G FT TAOR fR A AR
far @, 3fs o @ A & s
IR T FI F Fg 7971 g, fow a0
F R AR Y TG AT 9 F AR K
N AT AN § I @ AT E R
T A TG T q F ¥
& Sge T S, T s | F
qTEAe G § | F =S g F 5w axe
J AR, A1 Og HA S FHA 2 7 B
F A # ar e o A W, WY
CRIEH P T AR e, TR
qETg A T e wrar § 1 I & o
@ & A wFR L AfeT By I
&1 8 | W FX Y ASTE TN QA Y
3% TR ¥ den fe=t A I3 W
fafssa &7 ¥ 79 far o1 @9 | @
I T AR few ST F
M AHET § a8 FEAT FQ@ § A
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Mr. Speaker: Shri Jagjivan Ram.
Shri U. M. Trivedi rose—

Mr. Speaker: I have already called
Shri Jagjivan Ram.

Shri U, M. Trivedi (Mandsaur): I
Tose immediately after the Prime
Minister had concluded.
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The discussion that has taken place
in the House for the last ten minutes
indicates very clearly that the time
has come when we should make up
our minds tc have a  Secret Session.
We should a’n now realise that there
is no use adjourning the House on
the 23rd till the 20th December.

Mr. Speaker: This might be taken
up at the appropriate time.

Shri U. M. Trivedi: We must take
it up now,

Mr, Speaker: How can it be decid-
ed now?

Shri U. H. Trivedi: We will have to
consider it.

Mr, Speaker: The proper moment
should be selected for that.

12.27 hrs,
PAPERS LAID ON THE TABLE

INDIAN TELEGRAPH (ELEVENTH AMEND-

MENT) RULES AND ANNUAL REPORTS OF

INDIAN TELEFEONE INDUSTRIES AND
HINDUSTAN TELEPRINTERS LinaTeED

The Minister of Transport and Com-
mahications (Shri Jagjivan Ram):
I beg 10 lay on the Table a copy each
of the following papers:—

(i) The Indian Telegraph (Ele-
venth Amendment) Rules, 1962
published in Notification No.
GSR 1456 dated the 3lst
October, 1962, under sub-sec-
tion (5) of Section 7 of the
Indian Telegraph Act, 1885.
[Placed in Library. See No.
[LT-545762].

(iiy Annual Reports of the Indian
Telephone Industries Limit-
ed, Bangalore, for the year
1961-62 alongwith the Audit-
ed Accounts and the Com-
ments of the Comptroller and
Auditor  General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956. [Placed in Library.
See No. LT-546/62].
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(iii) Annual Report of the Hin-

dustan Teleprinters Limited,

Madras, for the period end-

ed the 31st March, 1962,

along with the Audited Ac-

counts and the comments of

the Comptroller and Auditor

General thereon, under sec-

tion (1) of section 619A of

the Companies Act, 1956.

[Placed in Library. See No.

LT-547/62].

MERCHANT SHIPPING (PREVENTION OF
COLLISIONS AT SEA) REGULATIONS AND
ANNUAL REPoORTSs OF MocuL Linm

. LrvrTED, HINDUSTAN SHIPYARD LLML-
TED AND SHIPPING CORDORATION OF
INDIA LIMITED

The Minister of Shipping in the
Ministry of Transport and Com-
munications (Shri Raj Bahadur): I
beg to lay on the Table a copy each
of the following papers:—

(i) The Merchant Shipping (Pre-
vention of Collisions at Sea)
Regulations 1960, published
in Notification No. G.S.R. 1015
dated the 28th July, 1962,
under sub-section (3) of sec-
tion 458 of the Merchant
Shipping Act, 1958. [Placed
in Library. See No. LT-548/
62].

(ii) Annual Reports of the Mogul
Line Limited, Bombay, for
the year ended the 3l1st
December, 1961 along with
the Audited Accounts and
the comments of the Com-
ptroller and Auditor General
thereon, wunder sub-section
(1) of section 619A of the
Companies Act, 1956, [Placed
in Library. See No. LT-549/
62].

(iii) Annual Report of the Hindus-
tan Shipyard, Limited, Visa-
khapatnam, for the year 1961-
62 along with the Audited
Accounts and the dcomments of
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the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956,

(iv) Annual Report of the Shipp-
ing Corporation of India
Limited, Bombay, for the year
1961-62 along with the Audi~
ted Accounts and the com-
ments of the Comptroller and
Auditor General thereon un-
der sub-section (1) of section
619A of the Companies Act,
1856. [Placed in Library. See
No. LT-550/62].

NOTIFICATIONS UNDER ESSENTIAL
CoMMODITIES ACT

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1955:—

(i) Notification No. G.S.R. 1277
dated the 29th September, 1962
containing corrigendum to
Notification No. G.S.R. 1202
dated the 8th September, 1962.
[Placed in Library. See No.
LT-552/62].

(ii) The Fertiliser (Control)
Seventh Amendment Order,
1962 publisheq in Notification
No. G.S.R. 1446 dated the 3rd
November, 1962. [Placed in
Library. See No. LT-553/62].

RAamLwAYs AcCENTs (COMPENSATION)
SECOND AMENDMENT RULES

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): I beg to lay on the Table a
copy of the Railway Accidents (Com-
pensation) Second Amendment Rules,
1962, published in Notification No.
S.0. 3401 dated the 10th November,
1962, under section 82J of the Indian
Railways Act, 1890, [Placed in Lib-
rary. See No. LT-554/62].
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SUGARCANE (CONTROL) AMENDMENT
ORDER

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): I beg to lay on the
Table a copy of the Sugarcane (Con-
trol) Amendment Order, 1962, publi-
shed in Notification No, G.S.R. 1460
dated the 1st November 1962, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955.
[Placed in Library. See No. LT-
555/62].

NOTIFICATIONS UNDER INDIAN AIRCRAFT
Act

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): I beg to lay on the
Table a copy each of the following
Notifications under section 14A of the
Indian Aircraft Act, 1934, making cer-
tain further amendments to the Indian
Aircraft Rules, 1937, together with an
explanatory note:—

(i) GS.R. No. 1238 dated the
15th September, 1962.

(ii) G.S.R. No. 1296 dated the

29th September, 1962. [Placed’

in Library. See No. LT-556/
62].

12.30 hrs
MESSAGES FROM RAJYA SABHA

’ Secretary: Sir, I have to report
the folowing messages received from
the Secretary, of Rajya Sabha:—

(i) “In accordance with the
provisions of sub-rule (6) of
rule 162 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return - here-
with the Appropriation
(Railways) No. 5 Bill, 1962,
which was passed by the
Lok Sabha at itg sitting held
on the 16th November, 195"
and transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
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House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill.”

“In  accordance with the
provisions of rule 125 of the
Rules of Procedure and
Conduct of Businesg in the
Rajya Sabha, I am directed
to inform the Lokl Sabha
that the Rajya Sabha, at its
sitting held on the 19th
November, 1962, agreeq with-
out any amendment to the
Electricity (Supply) Amend-
ment Bill, 1962, which was
passed by the Lok Sabha at
its sitting held on the 16th
November, 1962.”

“In  accordance with the
provisions of rule 125 of the
Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed
to inform thg Lok  Sabha
that the Rajya Sabha, at its
sitting held on the 19th
November, 1962, agreeq with-
out any amendment to the
Companies (Amendment)
Bill, 1962, which was passed
by the Lok Sabha at its sit-
ting held an the 16th Nov-
ember, 1962.

“In  accordance with the
provisions of rule 125 of the
Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed
to inform the Lokl Sabha
that the Rajya Sabha, at its
sitting held on the 19th
November, 1962, agreeq with-
out any amendment to the
Hindu Adoptions and Main-
tenance (Amendment) Bill,
1962, which was passed by
the Lok Sabha at its sitting
held on the 8th August,
1962.”
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12.303 hrs.
LIMITATION BILL

REPORT OF JoINT COMMITTEE

Shri Sachindra Chaudhuri (Gha-
tal): I beg to lay on the Table a
copy of the Report of the Joint
Committee on the Bill to consolidate
and amend the law for the limita-
tion of suits and other proceedings
and for purposes connected there-
with.

12.303 hrs.
PUBLIC ACCOUNTS COMMITTEE

FIRsT REPORT

Shri Tyagi (Dehra Dun): I beg to
present the First Report of the Pub-
lic Accounts Committee on the Ap-
propriation Accounts (Railwayw),
1960-61 and Audit Report, 1962

1231 hrs
COMMITTEE ON ABSENCE OF
MEMBERS
THrD REPORT

Shri Maulchand Dube (Farrukha-
bad): I beg to present the Third Re-
port of tha Committee on Absence
of Members from the Sittings of the
House.

12.31} hrs.
BUSINESS ADVISORY COMMITTEE

NINTHE RrporT

The Minister of Parliamentary
Affairs (Shri Satya .Narayan Sinha):
I beg to move:

“That this House agres with
the Ninth Report of the Business
Advisory Committee presented to
the House on the 19th November,
1962.”
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Mr. Speaker: The question is:

“That this House agress with
the Ninth Report of the Business
Advisory Committee presented to
the House on the 19th November,
1962.”

Shri Hari Vishnu Kamath (Hos-
hangabad): I am sorry, Sir, to raise
this point. I, unfortunately, could
not attend the meeting of the com-
mittee yesterday, because the supple-
mentary demands were taken up in
the House, and I had to take part in
the discussion.

I remember, and you will remem-
ber also, that the committee at its
earlier meeting on Friday decided to
allocate ten hours instead of one day
to the Defence of India Bill, and now
I find from the recommendations of
yesterday’s meeting that it is to be
reduced.

Mr. Speaker: That is one point.
Now, the second.

Shri Harl Vishnu Kamath: That is
the only point. I request that it
should be increased. @ May I say in

‘this connection that we are prepared

to sit, if necessary, on ‘Saturday, and
that the All-India Congress Commit-
tee must give precedence to Parlia-
ment?

Shri Satya Narayan Sinba: There
is no question.

Shri Hari Vishnu Kamath: It 1is
there. That is why you did not want
a session on Saturday.

Shri Daji (Indore): I have two
points to make. The first point
is that the Delence of India Bill is
really a heavy Bill

Mr. Speaker: First we might make
the allotment of time.

Shri Daji: The time is too short.

Mr. Speaker: His party’s represen-
tative was there. He has agreed to
that.

Shri Daji: First of all, I would
refer to what Shri Trivedi said just
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now, to which you were pleased to
say you will consider the question. If
that quesiion is decided, the question
of allocation of time can ‘be better
decided. Otherwise, we will rush
through this work,

Mr. Speaker: If the time is allotted
as the House agrees, then as much
business as possible would be taken
up in the time that is available to us.

Shari Daji: The proposal before you
is that the time of the House may be
extended.

Mr. Speaker: That question is diffe-
rent. The point is how much busi-
ness can be taken up during the time
that is available to us.

Shri Daji: I wil! take only half a
minute to make myself clear. My
party’s representative did attend the
Business Advisory Committee meet-
ing, but I am told that the Prime
Minister was pleased to remark in
the other House that if the House so
wants, Government has no objection
to sit for two or three days more. If
that is so, we would like to have
more time for the important piece of
legislation that is coming. We may
extend the session by a couple of
days more.

Mr. Speaker: That is quite a diffe-
rent thing altogether. It is the allot-
ment that is needed now. Whether
‘we should sit for more days or not
would be taken up separately.

So far as Shri Kamath’s point is
concerned, it is right that ten hours
had been first proposed, but that was
not the decision of the committee. It
was tentative, we had just discussed
that. We could not come to a decis-
ion at that moment in view of the
absence of the Minister of Parliamen-
tary Affairs; we wanted to know ex-
actly how long we were sitting and
all those things. Therefore, the com-
mittee yesterday took a decigion, but
it is always with the House. If at the
end of seven hours, the House feel
that it wants to discuss it further,
certainly it can be extended. That is
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always’ with us. It is not final. The
House is the master of that.

Shri Ranga (Chittoor): It is put
like that generally, but what happens
is that either yourself or the Deputy-
Speaker would be presiding, ang we
find it very difficult to get it extend-
ed.

Shri Hari Vishnu Kamath: Not
when you are there, but when the
Deputy-Speaker is there.

Mr. Speaker: I do not think there
has ever been a case when I have
refused to extend the time when
there was a feeling in the House, I
should not be charged with that accu-
sation. It has never happened that I
have not extended the time when the
House desireq it.

Shri Satya Narayan Sinha: If I
may say so with all respect. the case
is just the other way.

Shri Hari Vishnu Kamath: May I
gubmit that it has not been in your
case, but we have sometimes found
to our cost . . .

Mr. Speaker: I will see that any
body who presides here, whether it
ig the Deputy-Speaker or any chair-
man on the panel, algo feels the pulse
of the House.

Shri Banga: That is where the real
difficulty comes, It is easy for you
to know the pulse of the House be-
cause it is all that way, and we are
not able to make ourselves felt.

Mr. Speaker: My difficulty is that
the Chair cannot make up for the
deficiency of numbers.

Shri Ranga: All the 370 of them
will not be there in the Business Ad-
visory Committee, but only two of
themn, and one in each of our groups.

Mr. Speaker: If he thinks that the
committee ijg in a much better posi-
tion to take a decision, he should
agree.

Shri Ranga: We are again losing.
That is all.
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Mr. Speaker: He will not lose, I
assure him, I will take particular
care to see that he does not lose in
this respect. Even if it is extended,
we will see if there is business in
hand, that must be finished. If the
Government wants and the House
wants more time, that will be given.

The question is:

“That this House agrees with
the Ninth Report of the Business
Advisory Committee presented to
the House on the 19th November,
1962.”

The motion was adopted

Shri Hari Vishnu Kamath: Before
you proceed to the next business, may
I make a request? From today’s
Order Paper, I find that the business
has been re-arranged.

Mr, Speaker: He brought it to
my notice in the Chamber. Is he not
satisfled with what I tolg him?

Shri Hari Vishnu Kamath: Unless
you announce it in the House, your
Deputy or somebody else may be in
the Chair.

Mr. Speaker: I have said that I
will waive notice ang the time limit
for amendments. If the Order is
changed, I would not enforce it.

Shri D, C. Sharma (Gurdaspur):
What was fhe point raised by him in
the Chamber?

Mr. Speaker: If the Order of busi-
ness is changed, he wanted that the
time limit for given notice of amend-
ments, etc. shoulg not be enforced.
I have said it in the open House.

Vishnu Kamath: The
order of priority with regard to
Customs Bill and the Defence of
India Bill has been changed.

Shri Hari

12.36 hrs.
[Mr. DEPUTY-SPEARER in the Chair]

Formerly, the Defence of India
Bill wag on top and the Customs
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Bill was below. So, we were not
prepared for the Customs Bill. Now
Customs Bill has been but on the top
without notice to the House or at
very short notice. Therefore, I re-
quested that the Defence of India
Bill may be taken up first. Failing
that, the rule requiring notice of 24
hours for any amendment may be
waiveq by youw

Mr. Deputy Speaker: Shri Mathur.

1237 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1962-63—
contd.

Shri Harish Chandra  Mathar
(Jalore): Mr. Deputy-Speaker, every
day it is becoming obvious to us that
we have to make a very massive
effort to meet this emergency and it
was in that context that I had sug-
gested certain measures which would,
in my estimate, bring in a revenue of
Rs. 300 crores per year to the nation-
al exchequer to meet this emergency.
I had suggested a 10-15 per cent cut
in the wage bill of the entire country,
private and public sectors and a good
share of the profits of the 30,000 re-
gistered concerns and others. I wish
to make it perfectly clear that it is
not only the Excessive Profits Tax
which I have in view that would be
part and parcel of this measure but
the recovery of the leakage from
sales tax by collection at source. This
will give at least Rs. 2530 crores
without any extra burden. The
Chief Minister of Rajasthan had made
a very sporting offer in this parti-
cular direction when the National
Development Council met here. That
suggestion had come in the light of
this emergency. It must be under-
stood that the taking over of the
sales tax by the Central Government
has consistently been resisted by the
State Governments because this is
the only flexible source of revenue
with the State Governments. I think
there are far more advantages; when
this question has been thrashed out,
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it was found that all the advantages
were on the Centre taking it over.
But because of the resistance of the
State Governments, the Centre could
not proceed further in this direction.
I do hope that the Finance Minister
will not hesistate to take these meas-
ures and take over the collection of
the sales tax by the Central Govern-
ment.

Then, about economy and efficiency
of the Government departments, it
hurts me to tell you that now, even
ir. respect of civil defence, I know of
one particular department - of the
Central Government which is appoint-
ing an additional 50 senior scale offi-
cers just to chalk oui the plan for
civil defence. This is unjustified, to
my mind, and this should not be per-
mitted to be done. There are Officers
who could put in an additional or
extra hour or an hour and a
half of work. Then there are retired
officers. Government officers who
have recently retired, and we can
definitely take advantage of their
services. They are quite fit to
discharge any responsibility and they
could be given a place in the civil
defence organisation. We should not
unnecessarily incur any extra ex-
penditure on this account.

I would further suggest that in all
productive branches of industry,
where labour is engaged, we should
now have nine to 10 hours instead of
the present eight hours of work. If
the working hours are increased to
about nine to 10, it means 10 per cent
or 20 per cent more in the wage bill
and this should again go to the De-
fence Fund. If we ask the people to
do so. they would be most willing.
They always did it. Even in Germany.
after they had fallen, and when they
recrganised their entire labour, they
just agreed, suo motu to work for 10
hours instead of eight. The same
thing could be done here also.

Mr. Deputy-Speaker: The hon.
Member’s time is up.
Shri Harish Chandra Mathur: When

1 was to centinue, the Chairman told
me that I will get 10 minutes today.

(General)
Mr. Deputy-Speaker: You have
taken 11 minutes yesterday and today,
about two or three minutes.

Shri Harish Chandra Mathur: The
Chair said I could take 10 minutes
today. Otherwise, I would have
finished yesterday.

L3

Md. Deputy-Speaker: There are 20
names still, and there are only two
hours left. There are 12 names from
the Congress party.

Shri Harish Chandra Mathur: I am
not at all interested in occupying the
time of the House. If you want me
to sit down, I will, but I was under
the impression that the Chair told me
clearly in the House yesterday that I
will get another ten minutes.

Mr. Deputy-Speaker: 10 minutes to
each Member and not another 10
minutes to you,

Shri Harish Chandra Mathur: He
asked me to continue.

Mr. Deputy-Speaker: It cannot be
I should give time to all Members.

Shri Harish Chandra Mathur: Then
why should he tell me like that?

Mr. Deputy-Speaker: I do not know.

Shri Harish Chandra Mathur: What
can I do? He asked me whether I
wanted to take some more time and
then he said I could take ten minutes
today,

Mr. Deputy-Speaker: Please finish
in two or three minutes. There are
a large number of Members.

Shri Harish Chandra Mathuar: I
will make another suggestion, The
hon. Finance Minister has asked for
gold. As a matter of fact, I have not
been able to appreciate it very much—
his appeal for gold. I would rather
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like the hon. Finance Minister to
just examine what a person like
Shri Sriprakasa, who was till the other
day the Governor of Maharashtra,
has suggested. We should not accept
this offer of gold from such people as
are giving two tolas or five tolas which
are their lives’ earnings, and if we take
it, that means we are taking a very
great responsibility. Let us under-
stand our responsibility in accepting
such offers. I do not know to what
length it is going to take us. The
department of the hon. Finance
Minister itself has contributed enough
of gold which will be sufficient to
weigh the entire Cabinet. My hon.
friend from Punjab feels very much
on the fact that the Punjab had con-
tributed enough gold. The Chief
Minister of Punjab came here and as-
certained ther weight of the Prime
Minister. After frantic efforts made
in Punjab, which is at the top in mak-
ing contributions, they had collected
just enough gold which is a little over
twice the weight of the Prime
Minister,

Take for instance the customs
department. They have in one haul
in Bombay seized gold worth about
Rs. 1 crore which is enough to weigh
the entire Cabinet. What is the
amount of gold which is being
smuggled? The estimate is, about
Rs. 40, crores worth of gold is being
smuggled every year. Now, the price
of gold has been fixed at Rs. 62 odd
per tola. I would certainly say that
it sh'ould be only from Rs. 62 to Rs.
70. They have already taken one step,
namely, they have stopped forward
trading in gold. But certainly we
should try various other methods also.
The sale should be only registered
ones. If they do it, it will mean a
very considerable amount. We can
just bring down the price and that will
solve many of our difficulties.

I would also suggest another source.
Instead of all these things, we must
have contribution of grain., What I
had suggested yesterday, namely, the
revenue of Rs. 300 crores, was only
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from industry and the wage bills.
The rural parts of India are almost
completely left aside. From rural
India, it would be much better if
you take contribution of grains.
Every agriculturist will be able to
give something to you and this will
save you two troubles: one is,
buffer-stocks at’certain central places
and the other is distribution. If you
take contribution of grains from them,
you will be able to have enough.
This will be a great thing in checking
the nrice-line, and you will be able
to build in each district and may be
even in each block, a certain buffer-
stock and this will be a big contribu-
tion which will go a long way to-
wards our building up enough food-
grains.

Now, so many references were made
about the Cabinet, ang the constitu-
tion of the Cabinet. I do not know
whether there is any justification for
the present size of the Cabinet or not.
It is not for the sake of economy that
I would suggest one thing, but I de-
finitely want to make one suggestion.
If I were to make a suggestion, I
would cut down the Cabinet to half
its present size. There is no justifica-
tion for more than 12 Cabinet
Ministers, eight State Ministers and
four or five Deputy Ministers, That
would be cnough. But then that ¥s not
so important. What seems to me
more important in the context of our
war effort is the buiit-in inefficiency
in the present arrangements, the arti-
ficial distribution of the Ministries,
especially those which are vital in
respect of supply and production. We
must see what has happened in
England. I have not got enough time;
otherwise I will read out to you how
this problem was faced by them. They
had made the same arrangements as
we have now made here, and came
to grief. Now, it is time for us to
take note of these things and stream-
line the administration for our produc-
tion and supply. The present arrange-
ments are not at all satisfactory.
They do not make for any co-ordinated
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effort that one must be able to put
through.

In the matter of trade and com-
merce, there is a Minister of Inter-
nationa] Trade and again there is a
Minister of Industry in the Ministry
of Commerce and Industry. There is
one Minister in respect of production
and so on, all divided, Do you think
that in this time of emergency we can
bring about real production and meet
the war like this? So, we must take
note of this built-in infficiency in the
Cabinet arrangement and something
must be done immediately to improve
matters.

Lastly, I would say that the Home
Ministry must be strengthened. It
is not only the front line that we have
to take care of. We must see that our
Home Affairs are streamlined and
that they are taken good care of.

The Home Minister should not be
burdened with so much work. He
must be assisted in taking care of so
many things which will be of vital
importance so far as the country is
concerned.

Mr. DeputySpeaker: Shri Khadil-
kar. Please take not more than 10
minutes, There are 20 names, and
about 1 hour 50 miautes are left. To
find time for as many Members as
possible, I would request hun. Mem-
bers not to take mocre than 10
minutes each, 4

S€hri Khadilkar (Khed): I expected
on this occasion, when we are faced
with a national crisis of great dimen-
sions, that instead of presenting a
routine supplementary demand the
Finance Minister will come forth and
give out a perspective view of econo-
my in war-time which we are entering.
Unfortunately that has not been done,
and a sort of ad hoc arrangement,
just a piecemeal demand for addition-
al money for the defence arrange-
ments, has been made and asked for.
This is a policy matter, and I would
like the Finance Minister , instead of
waiting till the next budget session
to come forth with a general review

(General)

of the pattern of economy which is
called for to meet the situation, and
to say how we are going to meet it
and what methods we are going to
use to mobilise the resources. I say
this because we ought to realise what
we are matched against. We are
matched against a great Chinese war-
machine. I have no time to give the
details, but I would like to place be-
fore you some facts regarding the
Chinese war-machine, how much they
spend and how they develop their
whole war industry. For instance,
this is a recent study by one of the
Australian professors just published,
which gives official figures. I will
read out the relevant portion:

“The advances in heavy indus-
trial development have further
enlarged China’'s war potential.
No armaments industry has been
identified as such, but the second
Ministry of Machine Industry is
believed to be responsible for
military production and allocations
for it have presumably been in-
cluded in the budget item for
heavy indusiry. Some of the
payments for military equipment
received from USSR also may
not be covered under the heading
of defence expenditure.”

Leaving aside all this which has been
covered by industry and leaving aside
whatever they purchase or borrow
from other friendly countries in the
socialist bloc, their annual expendi-
ture on defence per year is nearly Rs.
1200 crores or 2300 million U. S. dol-
lars. These are the official figures for
1960. Every year, they are spending
this much to build upgRhe defence
machine. Therefore, my first submis-
sion is, it is not a question of the army
fighting there. Everyone of us will
fight. But the time has come when
all of us must gear ourselves to the
needs of the situation. There is no
earnestness and there is a certain
amount of laxity. We take things for
granted. When the war 1is thers,
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everybody shouts in panic or in a
hysterical manner and some state-
ments are made. But the real point
is, those who are today controlling our
-economy alone can ultimately keep
our fighting forces on the front and
build up our defence machine.

We must take a lesson from what
‘was done in Britain. During war
time, the British economy was so
managed that after the end of the war,
the common man’s lot was improved.
After the war, a report was made on
its impact on the economy of the
common people and it was found that
the common man’s lot was much bet-
tér after the war. It was managed
in such a manner that price fluctua-
tions and other things did not affect
the living standard of common man
working in the factory or elsewhere.
He forms a line of defence which is
equally important as on the battle
front,

I would make one or two sugges-
tions regarding the question of rais-
ing resources. A certain gold bond
scheme has been devised and in that
scheme, a concession has been given
to the investment of gold hoarded in
a black manner. It is a good thing
in an emergency. So far as the war
effort is concerned, I think we should
not make any distinction between
hoarded gold and hoarded currency.
The other day I was travelling with
a millionaire of Punjab from Bom-
bay to Delhi. He frankly disclosed
to me that if such a concession is
offereq to the Indian industrialists
who have hoardeq money in a black
way, if they are allowed to invest that
money in short-term bonds with a lit-
tle interest‘nd if they are assured
that as in the case of gold, they will
not be questioned as to where the
money comes from if such an effort
is made, I am certain you will get
more than Rs. 500 crores and it is cal-
led for. There is no moral justifica-
tion to make a distinction between
‘hoardeg gold and hoarded currency.
I would appeal to the hon. Finance
Minister, who is supposed to be a sort
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of moralist in some respects. He has
shown a little elasticity and conces-
sion asg regards gold. The same should
be done as regards hoarded currency
in the country. I am making this
suggestion, because the problem of
rescurces is of great importance. The
management of economy is equally
important than the management of
the war front, because war front is
sustained by economy.

Regarding prohibition, so many
people have spoken. It is not simply
a question of revenue. It is a ques-
tion of anti-social elements in this
country corrupting almost our social
life at all levels. Therefore, in war
time, if you want to build up the
morale, not only the question of
resources and eradication of corrup-
tion, but also the question of prohibi-
tion should be reconsidered. I do
not suggest going back to the old
method of auctioning booths of liquor.
You can make it rational. A rational,
temperate policy of prohibition would
bring in more resources.

It is admitted and in the Public
Accounts Committee also we discover-
ed that there are about Rs. 200 to Rs.
300 crores of arrears of Income tax.
Now we should ask them to pay it
Just as in the case of gold, why not
settle the account with them, if no
payment is possible and get money?
The question is, we will be supplying
to the army; production will not go
up to that limit and there will be
more money supplies. Naturally
there will be inflation. Once the
economy gets into the grip of infla-
tion, there is an inflationary spiral
Whatever the war effort, people here
wil] find it extremely difflcult to sus-
tain that energy and wherewithal
which is called for at this hour. So,
I humbly plead that you will have to
keep your hand on the pulse. Infla-
tion up to a point is good. It is a
sort of a little invigoration, but if it
goes out of gear, ultimately the whole
economy will totter. Therefore, as
the war front ig important, economic
front is also importani. Therefore,
the price-line must be held.
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There is a certain allergy so far as
prices are concerned. Particularly,
the Food Minister is all the time
shouting from the housetops that we
have got enough food, don’t worry
and at the same time saying, don’t
have any price discipline or economic
discipline. Once the Parliament lays
down a policy regarding price, if one
Minister says something and another
Minister says some other thing, it
does not inspire confidence in the
country. There should be some disci-
pline in the Cabinet. Whatever poli-
cy has been laid down must be fol-
lowed. If one Minister says some-
thing according to his whim and an-
other Minister says another thing, it
does not inspire confidence and build
up morale. Therefore, I  would
appeal to the Government: First dis-
cipline yourself. Have a sense of
urgency. Prepare for living on a
certain war standard, which you are
expecting from the common people.

After 100 years, we are facing war
for the first time. Sometimes we feel
we have not paid enough price for our
freedom. We got it through a
favourable internationa] situation and
our efforts. But the time has come
when we must fight for our freedom
and for national integrity and during
this fight, our mettle will be tested.
Our patriotism will be tested. It is
very easy to shout patriotic slogans
here. Real sacrifice is called for now.
Therefore, I would appeal to the eco-
nemic side of our Government that
they should gear up and build up the
war machine in such a manner that
it will be equal to match with the
Chinese war machine and social and
economic discipline will be enforced
at all levels, including statements by
Cakinet Ministers.

Shrimati Yashoda Reddy (Kurnool):
Today, the supplementary grants
which have been placed before the
House, I should like to say, bring for-
ward a new era in Indian history. So
far we have been passing budgets for
a peaceful economic development.
But today India is faced with a war
with a brutal enemy on our border.

2159 (Ai) LSD—S5.
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Today’s supplementary grants, as many
Members have said, are something
more important than an economic bud-
get, which has been presented annually
between February and March.

12:59 hrs.
[MR. SPEAKER in the Chair]

This supplementary grant of Rs.
100.4 crores is an indication of what
is coming in the next budget in Feb-
ruary. This budget is but the begin-
ning of mounting burdens of defence
on our economy. What it will be next
year or two or three years later, no-
body can say, because we do not know
how long we will have to face this
situation. One thing I would lke to
tell my friends here. To defend the
country’s freedom is a very burden-
some affair, more so in a democratic
country, because in a democratic
country, Government has to get all its
needs at a competitive price whereas
in a totalitarian country, it can just
command what it wants. So, the ex-
penses of a democratic Government
are much more. No doubt voluntary
contributions have been forthcoming
very encouragingly and we should be
very thankful.

Moreover, even in peace-time, our
defence budget has been doubled.
Every with volutary contributions
and gifts from some foreign coun-
tries—whether they are outright gifts
or on lend-lease basis or on deferred
payment terms, whatever it may be—
the burden on our economy is going
to be very heavy.

But, two basic problems of econo-
my have to be faced when the econo-
my is on g war footing. The first is
the raising of resources for defence,
and second is checking the inflationary
impact of defence expenditure.
Thirdly, there is the question cf radi-
cal changes in the priorities of in-
dustrial and agricultural production.
The more money we spend on defence,
the more purchasing power will get
into the hands of the people and
prices will go up. It is also a vicious
circle, The greater the prices, the
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more the defence equipments will cost
us,

13. hrs.

If we have to take a choice between
mobilisation of our resources for
defence and an inflationary upsurge,
we know that we have to choose the
first and we have to mobilise our re-
sources. One thing that we have to
remember is, that all methods of
mobilisation of resources, even the
artificial control of prices, have an
unwanted and unwarranted effect on
production. Price control, as has
been very rightly said by my hon.
friend Shri Khadilkar, is a very deli-
cate thing and it has to be wielded
with great care,

Before I submit some new sugges-
tions for greater taxation, I have to
say that the common man’s interest as
well as the defence of the country
have to be taken into consideration.
Many suggestions have been made
by hon. Members as to how the Gov-
ernment should get more funds.
Certainly, whatever may be the other
methods of getting funds, new fiscal
burdens on the people are inevitable,
and when the hon. Finance Minister
comes in February with his Budget I
do not know on what number of items
he is going to impose taxation. But,
certainly, we are prepared to face it.

Before I put forward my sugges-
tions I would like to say that, just as
Shri Khadilkar has said, if Govern-
ment has now come out with special
concessions in the case of hidden gold
that is brought out, in the same way,
in the case of hidden currency also let
us not ask questions as to from where
it has come and all that. Let us take
that also. Let us not differentiate
between hidden gold and hidden cur-
rency.

Secondly, we should stop construc-
tion of buildings whether in the
public or in the private sector for a
few years Thirdly, higher income
groups, whether in private or in gov-
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ernment service, should have a com-
pulsory cut. There should be a com-
pulsory cut in the income of a person
getting more than Rs. 2000 a3 month.
It can be either by way of compul-
sory savings which should be diverted
to the national defence fund, or
there should be no increments after
a certain period. I do not say that
government officers should not get
promotions, They may be given pro-
motions, but they should not be g.ven
more than Rs. 2000 or Rs. 3000 per
month. There should be a compul-
sory cut in the income of those in the
private industry, organised industry,
and anything more than Rs. 3000 per
month should be compulsorily
diverted to the national defence fund.

Then, more hours of work has been
suggested. Certainly, let wus have
more hours of work and extra pro-
duction. The extra production, whe-
ther monetary or otherwise, should be
diverted to the national defence fund.
Here, Sir, I would like to appeal to
the Finance Minister to have more
taxes. Let him cal] it a tax for the
national defence fund or whatever
it is, but let him introduce a sort of
a tax on all non-essential goods, all
luxury goods, whether it is the lipstick
or the radiogram, whether it is a silk
saree or golden jewellery, whether it
is a car or a house. All non-essentjal
things should be taxed. When g man
goes to a picture house and he is pre-
pared to pay Rs. 3 to see the picture
he should also be prepared to pay 5
per cent or 10 per cent of that amount
to the national defence fund When
a man is prepared to pay R:. 200 or
Rs, 300 for air travel, he should also
be prepared to pay 5 per cent or 10
per cent of that to the national de-
fence fund. When somebody is pre-
pared to travel air-conditioned or
first-class, will he not be prepared to
pay 5 per cent or 10 per cent for the
national defence fund? Very gladly he
will pay that. So also, if I can pay
Rs. 3 to see a picture, I will gladly
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pay another 50 naye pase or 75 naye
paise for the national cause.

Mr. Speaker: When hon. Members
of Parliament use their free pass
would they be prepared to pay as
suggested by the hon, Member?

Shrimati Yashoda Reddy: Sir,
thank you very much for reminding
me. I was going to suggest that
Members of Parliament who use the
free pass for their travel should pay
5 per cent or 10 per cent of the
amount which otherwise they would
have to pay.

Mr, Speaker: I am sorry if I have
anticipated her.

Shrimati Yashoda Reddy: Sir, these
are the few suggestions that I have
to make for getting more money.
With regard to prohibition, certainly,
when it has come to a question of
our guarding our own country and
saving our own honour, prohibition
is not such a sacred thing that we will
not think of it. If it is asked whether
we have to give up our policy of non-
alignment or whether we have to
scrap prohibition, certainly we will
give up prohibition and get more
funds rather than change our policy.

Then, even though Governmet is
spending so much money on advertise-
ments, enough is not being done to
give propaganda to our war efforts.
I do not want Government to take
it upen themselves. There are pri-
vate industries in the country who
advertise about their products in the
papers and other sources. Let them
also advertise about defence contri-
butions etc. in the papers. Again, in
cinemas I have seen that neither at
the beginning nor at the end there is
one worqd said about the Chinese ag-
gression or an appeal for contribution
from the people. Though these points
are not actually relevant to the Sup-
plementary Demands before the
House, I would say that advertise-
ments making appeals for more funds
should be made,

(General)

Sir, we are going to face a heavy
burden. India will only be very
glad to face it. But Government
should also cut dewn all unnecessary
expenditure winding up all unneces-
sary  departments. If there are
departments whose work overlap or
there is duplication of work, such
departments should be wound up.

The Minister of State im the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): Mr. Speaker, Sir,
some of the hon. Members, particu-
larly my esteemed friend Shri D. C.
Sharma, made a reference to agricul-
turists, during the course of the
debate, and their sons who are fight-
ing on the Indo-Tibetan border. As
you know, the agriculturists of
Ladakh and NEFA knew that on the
other side of McMahon line or the
Durand line was Tibet, and, there-
fore, they have been dealing in that
way from time immemorial They
have been carrying on cultivation in
Ladakh, NEFA and the hill districts
of Uttar Pradesh, Himachal Pradesh,
Lahol and Spiti There are other
persons who do the work of labourers
there. They earn their livelihood
from the forests, lands or mountains
there or by keeping mules etc. But
they also indirectly exist on land.
They all have very touchy feelings
for the lands that they own and for
their brethren who inhabit the other
side of the Indian border—Tibet.

From the time the Chinese bar-
barians attacked our frontier—they
had previously suppressed the free-
dom of Tibet—it is the agriculturists
who are becoming their victims large-
ly. This has been the tradition of
India and other countries also, that
it is the sons of agriculturists and
other persons depending on agricul-
ture who carry on any war. Here
also this war will have to be largely
waged by the agriculturists because
their sons will fight on the front and
they will keep on supplying rations
by producing more foodgrains.

My hon, friend Shri Khadilkar, who
recently came to the party, has been
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trying to teach discipline to those
who have been here since time im-
memorial. He was until recently hob-
nobbing with the Chinese friendship
idea. Therefore, I do not want him
to tell the Minister for Food and
Agriculture what type of discipline
he should learn from him.

Shri D. C. Sharma referred to re-
habilitation. I understand that there
are about 10.4 lakhs acres of land
which can be used to settle people
who are in need of land at the
moment, or after two or five years.

In seve.:l States schemes for re-
settlemer.. of ex-servicemen have
already bcen taken up and  imple-
mented. There can be no difference
of opinion that in view of the emer-
gency such measures should be ex-
tended immediately and the maximum
effort should be made to resettle our
soldiers who are fighting at the front
when they return after achieving vic-
tory. It appears from newspapers
that Orissa has already decideq to
grant five acres of land free of cost
to each of the jawans in the terri-
torial army belonging to that State
and the Orissa Military Police who
has proceeded to the forward fighting
area.

As the Defence Minister, that is,
the hon. Prime Minister, has made it
quite clear today, this war will have
to be waged until victory is achieved.
If we have any honour left in us, we
shall have to carry on the war and
drive out the Chinese to their origi-
nal position. The Ministry of Food
and Agriculture has already written
to the State Governments urging that
conditions attached to the allotment
of Government waste lands and ofher
lands which are available to military
personnel should be simplified and
applications for allotment of land
should be considered sympathetically
and favourably whenever they are
submitted to Government so that the
interests of the jawans may be safe-
guarded.
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A reference was made to the collec-
tion of rents for the lands which are
owned by the jawans. In regard to
that I would request the State
Revenue Ministers to see that no diffi-
culties are created in regard to reali-
sation of rent. In regard to litiga-
tion on land also we shall make pro-
per arrangements.

As I said in the beginning, we have
at present 10.4 lakhs acres of land
with us. So, I want to give a clear
assurance to this hon. House that any
soldier who wants to settle on land
after achieving victory will be given
preference in regard to settlement on
land.

My hon. friend, Shri Mathur, sug-
gested the creation of some buffer
stocks and sending stocks to different
centres. I think the suggestion which
he has made is a very good one. We
shall try to implement it as fully as
possible.

Coming to the rise in prices, so far
the prices have not risen to any
extent, by which I mean to any abnor-
mal extent. I was myself in Assam
and I know that proper arrangements
are made to cater to the requirements
of each centre. From this end also
we are making suitable arrangements
to send supplies and this we will con-
tinue so long as it is necessary.

As was disclosed by the Prime Min-
ister today, the Chinese are now
advancing down the Bomdila foothill
road. Whatever may be their pre-
sent position, I have every hope that
if we proceed in a proper manner,
and-there is no reason why we should
not proceed, our areas will be re-
covered and properly safeguarded.

In regard to food, I want to give a
clear assurance that we would not
spare any pains to see that our jawans
get all their requirements in time, as
they are getting today. Now there is
no difficulty. That applies to the
civilian population also. I shall fully
implement the suggestions made by
both Shri Mathur and Shri Sharma.
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ﬁ!oﬂ'om(m) . ey
TR, guk BT &1 o feafa @ qwg
T qE FTH TR | R A W TR
fadw g gu § 3% F i gha
TEAfE IR AN Aed §, A *
a| gifax T=d § ) @ oA #
TH I A9 TG I §FF AT
T T St X FEE F A TR
fear Saq @ ag a1 S9ar & fF ST A}
Nt w71 gFEAr 7 F fag foa
| Fifr @ wfed I gw @ &%
R & T O T I § ) A fax
M ITRIRE | TR @ faafaa &§
T A T A § A oA )
9 ot ST & AR F FE qI9 e
2 & g Aam A a<E ¥ A ot A
2 & § uF q<g ¥ faifeq sw &
A & | WY I WeHew @A
Ffm A I Iw T REaA g & a®
frifex w1 & Wt 2zizw @
Ty § A8 3 A §

F$ AT weedt 7 gae 23 &
fF ot &7 AR F FHT F qRT MR

FIT fqag IFT Qo AT YL TET .

I% R GUE A A7 Afgd 1 ww @
S ATATESS A9 F AR 3 Ig TRV
T FH FH T AT far S
=1fed | § @z 1 vF @ bR I
FISSIST E 1 ag F A A qF A
Fg1 fF & g g@ e & 7 fF 3 aw-
THEST AT F FTF FAT AT AT T
A H2 UFET A1a FRA FT GET I FT
fasnrag o i 5740 4T WS H anfae
fvar S% | T A% ¥ gER FRE@mI
T FEwET 9 FTH F3 T 9 & |
aZ gHTH 9gT T & WX TF
A & A7 1 337 A 39 A AR
wIE W AT I |

(General)

N g T F T S F Fgr i
BT FE 9 A AW FT A FTF FAT
aifed ag g7 #X | I ¥T T e
9w fafaegy & i gaa fear e
R ¥ fafaw fedg w97 @ I &
TN § S A9 Y F qA< IF FY
ot = gAY nfed | W ¥ ¥ agw
FAMEMN @ A 2 a9q &, TR
g7 TRF ffom e § 1 @
fof e dF qma g e I %
NIGFANTE T CF AT QAT
Fag § g 9T FH FE A A SAY
I feame o1 fF ag o I #%
R F AT JGLEF §F W@ FW
Y IR A T 9T | Y AE A
foaT AR 7 T § 9w W) & A
INEF & 13 TQ@ & § AN
FLTRA FI TFT § T FF |
TgA WA AEY G qHAT 9T AT WA=
T [ H g FaR A g &, A
FY AT FT AT F1 3@ gU gL ATIRE
e AR IG R T
TE q g TrOfRE VgAd FA &
fof AR & | 9% o g% §F H
ST gl Aifgd 7R I wfuw
T F IS & FAT ST AR |

TF W T g FTF 43 AT |
TAR AT ¥ ST AW, S A F2W
9 3 € T wfaa ger amge & @
& | 35 T A §, 9 R e
weAT Y A FEr, A1 ST & BAAT 8,
IAFR AN AR F A § g
fert =nfegd | ST AR Wz O T gw
g S 9E A e 9 w=E JHA
F gfawn faer | 97 =9 F1 agr @@
g o ot T 7 @ gy #®
e agt o faar § )
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AR T wY (RER) -
AR qere g g faAre
F I WS T F A W M §
IR J@H ¥ 94T I9aT & fF T A
W afaT " & dR 9T W T
ST AT EMT § 99 g9 T9 q9E
# W §, Wiw 9 91 T TR
fax T § sk T awned femrsw
# A1 oft T wiwS T @
g o1 9w 5 ffe W g =@
TGO FATCIT HIT G TE S F7
T g foee fF o 97 Ak 9§ A
#0 H FIET STC |

FRNagam e s magg 3
AT S 9 AT ATC ag T FIAA
FHE g AR 3§ TIE § T Tyws
W 9 foeq o 99 fF gw s
T ¥ 9 I9C FT QR AT X FAT FT
faratt g |

AU MU F, SEET @Y F @999 FaT
g foeg & ag Te A g fF w7
AT TN 1 W IZF (Gs o &
T qHE T 7 0F JEfq A9 o g,
o gad gt 9w ag gs & fF fana
et ¥ UF qgT AT a7 foar @ 7R
T I FT dFc7 fFar 3 fFogm o
sTew fafaees & gt 1 g9gT a=Ea
ok gt F1 3\ T @ T
TR F A |

AT A 9K I AT YOS gF
a7z Fgr ST o fw gwTe s w-
F ATFAT ZET, AT JAfAi AGY
gé Y, safad gn N9 =1 qer #R
fa@g gu. fog o N9 3@ fa=ar
% @ f 993 39 og faw A W s
f& g §IrQ 7 F1 Twg faw @,
vafs gAR qE gfqa @ T,
foz ot g g @@ § fF @
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F1 TEEATT S Y GrEAT 5 G R |
™M AR § A9 g AfeAed T
S ATHNT HAT IeAT § | T8 A
f& Nfadt & g B SR §, T
w9 fedom &, I3 W gfax
R E, &0 FS IR YT T § | 3 A
STEar § fF gt w faw e & 40
& o aETS @ R Sy, b
TR AEAW ] R Ig F qg T
M @ wwE e § oaw wEEw

Bl

R wsg TG 5 g i ¥ ga
ﬁﬁwwmfwgna’hﬁ
Faax fom & fr g0 o8 @ @ v
FT WX F TS | 9T AL T A1
FT FrEeqr R A gt fgn e
o 1 st &= & W T @S9 T
TETL FT FUT § 29 99 | § T ARG
Fgar & @77 # g7 1 AT T aqerar
ST | AZA T OTHE a1 A AWA AT
FfaFR & | R AT W &7 qIRR
FH g A1 AT I ATHT B 7 q7G7 §15<
A4 9X 94 & 95 Jare &, B TiEa
T A, H7 gl # oS A 2
T & AT I ATE wEE aEs
FTE

,

g T 5 |naal & Aaveee
& Tz o TqW &1 W & (aF
Waﬁﬁ,ﬁ%m%gxfﬁ
& TV I AT &I qGEgT &1 T )
Y IF% g7 6 Wiz o7 awdr g |
qq gg g § fR 3R & 0w
faegiifer =w ¢ fowe f& oW Tgw
F @™ T ST WA qG TGS qSF
T N TF I QA E | 99 TR
AN AT TG AW I g A g A}
K 9FT T T QT FT fgq |
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wg @ HEW H AIME I I
TR @ T ¢ fF T W ) qenr-
N AT A A 1 AR Sw &
=T I g TIT ATFAW &Y qFAT 2 |
% a9 & Tg g9 3 TRATE |

ggF awe * far Wit @
¥ § 9gg & WA 93§ ag w9
g & grfgfasm =1 &g f@ar Jmo
# 99 facg wawa £ w9 a1 9w
& JEERM TET Ty g, 99y
T T §, A g FA F g oA
9T FTFTr 1 qATdT I A & |
# 9% T A7 1 qg Fqe
NEar g fF g\ Wt #1 oT oSf J
sifeT 1 q1s g 91, fAeg JTe g
ﬁa‘w%mnwt}g
I IO ZH F) AU ag gfeew
AT 9% | T OTFR T A
ﬁﬁmﬁaﬂﬁioomw
91 &6 § | & qmgAr  fF a3 s
agd 3f=g gm

38y a9 & ag gArg 3 fF
T St WY \gET afafaar w)
SAEZ =TE feTfAat § S foa 4]
faam a1 fear s =ifgd fF 3 o=
A7Th  F fedST F & § T T FW
IR AT HT H F |

= "fafam § ag g
st g fe ot fram foa woe av
F fad T U § gAY Y 57 ST
§ frawr #T fewr sy AR @@
R FS F faar Q|

S Al AEERE g @ @
Y AT TEATE qgaTdE a9 A
T FFAT |

JATRA IJPET 39 AT F T
T AEET & | ™ foafaw ¥ qg

(General)

o @1 T 5 sqea F A
T T FIw H @ T § IR
S far sme AR wfgs SR FA
o A e omw | g R A e
g 5 g9 R W F gnE ®/FQ
afafagt @ @ § 1| 99 IO fEaw
H GX WS X FT Fa fHgr AQ
AT 2GT AT F I F F9F 1 AGqF
g fradt § ok ag #yar Q3
T FATR ‘

I FETRA & GHIRT HTART
g g W ey Ay Al et
T T TAET 7§ | AfeA mrer 3w A
TAF Q¥ AW § W EaE) #7999 FQ
g 57 W faaw ak & fagaor fean
T H A [ FH S FT A1E@l FAST
T TFAT § IFT AA § THA FA
= 3w faufa s=1 & faim amw fan
il

e fam® g f§ o= @ =
IR W T AT JT gF §F T
T avd § fF g9 gEFEE awe
TS ®F T a7 T AL A A
& |

Shri Joachim Alva (Kanara): Sir, I
am concerned with all the demands re-
lating to defence, namely, Demand No.
9 for Rs, 67 crores for Effective-Army,
Demand No. 11 for Rs. 8 crores for
Effective-Air Force anq Demand No.
114 for Rs. 20 crores for Defence Capi-
tal Outlay.

We are now in a very heavy and
difficult pass. We are not certain of
the enemy. The enemy has eluded us
in regard to his objectives, methods
and tactics. The tactics may end in
their employment of an air attack on
us when we may be taken unprepared
and thereby we may have to face a
disaster which, no doubt, we shall
counter successfully with all our
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strength. But this is not the time
when we should be taken unprepared
even in regard to the air arm. China
hag been noted to have the third lar-
gest air force in the world. A sum of
Rs. 8 crores is going to be granted by
these Supplementary Demands for the
Air Force.

China is reported to have the third
largest Air Force.

Shri S. M. Banerjee (Kanpur):
There is no one from the Defence Min-
istry.

Mr, Speaker: Some other Ministers
also ought to be here....

= W T (T ;o owen
Tora, fevw fafeed i aww ¥
€ F1E T I I A Tifgw ...

Mr. Speaker: Order, order; I have
Particularly some Minis-
ter from the Ministry of Defence.

Shri Joachim Alva: China is report-
ed to have the third largest Air Force
in the world. That means, China is
almost next to the US.A. and the
U.S.S.R. which have the highest super-
jority in this arm. What happens to
us? We have been longer independent
than the Chinese. The Chinese have
been independent from 1949. Wa
attained our independence in 1947. The
Chinese did not manage to get mastery
of their entire land. We were divid-
cd. This was said indeed. No doubt,
we respect the opinion of our hon.
Prime Minister who has been very
serious in his plans. We attempted to
zive an agricultural and industrial
base. Having given that base, today,
we are almost on the point of strangu-
lation where our Air Force is concern-
ed. We have got the finest pilots.
What could they do without planes?
Japan, during the last war, invented
the Zero Sen fighting planes for naval
aviation. Even the U.S. Army, Navy
and Air Force were completely taken
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by surprise. They thought Japan
possessed thousands and thousands of
these planes. These planes committed
the Pearl Harbour aggression, and
Japan came almost within an inch of
victory in the war. We are not con-
cerned with what Japan did, whether
their motives were aggressive. Today,
we are concerned with our defence. We
will go into aggression when the
enemy attacks us aerially with the
air arm. How is it that we have not
produced in plenty? We have a very
good aircraft factory in the Hindustan
Aircraft factory. We have built it
from scratch after the last war. From
scratch we have built it into a most
successful machine in our country
from the constructive, from the civil
aviation and the war points of view.
Even foreigners have marvelled at the
development of that factory. I have
often pleaded before the House that
we shall need four such factories. We
have not got even a second or a third
effective one. Let us now at least do
it.

If it is a question of five years war
or ten years war, let us plan steadily.
Let us know that when Britain was at-
tacked by Blitz and when they came
back from Dunkirk, they veritably
faced annihilation, but they hoped for
the best and planned well. Planes
came out steadily. In Churchill’s
books, you will see that 200 parts of a
plane were done in 20 to 40 factories.
Either we build up these factories or
by any other method, we must fulfil
our objectives. Otherwise we are
going to lagging behind.

Four years ago, I devoted my en-
tire speech to the Air Force. Therein, I
said that Pakistan was going to have
the biggest Air Force cf Asia qualita-
tively and quantitatively. America
rushed arms to them, aerial, land and
naval. It does not lie in our mouth
to ask them now, having got arms from
the U.S.A. whether they took an
undertaking from Pakistan that they
would not attack India. I attended
the Press lunch yesterday where the
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American Ambassador spoke. I thought
it was embarrassing to ask him, whe-
ther they took an undertaking from
Pakistan from the beginning when they
armed them, whether they would uti-
lise the arms against us, (Interruptjon)
I did not put the question. I am put-
ting the ques::un here without waiting
for an answer. The point is, we have
uwow given this undertaking as gentle-
men in regard to Pakisan. India has
had no compunction, (Interruption)
Let me have my say; you can make
your speech. India has been pleased to
give that honourable understanding. I
am not putting any question here. We
are in a tight pass. We have to have
planes. Now is the time for us to make
massive asistance.

When I was in China in 1959, I came
to the definite conclusion that China
was given massive assistance by the
Russians without which China could
not have built up. To every factory I
went, I asked, after they told their own
story of development of the factory—
from factory to factory. Not one fac-
tory uttered a word about Russian aid
to them. At the end of the speeches, I
asked them, “did Russia help you any
way?” They replied, “yes, they help-
ed us a little”. That was the way
they talked. Next door, in Mongolia,
they said in a loud voice, “Russia
helped us”. That is the tone between
the two countries. It is time for us to
take massive aerial assistance. That
asistance can come in the shape that
we shall have to take approved tech-
nicians—I cannot know the number—
approved techniciang from foreign
countries, foreign friendly countries to
build up the factories and get on with
the job and succeed therein.

We are never certain of the motives
of China. Their aims are so clear.
Even a blind man can see that they are
aiming at the Assam oil fields. If the
oil fields go, the Chinese war machine
will go stronger and stronger and we
shall be reduced to a helpless position.

The next point is aoout guerillas.
‘Twenty thousand guerillas kept five

(General)

times that number in thee British forces
at bay in Singapore and Malaya for
over ten years. Those 20,000 guerillas
were not conquered in the sense com-
pletely. 1 went to Malaya this year.
They have not been finally crushed by
the British forces or the Malayan
forces which claimed a kind of tech-
nical victory. Guerillas can keep arm-
ies at bay. Unfortunately, I forget the
name of the great British warrior who
went alone into the jungles of Burma
and carried on guerilla warfare. I
read hig book; believe me, I forget his
name. We are living today under a
pressure and we forget many import-
ant things. If a single man could go
into the jungles of Burma and fight for
the British—he wag to go to Ethiopia
and other places too; and he is no
more—what about our guerilla war-
fare? In guerilla warfare, we do not
need many arms. In guerilla war, the
main effort is manoeuvrability. Mano-
euvrability is the first and last word in
guerilla war. India is a vast country.

13.35 hrs,

[Mr. DEPUTY-SPEAKER in the Chair]

If we cou'd train our people in the
countryside. in the villages, in guerilla
warfare, even if we have no arms, we
can keep the enemy at bay for a long
time. Take any Rajput or any other,
for the matter of that.

Mr. Chavan, the new Defence Min-
ister, uttered at the Bombay Congress
party meeting a wonderful thing. We
welcome his appointment ag Defence
Minister. He said in the party meet-
ing, “when Indian warriors went out
of their homes, they told their wives,
either we conquer and come back or
we do not come back, at all! We die
fighting”. That is a wonderful thing
that the new Defence Minister has
said at the party meeting. Unless we
keep that point before us, I must say,
we cannot win this battle. Unless we
instil fear intp the Chinese about the
strength of our Defence forces, we
cannot win this battle. Let us be
clear about this.
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Let me revert to my old point about
submarines. It wag our policy in
peaceful times not to entertain the jdea
of submarines. Our Prime Minister is
a great man of peace. He has placed
before us many objects. All those
objects are suspended. They have to
be put into refrigerator. We shall
have to manufacture submarines. We
must m:aufacture them in our own
yards. We have plenty of shipbuild-
ing yards, plenty of wonderful places
in our sea coast where submarines
could be manufactured. Let us not be
caught napping there. Perhaps, the
Chinese may make one more intensive
effort and send their submarines down
into our waters to nullify our shipping.
These are a few points that I wished
to place before the House.

Money hag been asked in these De-
mands for the payment of allowances

and other counts. Let us not forget

the widows, dependants of the jawans
from the countryside. I remember, an
old aunt of mine telling me as a small
boy that she got Rs. 7 because her son
died in old Mesopotamia, in the first
world war and a small plot of land.
She utilised this for many a days as
she was a widow. These concessions
are very important for our jawans. In
payment of allowances we shall not
forget them, especially the Air Force
officers. Many of those young men
who leap into the battle perish. Their
widows, must belooked after. After
all, the men in the Air Force, qualita-
tively and quantitatively render a
higher sense of sacrifice than the men
who die in the army on the land or
in the Navy who go down under water
suddenly. A man who is hurled from
the sky has something very high in his
mind. Once he is locked in the plane
and then he goes up—he has to forget
his nearest and dearest ones, his wife
and children except his duty until he
comes out of the plane! When money
is asked for Defence outlay and vari-
ous other items, I beg that the widows,
children, fathers, mothers and depend-
ants of the Air Force personnel who
have perished should never be for-
g;otten. Let us do our duty by them.
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Thig Parliament which has always
been ready to grant moneys for the
Defence forces should never grudge to
grant this essential relief and conces-
sions.

I will say one word and sit down.
13.40 hrs.

I have often said that we should
have built up an Air Force larger
and stronger thap that of any one of
our seven neighbours. All these seven
weighbours are like a garland around
our head or a string around our neck;
and they are Afghanistan, Pakistan,
Iran, Ceylon, Burma, Indonesia and
even China. If we had had that aim
ahead of us we should not have been
in this pass today. If we had an Air
Force of a measurable size and mode-
rately strong, then we would not have
come to this pass. Our young men are
quite capable; they can give a good
account of themselves anywhere. Our
young men have gone forth as teach-
ers to other Air Forces, as for instance,
in Indonesia, United Arab Republic,
Iraq and so on. When I saw our
young pilots in Iraq, in Indonesia, in
Burma, in U.AR. and other places
teaching other people, I felt proud in-
deed. But how can they carry on
without the planes? Our young men
are quite competent, but how can they
run without the planes? So, we have
to supply them the planes. We have
to push forward and manufacture so
that these planes may come out in
plenty from aviation factories.

In conclusion, I would resume my
seat by saying that we do hope and
pray that we shall not neglect our Air
arm, that our Air Force today, during
the next year or the next three years
or five years shall be strong enough
to match the size of any other country,
and that our Air Force will be strong-
er than that of any of our seven neigh-
bours, for peace plus force and peace
plug strength alone can guarantee our
independence.

(Tumkur): The
for Grants

Shri A. P. Jain
Supplementary Demands
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are in the nature of a defence budget
necessitated by the Chinese aggression
on India. Therefore, they have to be
examined in the background of what
ig happening on our frontier. The
three major itemns of the budget are
Demands Nos. 9, 11 and 14, which
together account for about Rs. 95
crores. Naturally there is the biggest
demand for the defence services.

My hon. friend Shri Joachim Alva
has spoken with great vehemence and
enthusiasm about the Air Force. The
Air Force, no doulbt, is of great im-
portance, and it may have to play a
great part in our war with China. Yet,
to me, it appears that the major war
will have to be fought on land. I can
therefore, appreciate why such a large
amount has been demanded flor, the
defence services. Even so, I hope that
the Demand of Rs. 8 crores for the Air
Force, and the demand of Rs. 9 crores
under the head ‘Defence Capital
Outlay’ for putling up the air
factories does not represent the im-
portance which the Defence Ministry
attaches to the Air Force, The Air
Force requires large amounts, and we
shall have to find them if we have to
fight this war successfully.

In this connection, I may point out
one thing that according to some in-
formation has reached me, there are a
large number of planes, probably,
some hundreds, which have been un-
der major service for a number of
years. That should not have been
so, particularly in this emergency when
we shall have a use for every small
plane, every big plane, every fighter,
every bomber, and every freighter.
All these planes must be put in pro-
per order in the shortest possible time.

Our Air Force is a comparatively
small one. According to the estimates
made abroad and also by some in this
country, the Chinese Air Force is about
five times stronger than our Air Force.
However, our airmen are good, skilful,
courageous, and our planes are also
not inferior to those of China, but
numerically, we are much weaker in

(General)

the Air, we have g good nucleug and
it is necessary that we must make
effective use of every plane that we
have,

Sir the demands are an emergency
measure and must be reviewed in that
light. Walong, SelLa, and Bomdila
have fallen and the whole of North
Assam is in imminent danger. The
Chinese are relentless enemy. They
have been trained in warfare for de-
cades. They have no respect for
human life. Human beings are just
cannon-fodder for them. They like to
destroy and do not mind being des-
troyed. From all what we see today,
the war is going to be a prolonged
war; it may be a five years’ war, it
may be a ten years’ war or it may
even be a longer war. Therefore, we
have to plan our defence production
and our defence strategy for a number
of years.

I am glad that there is a Demand of
about Rs. 20 crores on ‘Defence—
Capital Outlay’. But we must have
more of ordnance factories. Though
immediately and for some time to
come, we may depend upon the import
of the foreign arms but, ultimately,
our military strength would depend on
the production in our ordnance fac-
tories. It may be that there may be
certain types of specialised arms which
we may have to import from abroad
for a long time, ®ut the basic arms
and the arms on which our military
has to depend must be manufactured
in our owy factories. and, therefore,
our productich must be planned on
that basis.

The whole country is behind the war
efforts. We do not grudge the De-
mand of Rs. 95 crores. Evenp if it were
more, we would gladly agree to any
demand made by Government. The
enthusiasm of the people is evidenced
by the liberal subscription to the Na-
tional Defence Fund, by the offer of
the young men for recruitment, and
so on. If Government are prepared to
recruit fifty persons, there are a hun-
dred persons who offer themselves for
recruitment. Therefore, there is
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nothing wanting on the part of the
people, on the part of Parliament, gnd
on the part of the country. The
country wantg to fight thig war with
all the courage and with a]] the deter=
mination that it can command. How-
ever, we should not forget that our
eastern borders had not received the
necessary attention in the past  The
proper strategy had not been built up
there on account of which we are
suffering today.

We should no longer wait for assess-
ing what the intentions of the Chinese
are. Very often we discuss what the
ultimate aim of China is. We must take
it for granted that China wants to de-
feat India, and we must take it for
granted that China wants to do its
worst to India, and, therefore, we must
build our strategy to meet the worst
threats of the Chinese. Nor should we
look to how other countries, some of
the friendly countries, would act in
future. This is the time when we
should frame our defence policy. We
must decide, that is, the military high
command must decide where they are
to give battle, and where they are
to fight. They must prepare an im-
mediate programme of strategy; they
must prepare also a long-term pro-

gramme of strategy, because
3]l the armg that we need today
and all the arms that are to be im-

ported from abroad in long term will
depend upon the strategy that we for-
mulate. Perhaps, it may be that some
countries, some friendly countries who
are now prepared to go a long way to
help India through the supply of arms
and equipment may like to know
‘After all, why do you need these
arms?’. So, we have to be ready, and
we cannot delay matters any more, It
i an imperative now, an imperative
which cannot be delayed, that a  full
railitary strategy of the war with
China should be prepared, namely
where we are to fight how we are to
fight, what equipment we shall need
and so on.

The Supplementary Demands, Sir,
are a symbol of the determination of
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India to fight the war and fight it to
the last and to win the victory. It will
create a favourable climate, abroad,
because once the friendly countries
know that India is determined to fight
and fight unto the last against the
Chinese, they will be inclined to give
more aid to India.

I must here thank all the friendly
countries which have given ug help or
have promised to give us help.

Since you have rung the bell, I
would cut short my speech and refer
only to one more point. In these sup-
plementary demands, there is no indi-
cation as to how the resources are
going to be raised. This is very
natural. I can understand it, because
we have covered more than half the
financial year; we are now approach-
ing the next financial year. Therefore,
any taxation through which we have
to raise the resources to meet these
demands will have to be heavy. The
Finance Ministry must be giving
thought as how to raise money. Some
of my hon. friends have made some
suggestions. One ig that prohibition
should be given up. I am not making
any comments on it. But all I want
to say is that the needs of defence are
the most important. They are greater
than any other concept. If we have
to give up prohibition for raising
funds, we should not by any means
demur, or desist from doing it.

Before the next Budget is intro-
duced, we shall have four months. 1T
want the Finance Ministry to fully
examine and find out what are the
possible sources of resources and how
they are going to raise large amounts
for fighting the Chinese. Everybody
in India, be he poor or rich, will have
to make sacrifices. Our old concepts
of raising funds will have to undergo
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radical changes. The richer people
must contribute more because while
the danger is great to everybody, to
them it is greater as they have got
priperty and vested interests,

This morning there was a proposal
that Members of Parliament should be
kept in touch with the progress of the
war, what is happening there. I would
suggest that in framing proposals for
taxation, the Finance Minister should
take the Members of Parliament
broadly and informally into confi-
dence. It is apparent that he cannot
t;lk about particular taxes. He can-
not tell the Members how much ex-
cise duty he is going to impose, how
much customs duty he 1is going
to impose or how much in-
come-tax he is going to levy. Bul
there may be a general talk about re-
sources. There was never in the coun-
try such a great unanimity as it is to-
day. The country wants to pay for
the war; the country wants to pay for
the war through sweat and blood; the
country does not want to deny any de-
mand for money to Government. Let
Government take advantage of this un-
animity and work out a scheme of
taxation which may be acceptable to
all sections of this House and to the
country so that the necessary money
'may be forthcoming with ease.

I thank you very much for giving
me this time. In the end, I will say
that although we have suffered re-
verses, and we may suffer some re-
verses in future, there is nothing to be
upset. India has a vitality, India has

(General)

a tradition, India has a history, and
victory will be ultimately ours. The
Chinese will be thrown out from the
sacred soil of India and we shall come
out victorious. There is ng doubt
about it. We are determined to
achieve victory.

Mr. Deputy-Speaker: Shri Bagri.

Shri Raghunath Singh (Varanasi):
Those who have not spoken on the re-
solution should be allowed to speak at
least now.

Shri Man Singh P. Patel (Mehsana):
Chits to that effect have been sent say-
ing that we have not spoken on the
previous Resolutions.

=it ard (fegre) - sWE el
a5 wgd, w9 w9 fF o 71
ot F1 Aar gEr 9 gErd a7
TR qT FTfa YT TAT AT @rE M
I 79 99 fr e aete O fRar
AT 2 A1, IFH TR FLXA FT AEA
T & T@ W g @ §Y AW q<E@T
F qead gaT gem | FfFT § w9
FTAT TEAT § 16 ag A T F @TE
fF = il #) 9w § A W@
ey o7 fergeart Y A @ AT §
o JEr 9% 59 9a9 F frrAsR JEd
ﬂwé,mﬁa’rg’rg’tﬁfmé
oK T a8 SR & R [ oA g
fragE M a=amra | @R
Tg ITeaT R 3 Y = QY WK 35
fewerg & f@ @S ST | WE FER
2y 7 fewraa & fog orsAT @ @ S0
& fr g du1 9% fow =feq 1 &
T FE AN E fF o aw @ F
TR ¥ gard Afa e g sl
dT TF gHTR 37 FT Afqey a7 7g) FHav
g

g =rfen fF o 3§ fr 9 g
o frw &g ¥ T w0
wgt = 7k fow A9 X 9g g
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feafa # F9R qran &, =i 98 &
TAMFATE | AFT T A FQAE ?
T 9 9 39 O § AT TG I
21 gt oA forg AN 93 9 FA9R
AN FWEFN R FQE s
T A g 9 A & FAT § T
9T IFFT TFEET FA § AR A
@ § fF aFEa ) ) oaw €
oT IR T qg 39 faars @Y
T FFSE, A NG gE I & gw
TR & FgAT IR § fF @A q9
fifq wqez g Tifgg | gH W =feg
f &gt 9X N FANR & 971 I IT*
fewmat ox g7 gwem FX |

ara & & ¥ A § 5w
AW Y g A ey & Qv T faw
IFFT T AT FOHE ¥ NG geAr
grm, w1 fa% sodt g & gaet
g yder g Jfew fasga 1 W
T AR FITMT § R 9 F7 § go
faeaa Y aeg F & 1§ W fafaeex
aeg F ez § a9 s fF =@
T I&@ ¥ eI a9 9 & ) o=
T 1 T A T e @ A g,
ITFT A Fg AT & | faead Y q@
F1 & 3T & fafeg 1 370 Ao TETR,
st f& fegam & TSRS E
T Fgd ¢ & fasaa &1 oTg F@
BHT I % & | EAAT & G A
TR TS FAL A § | A fegam
& W fafrees U0 § T9H) AEY
FZA & | T AE FT A9 FgA FN
IR TEQ W@ oA TR fegam
& 99 741 a8 /19 § F fosaq =
FT & @1 1 F1E 0 7 a1 I fog
mFgn f& q@ 9 w1 § AR
FAF AW AT FFEG AG FAT
aifeq @Y | TR W @S Y I W A
A aF I F faame e § AR
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Y § O T A qfEw AT IwQ A
¥l T FE W §, I} A q9F § AW
oT & 1 A9 SY 9g Fg I &
& i F AT A T T FFA
fFar &, fiw qm aw 3 w9 §, Wl
WR § T & | 37 AR@ F
g g™ fAg  FgAar  IE
T ar fggEw #F O OARW
N FEJ GI | AW & A A
7 ¥E T fr qR A At A E
& Tz e § f5 g quat ai
s gt Y 8, ferger vt et
¢ 7R fogem #1 qeEt srew fafreex
F JEt , T A I FE AT AT
T W T F oA wws 91,
JUTERET HEIRA, I § FgAT ATRdT §
fF 3 THY I 7 FgT FL A X ITEA VN
TR I qAA § AL Hrar § Qv @R
F fod 0 i R s ar e T
73 fF faeag @Y fqgrfas gfe & <=
71 fgemr @ ok o za fawms aa
FRAEIITIHE | A T aG I IR
eI WA A8t F AFaT & | fgg-
T w1 afaF SRe, fermm &
9 ¥ a1 AIIAT 79 FgaT § [ A
g TNt Y A A guA! foead Y
AR FE@ET A1fgd q1 fegeama &
sTw fafaeex fare #T 773 & s &
Gofees TR | fFa 1 I=iN OT
Fgr G wrar ag & a1 T8, 399 qF
L AT A & | T Qv 7377 Fir A
Wi At g 39 @ & FAAGW gH
ZEIN g FA AT | FIT W0GH
fafreex age avea & fF fama =7
FT§ @) ITH1 @ QAT =R
I FE waFR A § B fegem
FT FAGT FT JOHY gL AG F FI AT
X T a1 Fg |y O A qFTE
A A 1 g I ¥ owew fafaes
Y T T8 e fed
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FE qX A 9g TS T TF Fg
o § 1 ofsas Afer F g FE W
EfFgmaaRE damg fF
Ffafex oF #q @t | &t a9 "W
LA SR O L

Shri R. S. Pandey (Guna): He is
'making a wrong statement on the floor
of the House and misleading the
House. The Prime Minister never
" said that at any public meeting.

Mr. Deputy-Speaker: The hon. Mem-
ber can contradict him when his turn
comes.

ot amE o ogEE AR § fegew
& gz fafees @1gw & g o F#A0
AT § | FHE qRE A g9 fHwar
a1 fF & g faffw o) Em ]
W“*a’rmmf‘?zﬁm
FEMRETAR 8 | ¥ (e g fF 3@
FaT WAw § | 3 faafas & & goar
feemm & fgm & w3 SRR
AT AR g 1 e Mfa= fag S A I
Y AFVEY AT 4T W F7T AT o

fafgmr @1 & ars ggmar

TE TR ¢, I a= TEIE g, afwA
IR TRE & | SE ¥ fggee
T ¢ | W fegEm & a9 wAH
T MRE I 9 | T AW
fegeam &1 T@FR F™E g oSG
MY 3 g, AR A WX 9, 91’
T T AT F1E 9ATE FT AT TG 2 |
fezemm & gX BeT TAT F 4g &F
2 fF ag Ao e ¥ "oy e
F1 fRwToT #Y TR 7T qWT FT TH |
LT AQT 8% FT gt ¥ FF A
wefan SRR REsT gt X T 2 fw
# 1 M A T qHKAT | TG A9
T /T ? g OF FT = FY ey
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FFIT FY I 930 | A8 FeAT F &
TReA 7@ & awd i famarm
g

Fage Fgm agm fF W
ZAT FIF FW  F7 AT YA HAT
ot 57 feAl 7 arer A AR F AT A
S & ozt @ o Fgm 5 F IR
qaraTa T w41 F dfeq i v I9e
qae Fg 3@ &1 fafew s A &
TR & g $F T9d w@ra F faav

T ATETR F AT FT AT
gT § A Ao FE A oA 7"
TR ¥ SIS & 999 AW F AW ¥
qITAT AGY Fifgd 1 w2 F FE Asg
Y 729, agr F1¢ g g T2 fF
TEY AT S9AT 9IET qT 9T |
der€ & a7 qargy g) & | gW ke
AT g fr T gw Ao ARy § |
Wwﬁm@%ﬁWﬁga
IEET AT, WIAT G, WA IS,
o3 fer, AfF, I9F7 AdeT a8 I
fF S gt qow qfqw @, w) Ay
ST T I7 F7 AR @ A ZH A
oo I faq  qfedr @ @
qSd, IR AT FT TF FURT IAT
93, & FfE B FAEE F A
1 A . g F Rt Ay g 9
ar guTr TR, gAIK a9 & fHera
7R wwgy, e & a1 F A
N fAFT | gHH WA F W agA
¥ AT 9 fed | TR F I
T ar Y T Yo W ATy _fa
F 00 T JIW F FHIE 16T WK
fex s gwem FF WA Wg
qgret ¥ a9 g% &, f< § $9 qw
gFd & TET g IIR Mf9a s
FT AT | G 3@ 949 3 F% I
T g | ANH IO A OF AR
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S &A1 Aifed £ oIww @ e
g

14 hrs,

T A F AT HIRT STEH
fafreex aTgq § @ A FAT TR
g f5 97 33 &1 oy @ @ AT
T IEW qEH FL | FH G FH AQ
T g fF I W F g @
T THgT F A, I AW A
st fF g &, &t @mem am @
g AR TR E, A AR T A
R § ST Azrar F ) O UF g ;IR
fagt & TFgr #9001 QI W #
9 TAR @ R &1 qIE ASA
7 a1 guR Fede fat ¥ 7 g9 g
A1 g fasat & gf @@ @ 1 ®Q
W 5 T uF R mRfE §
¥ gy R A A et 7 9 S
AT FT WS AR T F7 faan §
AT | foEEr gt #EY g 399 agl
WA AR GRR ATeY 43 g€ F ar
I & 959 § foaat fae F2 =
fear & 1| 99 R ST WA T #)
IFHI AT F oTEd Ag |3
QU AR & e e g ®
TEX &Y ST agi we w98 F6l
g5 FT 99 qew A1 (AT griae %
TE | qF S FALCHTD ATTAT F -
feeam ¥ 9, ST q@ FEL § AR
FIH AT FT GHT € 9 AN
g IAFT TG ET | AF-AAT F JFEQ
F JAT |

A §F-897 & UF IPaT T @9
& X Fg1 5 Fags 999 & o7
TR g I T ag g f5 maw s fag
@ @R NvEw ga § 1w -
®r 3 F MG FT g ]G W
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IqF AR FT F19 @A T FH
¥ i T A AW R

T s ¥ FEaw @, F
Fg e g 5 o4 = aw &
W AT F@E FRTART TR Q)
g IFT A F1 wwl zWaAaw
¥ QA Qa0 e fag Al
agd TN @ FIA O AR IS
FO GFR A X A4 AR [T F
it @ AR O AgOs gFa A
o, IR 3 qar7 §TIAR g, AR
TR FER g AT wgra afearer
2 1 WIT I WA A @ AT FTET
fau 97 & &1 ST w99 @w At &
Tl &1 A AT I1fgr | T AR
T &R Y ST ST T 92 § W ST g}
& S AT /W A4 W & fam
AT A0 | T A oa o ger
afe 3FF w3 AT fewr AT
afey |

gHdY A § Avw fafreew wedl &
FEM | TH AT ¥ HT I FAT AT
ara Al A9 T2 A | § fafaees awni
¥ 7gm fr v @R awlw &, 19
T & FI | WL AT AN G HIT
9 FT @IET &/ FI &4 A1 UF A
T FAHEAT A SARTET T4 | § AN
Fem & @ gug fafwew =@t &
g9t 9 F& FHET FT gIF
Tifgu | gFFT TR T Ffear GeAr
ifer 5k [ A &7 O3 WET FA
@y Fr g Ffww w7 Afed o
feeet = |7 Fv FAW @ fggE™
& fau o&eT & | S AHET FTAR FTqAl
1 OF T AE IO GFQ SAFT /]l
I S 99 F9 7 THS Tb ITH! I |
I A9 FITGIRAT AR FAfeT € &1@
gt Tl F AFW A w® & I
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A FY G Q@ &, IS T Y T
WY g A FW | cwy R
HF 59T AT § W A7 g€ WL F&qT
R | R WY Tar F @ AT F T
F AR G 99 ¥ 33 T@Erm o
TR I FAEIW R R R E,
3 & #7 9 2 @ & fegwma F1 @9
T 2 @ & 1 Y TaT Y v =ifen |

& TR} F A9 § qg FEE

fd ! § "y
qFT THFAE & T A
g I dw AR @,
feat & oae & 3 &

AT 2T AN LT G F 4@ g ) A
fegem o1 wd wi fegwm &t
e ¥ fAu wA S A [/ N
da & 1 R FAY gy A 3w F Wy
# aTE ¥ 7@ O, q@ AR gt
F T ¥ geh, s g sfaerw
EAUR LU

=t TgArq fag :  SITEE WA,
A ferisa ® aizm W@ T E T
@I q@ WAy g ;Witw 3T F
¥ ¥ faw go 6 @ T g

AT AT Y qa S AT AN
39 WiFg IIHT § I @ T
fF <1 F @ Y GIATA & (L WX
ZrdfEr avew & #K o Sfen e §
1T 3o AT Fe &1 F & 6
sfer facg sa% qr@ w61 € | F@
gw @t 7 @@ ) faa fer 7ok
e dte I+ T #@l § [T A
zg o fa=me far ? oA 9 It
FHAT AL FCAT & | GAL AT I IAR
FTHA AR} FAT & | AW fegww &
I I I @ 8 |

2159 (Ai) LSD—6.

(General)

W 99 qT9 W9 & F AH
faq | & F 9@ Y30 wEAFA §
Kcolﬁﬂmﬁzgw {Re
Ffer w & 1 g ¥ ¥ g Sw0 A
omam & fF w9 guTd wEE &m0 F
I ZfIETT A TH IITEIT AT ATEAw
gummwﬁqu‘rﬂwﬁwml
#ffT &9 IO 9 TeH 99 q'T 4l
IJaF @7 fad a] & F AU W
g F< faar | T SER @ umer ¥
fF =@ gATQ 7R FAM g F [6AA
g aFaT & | @ g9 wEEc g i @Y
g 0 g | 7 § IEwT afagm
FT | gHHY GO A7 AT T &
AT TE FT FHAT & AR T F @@
g AT T F GFAT § |

A IO F AW qg FANAHT
A FEmITEIR IR E
& A9 faqarE & g9 6 g a
a @ E ) qF g 9 T T A
o fF o 47 & g § off wEan &
T TFR & TR fAwed § | 9= av
&9 1 "7 feha ) 0F a7 3 swfa
Y FTIT g qFAT & | WY " faqare
FT JTENT T&C FX | AF I ferge
famare § T a & g R
TR A qT N EE T F A
FaT T § | %9 awa fege &
fafasr foor a1 wxae dd4Y frega a8
a1 =ifgw | R faw favas &
ITH T T qFAE, TS q€ AR
dfar  Fwe @ =fgd
ofeF N9 F FTFAT F g fagra
T &7 IW F HORAT FT I AT
f 99 F7 3 HR T1FA &7 I A00EE
aaw @ ¥ AU =g AR e
Tg F ¥ Ay Jfgw | fagrar I
G FY A7 €T & A I FT 3T
AMIFTARNITTT TGN
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[ g g

gfg aqf I w9ea § & § a9
M A1 TET wEGAT ST AT R
aqf 7E a9 g | ' i TR
ag 993 421 ¢ fF g g9 @ ar ag
Y A T GAT ifE Nfaat F g
N F&@ § 7 A gfawr % ferma
912 IR Fedl F T T, <T g1 G &
Y gfTar oS TR AT ALY T |

T H2qF fAFeR 9 3 09
AT FTAT § qF F81 AR qArar 5 4%
e | T Jos AT § W T | {7 o
fam dewm AR #1 @A gan S6
F 919 9T9 FRT T T99 ZAT, AATET F
99 g AR foaw qrew i o &
[ T [T FT 0 F T | W HAHA
fAFrETT #Y 7 FA ¥ g7 wEwd €U
QY T FY e ¥ N9 F7 0 9 a9
IR HR W A 9 &1 I9 aq
dm @ WEE,  SeEr ER
dmar A A T AR & asdr & |
IT F qI AfeT farw &1 AL TIT AT
2 I & T ITW FA AR EE R
faa 9 3T F TH IAX A & AR
AT TB ST &1T I FY Agraar oy
FT aFF & )

a1 T@ ag T & 5 A
THFAMFI ®IF AT F7 TG qg
i # s AT A g T R
T R | T TAER R EW A faegd Ay
T FEU wfgr 1 INYT FowEer
fepmade & g9 % g9 ¥ 93 9
FT afg @I Ia= g T a9y
@FF T F 79, I A
TAFAMZE T F7 I AT A11g¢ |
T AT AL T W FE A gl 7
A e | fom e & I A g
TEH FT AT ITEAT & I AT Y 0F §F
Y T HT IT I qIF AGY AT Y AR |
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g & T gAm fF Fal ¥ Sw
fFa ¥ e fFAr q1 S T
F TF AW G5 a/1 4 FIGAT 7 a71
AR M FFC T a9 & I AT
e =1 far a1 ff o qF @i &
3T IFIT 2 & | 9t A fF 95« A"
THFIE FIAT 97 I€ FEi #1 §Ee
T FAT 93AT § | AN TET ERNS
T oifedY #1 g FEH A TV
=nfex |

TR gH FEH T T AG HL 9
1 foet s fewroAdw agt 9%
& I F1 gH AT FT AT AfRC AT U
T A W A et w1 A AT ww o
W T AT FT IS AT § qv I
F wfer faedt § oK 39 ofd@ g &
fegem™ & AR A R FHRAT T
a%d & | @ fad 40 w71 & fF o A
I =ES 7 i w5, Ay = OA
TYATET AT FIATAT SR | €9 §RT
W @INT A A 99d S F;T
& ag e a1 fF fgzee ¥ 99 w9 F
w3 faan, Tfeqars o 9g=T a1 3y
gt 39 a7 3@ WY 7 faem | @FT § I
HATS AG fA=m, gF @t agr fae,
AT FE W A7 ¥ T o | A a8
T fF feeer #1 Amgm T Al
TLT | AT qEY gt gART A9 ZT A
ST 9 F HT T HT AW /1, AT
sfge |

# oo fed fafaezx avga & weAr
ST E fF 3 @ e § o Faew
I FT oAt g e oI oAwet
A WX 94T TR JHER AFLT AT
qrEsT FY g7 fear av 1 gw Qv gz
WT 94T G@1HC qeq IS § | IIER
fafreex agT #23 & f& 99 A 3w
TN forw § AR g 9w fareer
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gt & AfFT & agenar rem g fe
© gTet gf qrae @r X oS G954 £ a1 g]
*YRIAE T @IHL 9T §F7 F, a9
QT A 94 § AR TR TG @@
T gFT & |

NfFat & grFaw F1 qgFEF T
F AU gAYET &I AEIEIAT & | TE
HYas Hier fgegea § IW@ g & |
fergeam &1 ITEET W A g5 R |
Iq THTHF &1 g8 STERT FEAT & |
TR I FETAT & IWMT A9 g
& FIA AY AW ATAT FAA gA FAT
T Tt FA IS | 39 fag §F oagr
fazormr 5 5rq ag F7wv g g 5
@aT o4 TiES & gw A g
T ATET |

e

k!

% = g fF 3@ Ft 0F of
S v ifagt F1 FIIT A W
T T AT AT gATE AW @
W H/Y TET 99 gl fF ag w&e
g ¥ A gar e
Araerd 7 gWE ag 9T gk
ey fFm g 59 84 AWM &I
acz FI 39T Tifgw | fFeT N g
H g & g9 H 9g qHW §WH
T ¥ FE WA ) FAud qA
ag fdzs sxargfy st Y @@
FATE T G AT FEE § WW
FET 3N, 99 ATAE &1 gF AT #X
T afgr wwAFT F OF FEEd
a1 fF amaEr |l A fES qed
Fogw @ FA e A7 fE@m o
SEMA Ag T FWAT @dEr
AR @7 FINA T 1 3Fq a1,
Iq ST JIANH { TG T4, 59
RN Fwd A W T OF
I AWAST F I gAer v o

(General)
afeq | gHAT qdE q8 I AR
W aR Tage @i Ifer W
™M A A TAT FEEET oa (6
T AT feeft s i &1 wEEr A
IS FF | HIC T§T FL H I W A
TE 9N oA A @ A
TET |

Shri Man Sinh P. Patel: At the out-
set I had no intention of speaking on
the Supplementary Grants. But when
I heard many friend on the floor of
the House, I was a little surprised by
certain suggestions. Do the demands
give a clear idea to a common layman
outside our total need of defence for
the country. The total Defence Bud-
got for the whole year is roundabout
Rs. 323 crores or so. The additional
Defence Budget is about Rs. 95 crores
for g period of six months...... (An
Hon. Member: Four months). The fin-
ancial year has not changed and
though the Budget will be presented
in February this is till the enq of
March. From Octcber till March, $963.
I count six months. Normally, the in-
crease is only 30 per cent. There is
temper and emotion among the people.
Let people know what they have to
contribute to the nation only for de-
fence. At the moment our people are
contributing according to their calcu-
lations. I took the opportunity to leave
thic House and visit two towns of my
constituency. In a population of 10,000

addressed about 2,000 people each
time. I was unable to say to what
length we have to contribute. I am
SorTy to state that in certain States the
leadership also had not shown really
what amount is needed. Certain States
have not fixed their quota as to what
should be the voluntary contribution.
T come from a district town and the
contributions from there were compar-
able and reasonable. We are a popula-
tions of 44 crores. For ‘he current year
we need not wait for taxes. Voluntary
contributions which come from the
people are to be utilised for the fami-
lies and dependents of the military
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personnel and there is also the possi-
bility of utilising some portions for
equipment. In the rural areas we see
very encouraging response. It is very
difficult for us to know what is the
real need of the nation, I do not want
to go into the jugglery of the prepared-
ness of the other side and want of
preparedness on our side. What is the
total need of the Defence Budget for
the next year? The Finance Minister
came rightly to issue the gold bonds.
The steps taken by this
Minisiry from 20th to 30th October
are very encouraging. Still we are not
in a position t» say what voluntary
contributions should come forward.
You know, Sir, the other day some
people wanted to contribute five per
cent to 10 per cent of their income.
There are some in the rural areas who
are prepared to contribute 50 per cent
of their total income, the income of
their future generations also. Some
hon. friends say, “What are you going
to do with the collections of gold,
some rings or some small contribu-
tions?” I come from the rural parts
and I know that some golden rings or
two bracelets of ladies which, on ap-
peal or by persuasion or by their own
desire are being contributed, are a sign
of their desire to share the burden of
defence of their country. I compliment
the Government for taking such action
But they should know what is the real
need of the country?

Some hon. Members also suggested
that the contribution should be taken
in the form of grains or labour. There,
I would urge that the Government
need not enter intp such difficulties.
We, on behalf of the Government,
from a lower level, the panchayat
samities or primary co-operative so-
cieties or somewhere other institutions
can collect these contributions in the
form of either labour or foodgrains
and transfer them into morey or gold.

I would also make one or two sug-
gestions. S~me of my hon. friends
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have said that a stage has been reach-
ed when the question of prohibition
can be re-considered. What do we ex-
pect at the most? Are we to rationa-
lise or are we to cast away prohibition
and have income? Or, is it that cer-
tain pecple who are not so satisfied
with the policy of prohibition are tak-
ing an indirect chance just to press
upon the Government to do away
with prohibition in the very first year
of this difficult situation? Are all our
resources exhausted? Have all our
moral values taken shelter some-
where? Have all the energies of the
country been channelised? If all these
things have been exhausted, and still,
if there is any vacuum or nothing is
left, we should touch prohibition policy
I shall fully endorse the statement of
my hon. friend Shri Raghunath
Singh, that if any eventuality arises,
after two or three years, when all our
resources are exhausted, if there is no
avenue left, then, the policy of the
Government in regard to prohibition
can be re-considered. But now we are
in the initial stage. Simply because
there are certain reverses, we should
not ask for a revision of our prohibi-
tion policy. No doubt, because of cer~
tain reverses, we are in danger, but
what about those who have an income
of Rs. 60,000 per year or a lakh of
rupees per year? There are capita-
lists and princes in the country. What
is their income? If we take any per-
centage of the annual income from
such persons even that will amount to
crores of rupees. Even 10 per cent of
the annual income of certain people
will be not less than 500 crores of
rupees. What do we need now? If
Rs. 323 crores are tp be doubled or
trebled, we need Rs. 600 crores more.
Therefore, I say that in the initial
stages let us know what is the calcula-
ti-n of the Government, and then we
can earnestly urge upon the people to
make voluntary contributions or we can
suggest certain measures such as the
imposition of a defence tax. If we
feel shy of calling it as a defence tax,
I will call it victory tax. It may be
imposed on every income; it may be
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five per cent upto a particular slab and
it may be 10 per cent beyond a parti-
cular slab. We can bear that for two
or three years or for four or five years
or even for a longer period.

Very recently, we passed an amend-
ment to the Companies Act by allow-
ing a voluntary contribution above five
per cent or so, by the companies. In
this country, there are now hundreds
and thousands of co-operative socie-
ties. They want to make a very huge
contribution from their savings and
yearly income. I am connected with
some of them. My hon, friend Shri
Firodia very recently donated a sum
of Rs. 2 lakhs through a cheque from
single district apex bank. My district
apex bank also made a contribution of
about Rs. 50,000. So, the Govern-
ment should come forward with a
legislation to allow the co-operative
societies to pay to the miximum extent
possible, and if possible, there should
be a relaxation of income-tax in this
respect. We must remember that
there is an income-tax on the co-opera-
tive societies also, and if they want to
pay or contribute a larger percentage
of their annual income or contribute
from their savings, there should be an
income-tax relexation, so that it will
encourage tHem to contribute.

All my hon, friends have mentioned
about austerity and other measures of
economy. In spite of having full
sympathy with the Government, I
would only refer to two token items
in these supplementary demands for
grants. They do not show the anxiety
and the zeal of austerity at this stage.
For instance, a new staff-car is propos-
ed for the Vice-President’s Secretariat.
For the time being, he has been using
the staff-car of the Rajya Sabha Se-
cretariat. Cannot they wait for six
months or a year or two for this, and
can we have such an item in these
supplementary demands?

The Deputy Minisier in the Minis-
try of Finance (Shri B. R. Bhagat): For
the information of the hon. Member,
I might say that the staff-car was pur-

(General)
chased in August lasi, much before the
emergency, and it is only by way of
supplementary grant for 1962-63 that
it has come in.

Shri Man Sinh P, Patel: Further,
arrangements could have been made
for the staff-car. It ought not to have
been shown here. The inclusion of
such an item in our defence budget, in
these supplementary demands for
grants, looks a little awkward for me.

Shri B. R. Bhagat: This amount had
been spent. .

Shri Man Sinh P, Patel: Further
you have a Central Discretionary
Fund which has a provision of about
Rs. 5 lakhs, out of which Rs. 1 lakh is
again to be provided to the Vice-Presi-
dent. Of course, it is stated here that
similar grants are allowed to certain
Ministers. I will read out the notes;
they will speak for themselves.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Man Sinh P. Patel: I will take
only two or three minutes. Such con-
tributions are normally given to pub-
lic or private bodies. In any case,
such an amount can wait for a little
more time. Even in the existing bud-
get, such discretionary provisions for
the Ministers can wait for a longer
period, and such amounts shbuld be
utilised for defence purposes.

I should also wish to invite the at-
tention of the House tp another mat-
ter. Simply on account of the pur-
chase of some gunny bags, a civil suit
was filed, wherein the Government
have had to pay Rs. 5 lakhs. This was
incurred in respect of this defective
contract system by which these gunny
bags were purchased. Now in this
crisis, money will be spent on pur-
chase of materials both from outside
and inside, and crores of rupees worth
of materials will be required in this
very emergency. So, if such mistakes
as in respect of the gunny bags were
to be repeated, the money amounting
to crores of rupees, in addition 1o
blood, sweat and toil, will be lost in
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such transactions. I may refer to page
20 of t he Demands for Supplementary
Grants, wherein a supplementary ap-
propriaticn of Rs. 5.50 lakhs is re-
quired for meeting expenditure aris-
ing out of three court decrees awarded
against Government. So, I would re-
quest the Finance Department to be
more vigilant and see that such mis-
takes are not committed.

In the end. I hope that a rough idea
will be given to us in December or
February next, as to what the Govern-
ment needs from the people not for
the defence but for the victory in the
war,

Shri S, M. Banerjee: Mr. Deputy-
Speaker, Sir, I shall confine myself
to 'my cut motion Nos. 1 to 6 and 15 to
20 on the defence grants. I am sure this
House will sanction ungrudgingly any
amount which is needed for the de-
fence of our motherland. I am one of
those who have been supporting the
expansion of the defence industries
right from 1952. I am happy that to-
day, after this Chinese invasion, after
this naked aggression of the Chinese
expansicnists, we have started realis-
ing that cur ordnance factories, tech-
nical development establishments and
the army workshops should be ex-
panded. 1 have no doubt in my
mind that the ordnance workers who
are today more than two lakhs in the
country are giving their best and they
will give their best and there will be
no complaint. No jawan will ever
suffer for want or arms. I am sure of
that. I say it with authority because
I represent those employees who are
working in the ordnace factories, and
I know they are working round the
clock. They will not rest till these
Chinese invaders are thrown out of
our land. Sp 1 must assure
the hon. the Defence Minister
who is taking over charge of the De-
fence Ministry, his Deputy, and the
Minister of Defence Production of our
whole-hearted support, on behalf of
the organisation which 1 represent,
the All India Defence Employees’
Federation, that we shall maintain in-
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dustrial harmony and see that there is
no trouble in any defence establish-
ment till the Chinese aggression is
cleared out of our soil,

Coming to my cut motions, I shall
now speak about the need for co-ordi-
nation of the Defence organisation. I
still feel that there should be perfect
co-ordination between the ordnance
factories, the army workshops and
the technical development establish-
ments. The Controller-General of De-
fence Production is looking after the
production of ordnance factories and
a portion of the technical development
establishments or defence science labo-
ratories. I have a feeling that the
army workshops or the station work-
shops, which are working practically
on maintenance and repair work,
should be utilised for productive pur-
poses. The time has come when there
should be perfect co-ordination bet-
ween these three organisations, and all
these organisations must come under
one man, the Controller-General of
Defence Production. If the ordnance
establishments, whether it is the ord-
nance factory or the army workshop,
are properly utilized today, I am sure
that our country will not be short of
arms. 1 welcome the supply of arms
from our friendly countries. Especial-
ly, yesterday I read with keen in-
terest the account about the interview
to the press given by Prof. Galbraith.
I have great admiration for what he
has said, and this has given a feeling
of security in the country that what-
ever arms we are getting from U.S.A.
are not with any political strings. And
I must take this opportunity of thank-
ing Prof. Galbraith and the U.S. Gov-
ernment, and any other Government,
which has come to our rescue at this
hour.

Co-ordination will be necessary.
Yesterday, in reply to a question the
hon, the Minister of Defence Produc-
tion said that we are setting up four
ordnance factories. It is a very hear-
tening news. But we have been think-
ing of setting up an ordnance factory
in Bandara and we have been planning
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for the last three years. We should
completely be out of such slumber, be-
cause the time has come when every
factory has to be geared up and every
machine has to be utilised. Every
machine should work and every tech-
nical expert should be called back.
Those people who retired in 1960-61,
or even in 1962 those who have had
enough experience in defence establish-
ments, should be called back and their
services should be utilised. They should
be called back and asked to work with
full zeal. Then I am sure those able-
bodied persons can give their best in
stepping up production,

My second point is about the MES
organisation and especially the border
roads organisation. I do not know
what our Government was doing
when the Chinese were constructing
roads in 1954 in the Aksai Chin area.
We had no border roads organisation
then. I am sure now the border roads
organisation must co-ordinate its work
with the Central Public Works De-
partment; because it is evident from
the news that we see that in which-
ever area is being occupied by the
Chinese they are immediately cons-
tructing roads for further invasion. It
is high time that our border roads or-
ganisation must work efficiently. It
should be c¢xpanded, and I can assure
the hon. Minister—and the Prime
Minister, fortunately, is the Defence
Minister today—that three to four
hundred MES workers have volunteer-
ed their services for working on the
border roads, knowing full well that
they will be running a risk of their
lives. Stil] they have volunteered,
and I am sure the Defence Minister
will kindly utilise their services for
the expansion of the border roads.

Then I would plead with this House
and I would request the hon Minis-
ter to consider another suggestion, that
is about converting these army work-
shops into productive units, I was
surprised when I went to address a
meeting in the EME workshop in
Delhi that the EME workshdp was
workig only up to 4 pm. When the
ordnance factories are working round
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the clock is it not high time that thcse
workshops, where only maintenance
and repair work is going on but which
are capable of manufacturing ~very
item, should also work round the
clock? I have a suggestion that there
should be a three-shift working. In all
the ordnance factories and army work---
shops our workers are working round
the clock, twelve hours each shift. A
time may come after ten or fifteen
days when they will be completely tir-
ed. So in order to get greater
efficiency and greater output it is bet-
ter that the factories, ordnance fac-
tories and army workshops, work on
a three-shift basis,

Another problem which will come
up before defence industry, especially
with ordnance factories, is procure-
ment of material. I know red tape is
so much that it becomes difficult. I
know, I am not going to divulge any-
thing here. There are certain good
items. Had those items been produc-
ed in the defence factories, I do not
think we should have faced these re-
verses or waited for arms and am-
munition from foreign countries. It
took us four years to decide whether
we should manufacture this or that.
It is a condemnable thing. I am sure
we are ready to face all sorts of re-
verses, because the people of this
country have been assured by the
Prime Minister of their ultimate vic-
tory. But if there have been reverses,
this Ministry or the Ministers cannot
shirk their responsibility, and today
or tomorrow, some day, they will be
answerable to this nation for this un-
preparedness.

Naturally, while supporting the
grant of whatever amount is needed I
must request them with folded hands
that not a pie, not a single naya Paisa
should be wasted out of this. It should
be properly utilised for helping those
jawans who are risking their lives.

The other thing I want to mention
is about resources. About resources
many things have been said in this
House. I have certain suggestions. In
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this very House when the Company
Law Amendment Bill came up, I had
a suggestion to make that the poor
people are giving their everything,

- they are giving their ornaments, their
pay, one day’s salary, two days’ salary,
and they have decided to contribute
this till such time as the Chinese ag-
gression is cleared out of the soil. But
what about the big people? In this
House I had said t hat here were some
big persons in this country, capitalists
in this country, who contributed more
to the elections fund than to the
National Defence Fund,

Dr. S. M. Aney (Nagpur): Is that
so0?

Shri 8. M. Banerjee: Yes, that is
my information, and it came in the
pres also.

An Hon. Member: It is correct.

Shri' S, M. Banerjee: ] have a sug-
gestion that fifty per cent of the
known profits—I am not talking of
unknown profits, they will be 'much
more—but fifty per cent of the known
progts in the balance sheet of 1961-
62 should immediately be taken over.
If it is voluntarily given, it is better;
otherwise it should be taken into the
National Defence Fund.

I have another suggestion, which is
very awkward for me to make. But
I say that we cannot have the luxury
of having Rajya Sabha and the
Councils in the States. They should
be abolished. One House is enough;
Lok Sabha is enough The other
State Assemblies are there. Why
should we have this luxury of a House
of Lords and House of Elders? Let
us suspend, at least for six or eight
months, the Councils and the Rajya
Sabha.

1 would appeal to those Members,
Rajas and Maharajas who are here,
to part with fifty per cent of their
privy purse at this time of emergency.
I am net suggesting anything which
I do not do. After doing all these
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things 1 am making this suggestion to
tais House. Then, to the Members ot
our Parliament, to my colleagues I
would suggest, let us not take fifty
per cent of our daily allowance till
the Chinese aggression is cleared out
of our soil Let us do that. And let
us give at least thirty-three per cent
of our salary. Otherwise we cannot
possibly go to the country, go to our
constituencies and tell the people
“Donate your everything, but mine is
mine”. We cannot say that.

Then there is another suggestion
and that is about voluntary cut. Let
there be a voluntary cut of ten per
cent from the salary of those who are
getting more than thousand rupees, of
flve per cent in the salary of those
who are getting between Rs. 260 and
Rs. 1,000 and of two per cent in the
salary of those who are getting Rs. 100
or less. That should be done.

Then about prohibition. I am for
prohibition. There should be prohibi-
tion. People cannot say that it is not
helping the country. Take the case
of those workers who used to spend
everything on liquor after getting
their pay. If you ask their wives they
will say that prohibition is good. But
if the country needs money, this
should be suspended or withdrawn
temporarily.

These are my suggestions. I will
take only a minute more.

After supporting this demand for
the expansion of the defence industry,
I would once agairr appeal to the
Prime Minister and throught him to
the Defence Ministry: Let us not spend
anything which is not needed. Let us
gear up our defence; let us gear up
our ordnance factories. I welcome our
new Defence Minister, Mr. Chavan, the
strong man of Maharashtra; he along
with Mr. Raghuramaiah Shri D. R.
Chavan and Mr. T. T. Krishnamachari
the Minister for Coordination would
form the four pillars of this country,
the Charminar of this country and I
am sure victory will be ours. Char-
minar is not a bad word; it is the Hindi
translation of ‘four pillars’ and I may
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assure the House, Charminar is very
strong.

With these words, I support the de-
mands.

st fegem fag (TrEgR )
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(General)
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“As the Romans proved more
than two thousand years ago,
there is much to be said when a
nation is at war for appointing a
capable leader and giving him
dictatorial powers.”

We have given the powers. Then
it says:

“He will make some mistakes,
of course, but he will give unity
and energy to the nation's war
effort, and things will get done
instead of being merely talked
over.” )

We are talking and things are not
being done. I think things should be
done in right earnest and we are to
help in getting things done.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I rise to a point of order.
I endorse the suggestion made by
Shri Sinhasan Singh. On an important
occasion like this when very momen-
tous Demands are presented to the
House it is very necessary that at least
one Cabinet Minister should be pre-
sent in the House. This shows that
the Government is not treating the
House properly, it is treating the
House in a most cavalier fashion. This
sort of attitude must stop if they want
parliamentary democracy to flourish
in the country.
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Mr. Deputy-Speaker: Twso Deputy
Ministers are present in the House.

Shri Hari Vishnu Kamath: One
Cabinet Minister at least should be
present in the House when Demands
to the tune of Rs. 100 crores are being
presented to the House. Will you
kindly send word to the hon, Minister
for Parliamentary Affairs. He has
also disappeared.

Shri R. S. Pandey: It is not very
necessary that whatever Shri Kamath
says is right. The Ministers are work-
ing in their respective chambers. This
is a time of emergency. It is not at
all necessary that they should be here
now. Two Deputy Ministers are
already present in the House,

Shri Hari Vishnu Kamath: Sir, we
request that the Minister for Parlia-
mentary Affairs may be sent for. He
can be present here. He runs about
here and there like a fire brigade.

Mr. Deputy-Speaker: Order, o}der.
Let us proceed—Shri Mohsin. The
hon. Member must conclude by 3.00.

Shri R. S. Pandey: Sir, I may also
be given some time.

Mr. Deputy-Speaker: The time has
already been extended by two hours,
from 3 hours to 4 hours and now it is
5 hours. The Minister wants half-
an-hour more.

Dr. L. M. Singhvi (Jodhpur): Sir,
to the Independent Parliamentary
Group only five minutes has beea
allotted so far.

Mr. Deputy-Speaker: One hon. Mem-
ber has already spoken.

Dr. L, M. Singhvi: The whole Group
has been represented by ome hon
Member who has spoken only for five
minutes on the understanding that at
least the remaining five minutes will
be used by me.

Mr. Deputy-Speaker: I will give him
five minutes.
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Shri R. §. Pandey: The time may be
extended by another half thour, and
further speakers may be given three
or four minutes each.

Mr. Deputy-Speaker: The Congress
Party i8 represented by the hon.
Minister himself.

"'Shri R, S. Pandey: Some salient
suggestions are to be made.

Mr. Deputy-Speaker: Order, order.
Shri Mohsin. o

Shri Mohsin (Dharwar South): Mr.
Deruty-Speaker, Sir, I associate myself
with the feelings expressed by the
speakers who have spoken before me
in  supporting the Supplementary
Demands. Usually, when the Sup-
plementary Demands come before the
House it is customary for the Opposi-
tion to give some opposition to the
Demands, but looking to the emer-
gency before us they have responded
very well and almost every Member
who has spoken on the floor of the
House has supported the Supplemen-
tary Demands. In fact, some of them
have expressed that the Demands
before the House are insufficient to
meet the defence requirements, They
have, in fact, suggested that the Gov-
ernment ought to have come with
more demands. In an emergency like
this, it is but natural to see the feel-
ings of the Members who represent
the feelings of the people outside.
Looxing to the reverses in the battle
front, looking to the statements made
by the Government that our jawans
are not very well equipped and are
not given the facilities which they
were given before, it is natural for
them to think that soine more demands
would have met these requirements.

Sir, when the annual budget came
before this House in the month of May,
the demand that was put before the
House and passed amounted to Rs. 376
crores. Now, of course, the defence
requirements will be Rs. 75 crores
morge. Though the demands for this
year were more by Rs 65 crores than
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the demands in the year 1961-62, the
proportien of defence expenditure to
the national revenue was not more.
The proportion of defence expenditure
to the national revenue was only 28
per cent in 1961-62. It came down in
the year 1962-63 to 24°9. By this addi-
tion of Rs. 75 crores it does not make
much change. In fact, I support the
view that the Government ought to
have come with more demands before
the House.

Sir, many hon. Members have ex-
pressed the view that our army should
be enlarged and better equipped, our
air force will have to be strengthened
and a strong navy will have to be
built, I support all these ideas. But
this involves a great expenditure. And
the country and this parliament are
prepared to meet it.

The Prime Minister many a time has
expressed that this war is not likely
to end early. It may take years and
years. It may involve a huge expen-
diture; it may not be only in hundreds
or thousand crores, but it may be even
Rs. 20,000 crores. Therefore, at this
moment one cannot expect what will
be the length of the war anq what we
have to prepare. It is too early to say
all that Many hon. Members have
criticised the Government saying that
nothing specific has been kept before
them as to what will be the demand of
the Government today to meet the
requirements of defence equipments
and al] those things to meet the
Chinese aggression. In fact, it cannot
be said. We do not know the duration
of the war and the equipments that
we may have to get or manufacture
for the purpose. We cannot say what
new developments will take place in
future. One cannot say all that at
this stage. But this fact is certain
that our Prime Minister unequivocally
and many a time has said that victory
will be ours. The hon. Member Shri
Bagri repeatedly said that the Prime
Minister is mot giving a guarantee, I
do not know what he means thereby.
In fact, many many times, both inside
and outside this House, the Prime
Minister has stated with all the
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vehemence that victory will be ours.
‘What more guarantee can one expect?

Shri Ram Sewak Yadav (Bara
Banki): What is the precise object of
the war? Why do you talk of Septem-
ber 8 line?

Shri Mohsin: That is of course, a
debatable subject. It was only with
a view to come to a settlement that
that offer was made. Now that offer
cannot stand at all in view of further
developments. But, however, this is a
sufficient guarantee for us all, for all
the people in the country, which the
Prime Minister says that victory will
be ours. It may take some more
period.

In thig context. Sir, it may not be
out of place if I offer my own sugges-
tions for strengthening our country.
In fact, for some time past I have been
thinking in this way, that if we were
in possession of nuclear weapons to-
day perhaps China would not have
dared to attack our frontiers, Of
course, our leaders would say that
ours is a peaceful country, ours is a
country which advocates peace and we
do not want to possess nuclear
weapons or resort to nuclear warfare.
That is true. But to avoid war, to
bring peace, atomic weapons are quite
necessary in the worlg to-day. What
happened in Cuba? It is not solely
the statesmanship of Mr. Khrushchev
or Mr. Kennedy which averted the
danger at Cuba but it is the possession
of nuclear weapong both by America
and Russia that avoided this
atomic war in which the whole
world would have been destroyed. In
the same way, let us not use nuclear
weapons, but le; us keep them for
peace, But let us have them. In fact,
1 an tcld that China is preparing to
have nuclear weapons. atomic bombs
and hydrogen bombs. What principles
of peace can we preach before this
ruthless enemy, the Chinese? They
will not have any effect on them. The
answer (0 Chinese will be that we
should have to be well equipped and
with nuclear weapons also. That would
have averted the danger today. All
this may mean some more expenditure

(General)

of money. But then the whole country
is geared up to that and even poor
men are coming forward with all their
earnings to contribute to the national
defence fund, Of course, some rich
men have also come forward and may
continue to come forward. But there
are some rich men who during the
recent floods have come forward with
gold and money and said “we are
giving all that we have”. Now the
very same people are coming and say-
ing again “we are giving all that we
have”. So, we carnot believe these rich
people who have hoarded gold, wealth
and jewellery. Gold ig now very vital
for the defence of our country. This
is the occasion when it should be
declared by Government that the
possession of gold beyond a certain
limit, which may be necessary for each
family for religious and other pur-
poses, would be illega] and the excess
gold should be contributed to the
national defence fund, at least during
this critical moment.

15 hrs

Dr. L. M, Singhvi: Mr. Deputy-
Speaker, I rise wholeheartedly to sup-
por; the Demands which have been
made by the Government. The nation
today has one will, one voice, one
mind and one single object before it
we do not, threfore, wish to raise any
mattars of controversy at this time,
but it is my duty to caution the Gov-
ernment and make a few suggestions
about certain aspects of the matter
which, I think, are extremelv im-
portant.

It is my belief that the price-line is
the life-line of our nation. I think
that to hold the price-line, to be able
to keep the prices stable, is as impor-
tant indeed as all the other ingredients
of our war effort. I think the biggest
enemv, next to the Chinese today for
us is the possibility of inflation in this
country. I must say that the people
have responded in a wonderful and
magnificient way to the clarion call of
the nation’s needs today. I come from
a State which has not only contributed
men in the vanguard of national
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defence but which has supplied the
country with channels and personnel
of business commurn.ications. A large
number of Rajasthani tradesmen hap-
pen to be settled in that embattled
State of Assam, and they have taken
a pledge, it is very heartening to know,
not to allow prices to rise, not to
profiteer i:1 any commodily omn the
basis of iis shortage,

I feel that the aversion that the
Government has to contro] is a very
healthy one. I appreciate the reasons
for it in the light of our experience.
We have, neverheless, to face up to
the continuing prospect of shortages in
this country and, therefore, I hope the
price stibilisation agency which is to
corme into existence would spare noth-
ing to see that nowhere are prices to
rise.

The policy which has been announc-
ed last week represents the first phase
and covers only three groups of com-
modities, viz. foodgrains, cotton tex-
tiles, drugs and pharmaceu.icals. Those
commodities hardly extend to one-
sixth of the barest and the most basic
necessities of an average standard of
living in our country. I would, there-
fore, particularly draw the attention
of Government to the commodities
that have been left out, such as
kerosene, matches, oils, vanaspathi,
footwear, paper, patent foods and
several other articles of daily and
common use. Economy in the use of
these articles is, of course, an impera-
tive necessity. Economy and austerity
in consumption alone will be our
means to blunt the edges of shortages
and to mitigate the impact of possible
ir9aticn. At the same time, the con-
sumer mustnot hoard and tradesmen
should not hold back any supplies. To
that end we must undertake a vigorous
campaign of public education, because
the success of such voluntary price
control will depend largely on the
vigilance and determination of our
consumers.

Transport continues to be a major
bottleneck, and I hope the Govern-
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ment would pay attention to remov-
ing transport bottlenecks which hap-
pen to be obstacles in accelerating the
pace of economic production and are

hampering our war effort. I
would also plead that storage and
preservation facilities should be

increased. Of course, we would
achieve our target in the plan and I
must congratulate the Government for
plannirg to achieve the Third Plan
target even before schedule, but I feel
that in view of the emergency we must
make a renewed effort to increase the
storage and preservation facilities.

In this context, I would like to con-
gratuiate the Fair Trading Practices
Committee under the auspices of the

Board of Trade, which hag come
out with a number of com-
mendable suggestions, and they

have been able, I think, to a
very large measure in rousing the
business community to its responsi-
bilities in the state of emergency.

I wish to point out in this context
that austerity is mecessary not only on
the front of consumption but also in
Government expenditure. Never
before was the neeq for economy and
austerity in Government spending
greater than it is today, not only for
economic purposes hut also for pur-
poses of setting a good example and for
creating a better psychological climate
in the country. In thig connection, I
would like to draw the attention of
this House to a Committee which was
appointed in the United Kingdom
during the first and second world wars
for going into war expenditure. A
select committce on nationa] expendi-
ture was specially constituted in
November 1917. In November, 1939,
during the Second World War the
Government moved the following
resolution in the House of Commons,
which was adopted. This resolution
will give you an idea of the purposes
and the functioning of this Commiitee.
It reads:

“That a Select Committee be
appointed to examine the current
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expenditure defrayed out of
moneys provided by Parliament
for the Defence Services, for Civil
Defence, and for other services
directly connected with War, and
to report what, if any, economies,
consistent with the execution of
the policy decided by the Govern-
ment may be effected therein.”

I need not go into the details of the
work done by this Committee, but I
would like to point out that during the
second world war this Committee sub-
mitted ten confidential memoranda
which were considered very important
to the Prime Minister and published
102 reports in all, regarding the ways
and means of effecting economies in
war expenditure.

One word more and I will conclude,
I thirk there is need for radical and
quick re-thinking in the matter of
receiving aid from abroad, We must
receive massive, mammoth and deci-
sive 2id from abroad if we have to
stem the tide of Chinese aggression
in time. I was heartened to hear the
Prime Minister telling us thig morn-
ing that there would be no inhibitions
whatever in receiving ]arge quantities
of aid, and I hope we would gearup
our effort now, particularly to receive
aids of all sorts, free of cost, from
friendly countries so that they may be
put to use in this war against China.

I thank you very much for giving
me this opportunity to offer a few
remarks.

Shri B. R. Bhagat: Mr. Deputy-
Speaker, on an occasion like this it is
quite natural that hon. Members who
have participated in the debate should
have stressed the point that actually
Government should have come for
more funds, It is very heartening
because that speaks of :he mood of the
House, their enthusiasm, their extreme
anxie'y and impatience that the
defence forces of our dountry should
lead to our uultimate victory. We from
this side of the House join in this
unity of purpose.
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Some hon. Members have also asked
why we have come with a demand of
only a small sum of Rs. 100 crores.
Then questions were asked: what is
going to be the ultimate defence need,
what is going to ‘b2 the defence bud-
get and so on. If I may be permitted
to say so, this betrays a certain
amount of ignorance in this matter
because, as is very obvious, this esti-
mate is only a preliminary one, which
has been prepared on the basis of the
estimates of the needs that we may
require in the coming weeks, if not
in the coming months.

Also, this is only the domestic
resource, that is, the rupee expendi-
ture of the total effort that will be
required because it is quite known as
the Government have announced it
and the hon, Prime Minister has said
only this morning that there is going
to be no inhib‘tion in regard to our
rcceiving aid from friendly countries.
So, all that that we get from outside
will bz in addition to the domestic or
rupee resources that we are going to
have for our defence efforts. What
the terms of that effort or aid from
outside would be is being determined.
So, to say that we should come with
our total requirements or with the
entire defence budget betrays an
ignorance of the fact that we are in a
dynamic situation. The situation on
our border, the war efforts, the quan-
tum of the efforts that will be needed
are changing from day to day and our
estimates will change from day to day.
We are at it constantly. Therefore it
should be taken only as a preliminary
step towards the defence efforts of the
country. When the Government
thinks that we need much more money,
certainly it will come to the House and
seeing the present mood of the House
the Government has no difficulty in
anticipating that the House will gladly
grant it. So, this shoulq be taken only
as the first instalment of the -expenses
required for the defence of the country.

A number of points have been made
and a number of suggestions have
been offered. Some hon. Mem-
bers  have said that while our
jawang are fighting gallantly on our:
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-borders, their families, their land, their
:property and the welfare of their child-
ren should be looked after by the
people and the Government. It is very
essential and my hon. colleague, the
Minister of Agriculture, has given #é
information to the House as to how tn
respect of land and other things
various steps have been taken to safe-
guard their interests. I may supple-
ment that information by saying that
so far as the question of welfare of
the families of the fighting forces who
are left behind ig concerned, it is
being looked after by the District
Soldiers, Sailors and Airmen's Board.
We have sent instructions to the Chief
Secretaries of all the State Govern-
ments that they should take it as an
urgent measure and instruct all their
district authorities, that is, the District
Magistrates etc. who, in co-opera-
tion with the District Soldiers, Sailors
.and Airmen’s Board will get informa-
tion about the conditions of the
families and their other interests and
properties and do whatever is possible
to help them.

Various State Governments have
taken measures. For example, the
‘Government of the Punjab have said
that the State Government have taken
the entire responsibility of looking
after the familles of our jawans who
are fighting on the border and a
scheme for granting financial assis-
tance to the families of the fighting
perscnne] who have been killed or
have been disabled is also being drawn
up to help the families. Similarly,
the Government of Orissa has
announced that they have decided to
grant five acres of land free of cost
to members of the Ttrritorial Army
and that the land of the fighting
per-nnnel will be rent free. Similarly,
in Rajasthan measures have been
taken.

Recently this matiter of giving
amenities or help to the families of
our fighting forces was discussed in
the National Development Council and
the Chief Ministers have expressed a
unanimous feeling that everything
possible would be done.
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As for court proceedings against
evictions and all these things, I think,
only the other day a notification has
been issued under which the military
authorities will now be in a position,
under section 7 of the Act, to issue
a certificate to a civil or a revenue
court for suspension of proceeding
against any soldier who is serving
under war conditions. Accordingly,
Accordingly, if a soldier is involved
in any case of litigation the case
will be suspended till he is free
to attend the court. So, all possible
efforts are being made to look after’
the families of the jawans. Schemes
have been drawn up to give free edum-
cation to the children of the jawans
while the jawans are fighting on the
border.

Then, it was said that liberal gratai-
ties and pensions should be given and
that some allowance should be given
to the soldfers who are fighting on the
border. Recently the Defence Minis-
try have announced a high altitude
allowance on a very liberal basis
which varies from Rs, 30 to Rs. 70 for
the Other Ranks. In regard to
gratuity, it varies from Rs 200 to
Rs. 1,200 in the case of the Other
Ranks and from Rs. 1,300 to Rs. 16,000
in the case of the officers; This is
linked with their pay and other things,

About medical facilities, it has been
provided that while the jawang are
fighting on the border their families
should be provided with free medical
assistance in the nearest medical hos-
pital. All these provisions are being
made and whatever is needed we will
try to do because the whole country is
behind them, that is, the Government
and the people are behind them and
everything would be done and ghould
be donme for their welfare.

Shri Joachim Alva: I do not want
to interrupt the hon. Minister but
what I would® like to say is that these
schemes should be settled very prom-
ptly and that they shoulq be more
liberal than what they were during
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the la:zt war. Also, there should be pro-
vision for the school education of the
children whose heads of families have
perished,

Shri B. R. Bhagat: All that is being
done. As for the children of the
personnel who have been killed, their
education has been taken over by the
State Governments and they will be
provided with free education. Also,
their families will be helped till the
children grow up. All that lis being
done and more will be done. Every
effort is being made to provide as
much facilities as possible.

It was said that the sum asked for
the Air Force was very small. The
hon. Member, Shri A. P. Jain, said
that some hundreds of planes were
lying to be repaired properly and that
this should be looked into. All that
is being done. In certain cases we
require the spare parts from outside.
They are being brought in on an
urgent basis and every effort is being
made to make the maintenance faci-
lities up-to-date.

Dr. L. M. Singhvi: The hon. Minis-
ter of Transport recently informed
House during the Question Hour that
a large number of planes which were
considered obsolete were being sold
away.

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
He is referring to the Air Force.

Shri Hari Vishnu Kamath: That
was about the IAC.

Shri B. R. Bhagat: I can tell the hon.
Member that some of them are so
obsolete that they have become abso-
lutely uneconomical to operate, but
all that can be utilised will be drafted
for this purpose.

Shri Hari Vishnu Kamath: What
about the MIG deal? Is anything
coming? I raised that point. If you
can answer it, please do.

Shri B. R. Bhagat: The hon. Prime
Minister has said that whatever com-

2159 (Ai) LS—T.
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mitments the Soviet Government have
made they will honour.

Shri Hari Vishnu Kamath: But, as I
said yesterday, the Soviet Embassy
officials in New Delhi are reported to
have contradicted the hon. Prime
Minister’s statement the very next
day. A report from London to that
effect appeared in the Times of India.
Is that incorrect?

Shri B. R. Bhagat: The hon. Mem-
ber should take the word of the Gov-
ernment and not that of press reports.

Shri Hari Vishnu Kamath: Govern-
ment had made wrong statements
many times and very often.

Shri B. R. Bhagat: I am sorry that
the hon. Member gives more credence
to the newspaper reports than to the
Government,

Shri Hori Vishnu Kamath: I will
take it for the time being.

Shri B. R. Bhagat: A number of
hon. Members, particularly my
esteemed friend Shri Harish Chandra
Mathur made a number of very useful
suggestions. He said particularly that
sales tax should be centrally adminis-
tered which will give us a figure of
according to him, Rs. 35 crores, and
also 10 to 15 per cent of the wage bill.
He gave the figure of a thousand crores
in the organised sector and if 10 per
cent is mobilised, it will give us Rs. 100
crores and if it is 15 percent, it will
give Rs. 150 crores. It should be
done. Some hon. Members said that
50 per cent of known profits should
be drafted for this purpose. Similar-
ly, suggestions about grain buffer were
made. Even an austere person like
Shri A. C. Guha said that prohibition
should be scrapped and also salt tax
should be levied. The main idea is
that we should strain all our resources
and bring them for the defence of the
country. That was the motivation
for the hon. Members to make all these
suggestions. At this stage, I am not
in a position to say yes or no to the
suggestions, what efforts the Govern-
ment are going to make, what taxa-
tion proposals or others the Finance
Minister is going to make. But, cer-
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tainly, all these suggestions that hon.
Members have made will be very care-
fully considered by him. Not only
that. As the hon. Member is aware,
there is what is known as the techni-
que of war finance. We have to pre-
pare and forge the tools and set up
the war machinery. It is not only
raising of resources in a particular
way. Holding the price line, organisa-
tion of production and supplies and
communication—it is a very complicat-
ed and complex machine which has
to be forged, which has to be prepar-
ed to fight a modern war. That is
why it is called total war in which
the efforts of the people, the Govern-
ment and every section of the people
have to be organised. It has to be
organised in a new way. All the
pedestrian peact time procedures in-
volving delay have to give place to a
speedy procedure of efficient war
machinery. Our experts are at it.
Whether in raising resources or pre-
paring a policy of controlling prices or
organising of production, the entire
government machinery is switched
over to that and from time to time,
we will be coming to the House in un-
folding the schemes. Just now, when
it is in the process of being drawn up,
it would not be possible.

I would like to say a word about

holding the price line. A'readv the -

Minister of Planning has given a
scheme. It is only the first part of
the scheme. The hon. Member has
suggested more and more items to be
included. That is also being consider-
ed. May I say, I quite agree with
the hon. Member that the maintaining
of the price and the controlling of in-
flation is one of the most important
planks of our policy? Because, if it
is not controlled, it starts disturbing
the entire effort. We must have our
objective verv clear as to how to hold
the prices. We fought the last war.
During the last war, we have the
glaring example. Because of our
political condition—we were not in-
dependent—India was the supply base
for the Middle East and the Far East.
All the supplies used to go and in re-
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turn, we used to get the currency.
The result was a spiral of inflation.
On the other hand, England and
America and some European coun-
tries fought a total war. The resuit
was, their production apparatus im-
proved and it was more streamlined.
The production base expanded and
inflation was almost nil. We have to
follow that. In following that, we
have evolved a madhinery of price
control. That is the negative aspect of
the thing. If you take the theoretical
aspect, whatever money is raised for
defence purposes,—suppose we raise
rescources of Rs. 500 crores which go
into the defence needs—it must be
taken back from the economy, from
the people, either through savings, or
taxation or through rise in produc-
tion. Unless that is elone, whatever
organisation, whatever apparatus we
set up, we are not going to control
the price line. Our efforts dhould
be, whatever resources are needed for
the defence needs of the ceuntry.—
they are going to be a very huge
astronomical figure in the coming
years, because the fighting is going to
be to the end and it is going.to be a
long-drawn affairs—we must evolve a
machinery in which we are able to
achieve this. Holding the price line
and production aspect, agricultural
production and industrial production
are very important. In the UK. or
America during the war, their pro-
duction base expanded and their total
volume of production expanded. That
should be our effort. Both our in-
dustrial and agricultural production
should expand and should expand sn
as to provide the sinews or where-
withal of the defence requirements,
at least the rupee requirements, of
ithe country.

Similarly, our efforts at savings.
The enthusiasm in the country is
enormous, unprecedented. We have
already received Rs. 5% crores for the
Defence Fund. The Gold bonds and
various other measures that we have
taken, the Defence bonds of various
categories—12 years, 10 years, 5 years
—and various other things should raise
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the resources. As a measure of
patriotism, this sum of Rs. 5} crores
should go up enormously. We must
utilise this enthusiasm and patriotism
of the people in raising the savings
much more.

Shrimati Lakshmikanthamma
(Khammam): Is the Government
going to set up a pattern for the
National Defence Fund?

Shri B. R. Bhagat: The pattern is,
we should contribute liberally what-
ever we can. .Actually, the pattern
should be, every person must reduce
his consumption, his needs and by
reducing hig needs to the minimum. . .

Shri Ram Sewak Yadav: Does it
apply to the Ministers also?

Shri Hari Vishnu Kamath: Set an
example.

Shri B. R. Bhagat: The hon. Mem-
ber believes in giving lectures and
finding fault. I believe in enlisting
the co-operation of everybody and
appealinz to the good sense of every
human heart. T am asking every one,
poor man, agriculturist, industrialist,
rich and poor, he should take to him-
self only the minimum needs. . . .

Shri Ram Sewal: Yadav: We are
sick of the bad sense of the Ministers.

Mr. Deputy-Speaker: Order, order.

Shri B. R. Bhagat: Whatever is
redundant, he should give to the coun-
try. That is the test of patriotism.
He <hould do that Everything is
subservient to the needs of national
interest today. If we have to live as
a free nation, if we have to fight this
war to victory, we should do all that.

Shrimati Lakshmikanthamma: Be-
cause I did not get an opportunity to
speak, one point I want to ask....

Mr. Deputy-Speaker: Order, order.

Shri B. R. Bhagat: I will reply to
the hon. Lady Member in the end. A
question was asked as to what we are

(General)

doing to economise on all the non-
defence expenditure, because it is
necessary that the entire resources of
the country should be switched over to
the defence needs and non-defence
expenditure should be minimised.
This question came up in the National
Development Council. Not only in
the Government of India, in the States
also, the entire machinery of the
Government is being switched on to
find out what are the non-essential
expenditure, curtail, cut them out
completely,—not only that—and to re-
orientate the Plan, re-adjust it, prune
it if necessary on a line that should
give us the maximum resources for
the defence purposes. Re-phasing of
the Plan is going on. Actually, in
certain respects, it has gone a long
way. The decision that we have taken
is that in the coming budget, there
must be a net ten per cent cut in the
staff requirements of Government;
that is to say, in the next budget, the
expenditure will only be 90 per cent
of the previous expenditure. If it is
Rs. 100 crores in 1962-63, it will be
Rs. 90 crores in 1963-64. Arq all the
Ministries have been directed to make
their estimates according to that basis.

Shri  Viskram Prasad (Lalganj):
What about Ministers?

Shri B. R. Bhagat: Then, we are
making special studies to find out
what the surplus staff are all over,
and to cut them out. Already a list
of about 800 posts surplus in certain
other offices have been made over to
the Ministry of Home Affairs. Those
posts have been declared ' surplus.

Similarly, as regards economy in
paper, instructions have been issued,
because Government consume a lot of
paper. , Then, we are 2lso trying to
cut down the consumption of electri-
city, meetings and conferences, tours,
the use of air-conditioned accommoda-
tion on railways, and first class in the
air services etc. Special efforts are
being made in this regard.

We have also set up varions or-
ganisations to constantly work out
whatever surpluses are created, and
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see that whatever surpluses are there
are pruned. The Special Reorganisa-
tion Unit in the Ministry of Finance,
and the Committee on Plan Projects
in the Planning Commission, and also
the internal economy unit in each
department, thave all been asked to
look into the matter at various levels
and suggest ways so that the proce-
dures should be minimised and cut
down and the delays should be mini-
mised to the maximum extent, and all
redundant expenditure should be eli-
minated.

Shri Vishram Prasad: How much
economy are you going to make in the
pay of the Ministers?

Shri B. R. Bhagat: Most of the
Ministers have given their one month’s
salary; some have given more. The
ten per cent cut is already there. And
many are going to give more. They
are also human beings. So, why do
you separate them from the others?

Shri Ram Sewak Yadav: s there
any proposal to reduce the Ministers’
salary to Rs. 1000 a month?

Mr. Deputy-Speaker: The hon. Mem-
ber had made that point already.

Shri Ram Sewak Yadav: I had
made that point, but I want a clear
reply to it now from the hon. Deputy
Minister.

Shri Hari Vishnu Kamath: He can-
not reply. It is for the Prime Minis-
ter.

Shri B. R. Bhagat: My hon. friend
Shri Khadilkar referred to the gold
bonds that we had issued, and stated
that we have said that in respect oi
whatever investments take place in
the gold bonds, we shall not ask for
the source of those investments; that is
to say, if unaccounted gold is also
invested in gold bonds, we shall rot
ask for the source. My hon. friend
has pleaded that similar facilities
should be given for currency also; that
is to say, people wiho have unaccount-
able money with them—I would not
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say that it is black money, but it is
money which cannot be accounted for,
or which they do.not want to account
for—should also be given similar
facilities to invest. My hon. friend
is an economist, and he should know
at least the distinction between cur-
rency and gold. We are giving special
facilities in respect of gold because
gold is foreign exchange, and we badly
need foreign exchange. We always
needed it, but we badly need lit to-
day. That is why we want all the
gold to come out voluntarilv. Some
bhon. Members have stated under some
misconception perhaps that we should
not allow anybody to buy or sell gold,
and various other suggestions also have
been made in this behalf, and they
have stated that unless these sugges-
tions azre put into effect, the gold
bonds scheme would not succeed. I
hope that if the enthusiasm of the peo-
ple is genuine, if the patriotism is
deep-rooted, all the patriotic-minded
people, whether they are rich or poor,
who have gold will come forward to
invest gold under this scheme. But
to give similar facilities for bringing
out the black money would not serve
much useful purpose; it would not
give us foreign exchange, and that is
why we cannot extend those facilities
in respect of currency.

I feel that I have tried to meet most
of the points that have been made. It
is possible that I ‘thave not been able
to reply to all the points......

Dr. M. S. Aney: The point made by
Shri Raghunath Singh in regard to the
scorched carth policy has not been
referred to by the hen. Deputy Minis-
ter in his reply.

Shri 2. R. Bhagat: T must say that
a distinction should be made between
policy and tactics. Whether we should
adopt the scorched earth policy,
whether we should liberate Tibet or
not—all these questions are raised
here. These are not matters of de-
fence policy. The defence policy is to
lead the country to victory and to
eject all the invaders from our land.
That is the basic policy which the
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House has accepted in all solemnity.
What tactics and what strategy we
shuuld use should be left to  thoss
who are defending, to the military
forces and to the planners of the
strategy. Only this morning, the
Speaker has said that there should
be a self-imposed restraint on the
part of all hon. Members so as not to
exceed the bounds or limitations.
Therefore, to talk of strategy and to
say whether it should be scorched
earth policy or it should be any other
tactics and so on will not serve any
purpose; on the other hand, I think
that it may do more harm to the
nation.

Shri Hari Visanua Kamath: By your
leave, Sir, may I ask the hon. Deputy
Minister whether he can throw light
on two matters for which support was
found on both sides of the House?
One was in regard to the utilisation of
the former INA personnel, or the
Azad Hind Fauj of Netaji Subhas
Chandra Bose, and the other was about
the repeal of prohibition for the dura-
tion of the emergency. May I know
whether the hon. Deputy Minister can
explain the attitude of Government
on these two matters?

Shri B. R. Bhagat: In regard to
prohibition, as I have stated already,
this is a matter which will be con-
sidered by the Finance Minister; the
question of repeal of prohibition, and
other matters such as the imposition
of a salt tax and other things will
naturally be considered by the Finance
Minister. Without considering ‘he
matter I am not in a position to say
what the result of those considera-
tions would be.

Shri Harl Vishnu Kamath: What
about the ex-INA personnel?

Shri B. R. Bhagat: Efforts would be
made certainly to make use of some
of them, according to the qualifica-
tions, age ete.

Dr. L. M, Singhvi: Would the Gov-
ernment be disposed to consider the
appointment of a Select Committee
such as the British House of Com-
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mons had during the Second World
War for examining the war expendi-
ture and for effecting economies
therein?

Shri B. R. Bhagat: That can come in
later.

Mr. Deputy-Speaker: All these wil)
be considered.

Shri Vishram Prasad: May I know
what Government are thinking in re-
gard to the bonus money of the order
of about Rs. 55 crores with the sugar
mills of UP, which has not been paid
to the cultivators for long?

Shri B. R. Bhagat: The [Iinance
Minister’s keen eye is everywhere,
and wherever there is stored money,
he will certainly look into it.

Mr. Depuiy-Speaker: Now I shall
put the cut motions to vote. Shri
S. M. Banerjee is not here. So, T
shall first put his cut motions, namely
cut motions Nos. 1 to 6 and 15 to 20
to vote.

Cut motions Nos. 1 to 6 and 15 to 20
were put and negatived.

Mr. Deputy-Speaker: I now come to
Shri Kamath’s cut motions. Is he
pressing them?

Shri Hari Vishnu Kamath: In view
of the assurance given by the hon.
Deputy Minister, I beg leave of the
House to withdraw my cut motions.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw his cut motions? N

Several Hon, Members: Yes.

The cut motions (Nos. 24, 25, 26, 27
and 32) were, by leave, withdrawn.

Mr. Deputy-Speaker: The question
is:

“That the respective Supple-
mentary sums not exceeding the
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amounts shown in the third
column of the Order Paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1963,
in respect of the following
Demands entered in the second
column thereof, namely Demands
Nos. 9, 11, 25 26, 49, 97. 111, 114
and 144.7.

The motion was adopted.

[The motions jor Dcmands jor Supple-
mentary Grants which were adcpted
by the Lok Sabha are reproduced
below—Ed.]

DiMAND No. 9--DEFENCE SERVICES,
EFFECTIVE—ARMY

“That a supplementary sum not
exceading Rs. 67,00,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1963, in respect of ‘Defence Ser-

vices, Effective—Army’.

DEMaAND No. 11—DEFENCE SERVICES,
EFFECTIVE—AIR FORCE

“That a supplementary sum not
exceeding Rs. 8,00,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1963, in respect of ‘Defence Ser-

vices, Effective—Air Force’.

Demand No. 25—-Uxion Excise Dutmes

“That a supplementary sum not
exceeding Rs. 40,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
vear ending the 31st day of March,
1963, in respect of ‘Union Excise
Dutics”

(General)

DEmaND No. 26—Taxes oM INCOME

INCLUDING CORPORATION TAX ETC.

“That a supplementary sum not
exceeding Rs.  39,50,000 be
granted to the President to defray
the charges which will come in
course of payment during the
vear cnding the 31st day of March,
1963, in respect of ‘Taxes on
Income including Corporation Tax
ete.’.”

DEnianD No. 49-—CABINET

“That a supplementary sum not
exceeding Rs. 3,00.050 be
granted to the President to defray
the charges wrhich will come in
course of payment during the
vear ending the 31st day of March,
19€3. in respect of ‘Cabinet’.”

DexiaND No. 97—INDIAN PO3STS AND

TELEGRAPHS DEPARTMENT

“That a supplementary sum not
exceeding Rs. 4.50.00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1963, in respect of ‘Indian Posts
and Telegraphs Department’.”

DEMAND NO. 111—SECRETARIAT OF THE

VICE-PRESIDENT

“That a supplementary sum not
exceeding Rs. 56,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1963, in respect of ‘Secretariat of
the Vice-President'.”

DEmanD No. 114—DerFENce CAPITAL

OuTLAY

“That a supplementary sum not
exceeding Rs. 20,00,00,000 be
granted to the Presider.t to defray
the charges which will come in
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course of payment during the
vear ending the 31st day of March,
1963, in respect of ‘Defence Capital
Outlay’.”

DEMAND No. 144—CapiTaAL OUTLAY OF
THE DEPARTMENT OF ATOMIC ENERGY

“That a supplementary sum not
¢xceeding Rs. 1,000 be
granted to the President to defray
the charges which will come in
course of payment during the
» ear ending the 31st day of March,
1963, in respect of ‘Capital Outlay
ot the Department of Atomic
Energy’.”

15.39 hrs.

APPROPRIATION (No. §5) *BILL,
1962

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): I
beg to move for leave to introduce a
Bill 1o authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
India for the services of the financial
vear 1962-63,

Mr. Deputy-Speaker: The questicn
is:

‘“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1962-63.”.

The motion was adopted.

Shri B. R. Bhagat: I introducet the
Bill.

1 beg to move:t

“That the Bill to authorise pay-
ment and appropriation of certain
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further sums from and out of
the Consolidated Fund of India for
the services of the financial year
1962-63 be taken into considera-
tion.”.

Mr. Deputy-Sp2zker: The question

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of
the Consoiidated Fund of India for
the services of the financial year
1962-63 be taken into considera-
tion.”.

The motion was adopted.

Mr. Deputy-Speaker: The question

is:
“That clauses 2, 3 and the
Schedule stand part of the Bill”.
The motion was adopted.

Clauses 2, 3 and the Schedule were
added to the Bill,

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri B. R, Bhagat: I move:
‘“That the Bill be passed”.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”.

The motion was adopted.

15.41 hrs.

CUSTOMS BILL

The Deputy Minister in the Ministry
of Finance (Shri B. R, Bhagat): I
beg to move:

“That the Bill to consolidate

and amend the law relating (o

*Published in the Gazette of India Extraordinary Part II—Section 2,

dated 20th November, 1962.

Y

tIntroduced/moved with the recom mendntion of the President.
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customs, as reported by the Select
Committee, be taken into conside-
ration”.

On the 19th June 1962, the House
had adopted a motion referring the
Customs Bill 1962 to a Select Com-
mittee. The Select Committee has
presented its report to the House.
Having regard to the nature of the
Bill, the Select Committee decided to
invite through a press communique
the views and comments of the public,
and in response to this, 45 memoranda
were received. The Committee gave
an opporiunity to 19 Chambers and
Associations and one individual to
give oral evidence before it.

15.42 hrs,
[MR. SPEAKER in the Chair]

The Report of the Select Committee
containg the reasons for the changes
made by it, and I do not want to take
the time of the House by repeating
them. However, it is necessary to
touch upon some of the more impor-
tant changes and also to comment on
the important points mentioned in the
minutes of dissent. I will first refer
to the changes which concern the
trade and will then refer to the
changes made in anti-smuggling
measures,

Clause 13 of the Bill as introduced
provided that if any goods are pilfer-
red while in the docks, the importer
shall be liable to pay the duty levi-
able on such goods. This provision
was introduced, as such pilferred goods
do go into consumption and customs
duty is legitimately due. A stronger
reason, however, was to expedite
clearance of goods from the docks, as
pilferage is more common for goods
which lie unattended to for some time.
The witnesses appearing before the
Committee, however, stressed that as
the goods are not under the control
of the importers, it will not be equi-
table to charge customs duty from
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the importers, should the goods hap-
pen to be pilferred. The Select Com-
mittee have accepted this oontention
and have amended the clause accord-
ingly.

Clause 128 specifies the. appellate
authorities. It was represented to the
Committee that on the lines of the
income-tax department, the officers
hearing appeals in customs cases should
be different, at least at the level of
Collectors, from the officers entrusted
with the execution of the Customs
Act. The suggestion found favour
with the Committee and they have
recommended that appeals against the
orders of officers lower in rank than
the Collector of Customs may be
heard by an Appellate Collector cf
Customs.

Clause 131 provides that a pcrson
feeling aggrieved by an order of
appeal may apply for revision to the
Central Government. Sarvashri Bade,
Kamath and Narendra Singh Mahida
have stated in their minutes of dis-
sent that such applications should be
heard by an independent tribunal, and
not by the Central Government. They
have referred to the recommendation
of the Taxation Enquiry Commission.
When the Commission made this re-
commendation, the issue was very
carefully considered by Government
and it was decided not to accept it on
account of a number of considera-
tions. As the Commission itself had
pointed out, the Customs Department,
if it were to function efficiently, must
not be tied down by too scrupulous a
regard for technicalities. Smuggling
of gold, the import of banned or par-
tially banned articles, the under-
valuation of exports are major prob-
lems which the Customs Department
has to contend with. Thev affect not
only the revenues of the Government
but also the foreign exchangz re-
sources whieh are so vitallv impor-
tant. Penalties for these violations
have to be in keeping with the chanr-
ing trends. A number of incidental
matters have tn be taken into account.
A tribunal is apt to p'ace an undue



2567 Customs Bill
emphasis on technica] aspects of pro-
cedure and is likely to make effective
work by Customs difficult of accom-
plishment. By its very nature, it
would be divorced from the trends in
violation of law and would tend to
be unduly academic, Numerous court
decisions have shown how the experi-
ment of a judicial type of tribunal has
worked in income-tax matters. On
the other hand, an analysis of the
decisions taken by the Central Board
of Revenue in appeal and revision
and by Government in revision shows
that revenue has not entered into
consideration at all in deciding these
matters and all benefit of doubt heas
gone to the assessees. Furthermore,
in most indirect revenue cases unlike
in direct revenue cases, the questions
have been of appreciation of facts
rather than of interpretation cof Jaw.
Moreover, on points of law remedy
by way of writ and applications to
courts is open and is being resorted
to.

Another point stressed before the
Committee was in regard to the liabi-
lity of the clearing agents who are
entrusted by the importers and ex-
porters with the task of clearing the
goods through Customs. Sub-clause
(3) of clause 147 describes the liabi-
lity of the clearing agents. This sub-
clause is on the same lines as section
4 of the Sea Customs Act, 1878. But
the clearing agents do not want to be
held responsible for any short levy of
duty except where such short levy is
caused by any wilful act, negligence
or default of the clearing agent.
Sarvashri Bade and Mahida have in
their minutes of dissent supporied
this stand. Some of the clearing
agents had agitated this matter before
the Supreme Court recently where-
upon the Court decided that the exist-
ing provision did not offend against
the Constitution. The Committee felt
that the onlv relief that could be
given was that except where short
levy has been due to the fault of the
clearing agent. recovery from him
should be made only if it has not been
found practicab’e to make such reco-
very from the importer. T¢ is perhaps
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too well known a fact to need reite-
ration from me that instances of
clearing agents suggesting doubtful
means to importers and exporters are
not uncommon.

The most important part of the Bill
is the strengthening of the anti-smug-
gling provisions. Sarvashri Bade,
Kamath and Mahida have in their
minutes of dissent expressed appre-
hension that the power to search pre-
mises may be misused by some Cus-
toms officers. The reasons why it is
necessary to take this power have
been mentioned in detail in the Notes
on clause 105. The objection of possi-
ble misuse could be advanced in res-
pect of any power that may be given
to officers in order that they shouid
be enabled to discharge their duties
effectively. Clause 136 of the Bill pro-
vides for prosecuting the officers who
knowingly misuse their authority.
Moreover, the proper remedy for un-
scrupulous or over-zealous officers is
administrative control. Having ap-
pointed our officers and subjected
them to the strictest discipline, it will
be very inappropriate to show lack of
confidence in them at every step. Lit-
tle is gained and much is lost by crip-
pling them at every turn. Nothing
can do greater disservice in Kkilling
their initiative. The problem that
we face in smuggling is serious. We
have to tackle it boldly. It cannot
be tackleq if we do not have a ma-
chinery with adequate powers to cope
with it. I think it is desirable to
appreciate that law-breakers know no
rules and operate at a very great ad-
vantage. In matters like smuggling,
they use the most modern means, and
expense is no consideration to them
They are not acccuntable to anyvone
They employ watches and informants.
Thev keep a vigilant eve on all move-
ments of officers. In carrving out
searches, surprise is the most essontial
element. Everv safeguard means an
additional cpportunitv to the smuggler
to avade the law. As it is dangerous to
give too many powers, it is also dan-
gerous to have too many safeguards.
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They hamper good officers and provide
an excuse to others for not acting

I will next refer to clause 107. Sub-
<lause(c) of this clause empowered
specially authoriseq Customs officers
to require any person to make a state-
ment jn writing in connection with
any engquiry into smuggling and to
sign such statement. It has been the
experience of Customs officers that if
statements are not taken immediately
after the contravention comes to light,
the guilty persons are very often able
to concoct a story regarding the ori-
gin of smuggled goods and to cook up
evidence.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Sir. I
am rather unwilling to raise this
point, but when a Minister is making
an interesting speech on an important
Bill. there must be a quorum at least
in the House. This is official -business,
and the Government cannot provide a
quorum!

Mr. Speaker: I am perplexed what
the point of order is,

Shri Hari Vishnu Kamath: Govern-
ment cannct provide a quorum for
this important Bill. It is a good speech
he is. making.

Mr. Speaker: Let the bell be rung
....The hon. Minister may proceed
now.

Shri B. R. Bhagat: While appreciat-
ing this, the Committee felt that on
the whole there is little advantage in
compelling persons to sign their state-
ments. Statements can be recorded
and used in the norma) way under the
Evidence Act. The Committee have,
therefore, recommendeqd the deletion
of this sub-clause.

Another clause that called for some
consideration wag clause 118, which is
the same as the provision in section
168 of the Sea Customs Act, but it
was represented to the Committee that
hardship would be caused where a
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broker or agent may keep in one pack-
age The smuggled goods of one client
and the non-smuggled goods of an-
other client or where some of the
goods kept in a package by a trader
may be smuggledq goods without his
being aware of their smuggled charac-
ter. These complications arise only
where the provisions of this clauze are
applied to seizures made in ithe town
from brokers ang traders who may
have receiveq goods from different
sources. Essentially, the intention
was to cover only such goods as may
be imported aleng with smuggled
goods in the same package, The Com-
mittee have, therefore, amended the
clause to restrict its scope to such ac-
companying goods only. Sarvashri
R. V. Bade and N. S. Mahida have
appended a minute of dissent to avoid
hardship in the type of cases that T
have just now referreq to. I think
the amendment made by the Commit-
tee takes care of such cases,

It was represented to the Committec
that the proviso to sub-clause (2) of
clause 120, as drafted originally, would
cause hardship to certain innocent
owners also. The proviso has been
redrafted to make the intention dlear.

Clause 123 which corresponds to
section 178A of the Sea Customs Act
has been commented upon in the mi-
nutes of dissent. It has been said that
if- the source from which the goods
have been obtained is proved, the
burden of proof should be deemed to
have been discharged. It is not possi-
ble to accept this suggestion because
then it will not be possible to confis-
cate any smuggled goods once they
have been passed on from the smug-
gler to any other person. as such
other person would then be able to
show that he had purchased the goods

from the smuggler. Shri H. V.
Kamath in his minute of dissent has
suggested that zome explanation

should be added stating when the bur-
den shall be deemed to have been dis-
charged. He has not suggasted any
particular explanation.
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Shri Hari Vishnu Kamath: 1 will
do that now, in my amendment.

Shri B. R. Bhagat: In fact, the
whole difficulty is that it is not prac-
ticable to lay down any hard and
fast rules as to when the burden
should be deemed to have been dis-
chargrd. There are a number of
court decisions on the point. It mus'
depend upon the merits of each case
I mar add for the information of the
hon. M:mbers that some of the bullion
merchiants had recently urgeq before
the Supreme Court that section 178A
of the Sea Customs Act 1s ultra vires
of the Constitution, as it imposed un-
reasonsble restrictions, but the Sup-
reme Court decided that, considering
the m~enitude of the evil of gold
smuggling, the restriction imposed
wis in its judgment .. -s3uable,

T novw come to clause 135 which
provides for the prosecution of smug-
glers  and their accomplices. The
maximum punishment provided in the
clause as originally drafted was im-
priscanment for two years. The Com-
mittee felt that in order to stop or-
ganized smuggling, deterrent punish-
ments are calley for. The Committee
were of the view that in the case o’
gold, diamonds, watches and such
other goods as may be notified by the
Central Government, if the market-
price of the smuggled goods exceeds
rupees one lakh, the max'mum im -
prisonment should extend to five
vears and it should further be pro-
vided that in the absence of special
and adequate reasons to the contrary,
the accused shall be sentenced to a
minimum imprisonment of six months.
I may add that as a result of this
enhancement of maximum punishment,
such offences will become non-bailable
which would give discretion to the
maeistrates to grant bai] or not, de-
pending upon the merits of each case.

These are some of the salient fea-
tures of the Bill as it has emerged
from the Select Committee. With
these words, T move.
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Mr. Speaker: Motion moved:

“That the Bill to consolidate
and amend the law relating to
customs, as reported by the Select
Committee, be taken into con-
sideration.”

Shri Warior.

Shri Hari Vishnu Kamath: Before
vou proceed to call the hon, Member,
I woulq like to refer to the time al-
lotted which is 5 hours, and I would
request you, if you find that the
House is willing and so disposed, to
increase it to 6 hours. The extra one
hour is always at your discretion.

You may also allocate the time bet-
ween the general discussion and clause
by clause consideration. I suggest it
may be equally divided, 3 and 3 hours.

Mr. Speaker: We cannot presume
that the House wouiq just increase the
time at this stage. This is no stage.
We decided we would spend five hours.
Let us proceed. If at the end it is
not adequate, that would be the occa-
sion. N

He wanted three hours for the gene-
ral discussion and threc hours for the
clauses. I am making it three hours
for the general discussion and two
hours for the clauses. I take it we
are agreed on it and that we will con-
clude the general discussion within
three hours.

Shri Warior (Trichur): I welcome
this Bill because, as has been said
even at the time of the Bill going te
the Select Committee, the existing law
is 80 years old. It is only proper and
opportune that the old Act goes and
the new one comes in, because we
have got the experience of the last 80
years in working that Act, and these
years have also witnessed very many
historical changes, and changes in the
pattern of trade, legal as well as ille-
gal. Hence this experience should
guide us ip the formulation of new
clauses if necessary. and the new Bill
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Mr. Speaker: Legal and otherwise
he might say, not illegal,

Shri Warior: I accept that formu-
lation, legal and otherwise.

It is quite clear from the Bill itself
and from the introduction speech of
the Minister last time as well as now,
that it is not only legal trade that is
going on. In fact, the most important
section of the Bil] is for stopping or
curbing smuggling. Smuggling is, I
thought, an illegal act, or rather, in
fashionable language, illegal trade.

Mr. Speaker: Yes, certainly I would
agree there.

Shri Warior: At the sam2 time, this
customs business should not be a
-harassment to law-abiding and ordi-
nary business men and traders as
well as passengers going abroad and
cominz in. We have known many
cases in which people, especially tour-
ists) have complained to the Govern-
ment and in the press that they were
harasseq too much while coming to
India for every small thing, question-
ing them, opening their boxes and do-
ing so much of harassment. That is
well known and I do not want to ex-
pand that. We have experienced not
so much of harassment in other coun-
tries andq when people make state-
ments of the things they have, it is
taken more or less for granted and
they are let off. Certain persons who
could not produce any credential at
all or whose credentials are suspect
are put to some harassment. It is
necessary to examine them thorough-
ly. This Act has gone much forward
and has much progressed from the late
Act in giving so many facilities and
concessions also and introducing so
manv simplifications in procedure for
the trrders and travellers. That is all
good. Facilities must be given more
and more to internal and external
trada also rspecially in view of the
present condition of our foreign ex-
change.
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16 hrs,

In British times people were not
wishing to enter into foreign trade
simply because so many forms had to
be filled and the office should have
so many experts to do this as even a
simple mistake somewhere was enough
to invite clarifications and querries
lasting for months and months
and the entire  business would
get stuck up. Internally also we
have come across many in-
stances such as, taking loans from co-
operative societies, etc. where many
returns and forms have to be filled
up but finally the result may not be
very satisfactory. I mince my words
and say not satisfactory. It was a
negative attitude in the old British
days and it had to be eliminated. They
suspecteq every Indian and naturally
so. They suspected that all the per-
sons except themselves were smug-
glers, cut throats niggards and what
not. Now things have changed. If
Mr. Kamath were a customs officer,
he cannot suspect me much more than
he suspects himself because I am of
the same colour, at least of the same
skin. Even though all sorts of illegal
things go on nobody can suspect the
other much more than even the Bri-
tisher had suspected the Indians in
former times. Hence all these things
must be simplified. It is right that
concessions are given even on the rates
of imported goods for re-export. That
is a welcome provision. Goods are im-
ported and kept in the warehouse and
are re-exported. Naturally we get
some foreign exchange out of that.

There is another scction in this
trade—the practice of under invoicing.
That has come to light even from the
Tyagi enquiry committee. In that
report something has been mention-
ed. I am not going into the details.
If the actual worth is Rs. 2 crores. the
invoice and the ship documents show
onlr half of that and the other half is
credited in the name of somebody,
leading to foreign balances and all
sorts of manipulations and specula-
tions and smuggling. Tt is a two-way
traffic. With all its enforcement direc-
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torate and so on, Government is un-
able to curb this tendency which is
growing day by day. Every day more
and more cases are coming to light
and it has become practically impossi-
ble to distinguish who is a respectable
trader and who is not. Trade is after
al] to make profit and if Government
is impotent enough to find out the
persons indulging in this, naturally
they take advantage of it and pile up
huge profits. So, these under-invoiced
goods must be properly valued and
proper duties must be levied on them.
1 searched in vain for some provision
in this Bill for doing so.

Shri Hari Vishnu Kamath: I hope
‘the hon. Minister is listening, Sir. It
s not proper to be speaking to some-
body while the hon, Member is mak-
ing his points.

Shri Warior: He may be iistening to
me with one ear and listening to the
Minister of Parliamentary Affairs with
another ear.

Mr. Speaker: He listens to Shri
‘Warior with one ear but he will listen
Mr. Kamath with both the ears.

Shri Warier: In implementing this
Act, we may experience certain needs
for certain amendments and then this
Act can be made complete.

I do not have a soft corner for
those people who are smuggling goods.
In recent times the best business is
¢old business.

1r. Speaker: That might have been
¢ always.

Shri Warier: No, Sir. that is what I
am telling you...... (Interruptions.)
They add some other alloy to gold
and that gold business might be all
right butl that does not fetch as much
profit. In the long run it has collaps-
ed...... (An Hon. Member: Not in
Punjab) I do not single out any pro-
vince. The entire West coast line is
full of these people, smugglers. from
so many other parts including Kerala.
My town is not a big town. There,
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we haq only three or four gold mer-
chants and the other merchants were
traders in cloth, provisions, etc. Now-
adays, clothes, stationery and other
sundries have gone. Now, it is flood-
ed with gold merchants and I am told
that one of the biggest gold merchants
of India is going to have a house there.
It is a smal] town of 75,000 people.

Shri Hari Vishnu Kamath: Which
town?

Shri Warior: I will not mention the
name of my town. He can know it
from the directory. But that is not
the point. The point is, all of a sud-
den, you find new merchant princes
building huge skyscrapers which peep
into the horizon even in small places
in the poorest of the States, namely,
Kerala.

Mr. Speaker: Why should the hon.
Member choose his town for this thing?

Shri Warior: Because it is a central-
ised place, a town from where one
can operate in the east up to Coimba-
tore and Erode in Madras State, in the
west up to Cannanore, Mangalore and
Udipi and in the south up to Cape
Comorin.

Shri Hari Vishnu Kamath: Point of
vantage.

Shri Warior: Strategic place. This
is about the gold business. How is
this gold coming? Recently we had
a press report that gold was taken
out from the sea-bed near Bombay
or Varsova or some port. There are
even markings made in the sea which
the customs people may not know.
There are markings showing such and
such a degree, so many feet, so many
metres, and so on. They have pegs
and in all those peg points, these gold
bars are deposited by what they call
sailing vessels or kotiya. Only those
people who transact this business know
that. Then these people go there and
take out the gold from a particularly
specified peg in the sea bottom. After
all, the person may have been a pan-
shop businessman or a small hotel or
restaurant man, but all of a sudden,
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you can see that his skyscraper goes
into the horizon. And the people are
amazed how wealthy he is; how
Shukra or Kubera who is the Lord
of Wealth, has, all of a sudden, show-
ered his blessings on that man, at
night, because, during day-time we do
not know whether Kubera is com-
ing there. Nobody is there to inter-
fere with. The Government is keep-
ing mum, They see it in front of
them How does this chap get so much
of money? The customs people go
there; the income-tax people go there;
the police people go there. For what?
To bow down their heads and not to
unearth the place from where that
chap has got the gold.

You will see that all these penal
clauses will be evaded. The only
clause in which they have some ap-
prehension, I am told, is the clause
under which they could be put in
prison, because they cannot afford to
be in like that! A gold smuggler,
when he was sent to prison for six
months told the magistrate: “Impose
a fine of even a lakh of rupeses. I do
not mind it. But do not send me to
prison.” One day in prison means so
much for him. It is a loss of more
than Rs. 1 lakh, That is the position
in India. I do not know for what
earthly business they are doing all
this. And this has become a veritable
attraction for even the law_abiding
citizens with some common intelli-
gence to go in for this business and
amass wealth, That is the tragedy of
the whole thing. Ordinarily. the law-
atiding, very nice citizens, would not
have any inclination for any sort of
these vices. But they are also attract-
ed.

For instance, I am an ordinary citi-
zen. I am working for the public in
the political field. When I see a chap
who was nothing the other day, but
who, all of a sudden, has a Plymouth
car and goes about with all pomp and
glory and has influence throughout,
from the district collector or the Min-
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ister down to the last man in the
hierarchy, naturally, I am also attraci-
ed. I arh also inclined to do some-
thing in that business, and feel why
I also should not have a pie in the
whole thing. Why should I be denied?
Why should I have a self-denia] for
that? What is the object? What is
the aim? Any decent man will also
be attracted, and decent men are at-
tracted to it. These places have be-
come the worst cess-pools in our cities
and the contamination is spreading to
the countryside. You do not know
what sort of crimes they have perpe-
trated and what sort of unimaginable
things they are doing with that ill-
gotten money. I do not know how
many of these people are now patrio-
tically coming forward to fill the cof-
fers of the defence fund. They mav
be willing to contribute Rs. 1 lakh,
Rs 2 'akhs or even Rs. 1 crore; the
only thing they want is they should
be left alone, because in a day. month
or year they will make up the whole
amount. I am reminded of an expe-
rience in 1920-21. When Mahatma
Gandhi came to all the villages to
collect gold bangles. we were in the
initial stage of the nationalist move-
ment and some small girls also gave
their bangles and their rings. because
ntherz did like that.  But at night,
they began to crv for another set of
bang'es, because thev did not know
that they had been taken away. This
is just like that. We cannot allow
these things to continue,

What about other smuggling methods
that are adopted? I do not think the
law as envisaged in these provisions
will be able to tighten up the ring as
long as our economyv is controlled.
Either we have a free trade movemenrt
by opening out all ports for free trade
without any embargo or, if we want
to have a controlled economy, surely
this belt must be tightened and there
should be no loophole, no lacuna, to
allow these people to escape from the
clutches of the law.

It is good that some improvements
have been made, But I would suggest



2579 Customs Bill
that whether it is Rs. 1,000 or Rs. 1
lakh or Rs, 1 crore, the punishment
must be very severe. There should
not be just ‘deterrent punishment’ in
the ordinary sense of the term. I do
not know what is meant by deterrent
punishment. I had some deterrent
punishment, but that has not deterred
me. When I was a young boy in the
Congress movement, 10 or 15 police-
men gave a massage with granite
stones on my back. That was a deter-
rent punishment and I could not drink
water for days. Even that will not
deter these people who are up to do
any mischief and who will resort to
any illegal method if they can get this
illegal gain.

I should say something about the
cases of smuggling watches. As a
political worker—as a Congressman, a
socialist and a communist—I have ex-
perience for the last 30 years. Our
cases are decided within one hour’s
time, We are produced in the court
and sent to jail. But there are cer-
tain cases of smuggling watches going
on as if it is a cinema. Just as some
boys are going to the cinema daily, the
onlyv item in which some yvoungsters
are interesied in the newspapers is the
report about some smuggling cases or
a particular smuggling case because
it has much of comedv and much of
interest. Why should we lose money
like that? When we are talking of
economy in paper, stationery andq other
expenses. why should we not ccono-
mise the lega] procedure there? Put
them in the dock and send them to
the jail. That is the end of it. But
there the law comes in with al] its
paraphernalia.

Mr, Speaker: Can we usc the ser-
vices of Members of Parliament to
take up this job during the recess?

We can, If we have
the will we can do it. Even tbe ex--
isting police can do that. They have
done it. I speak from my own expe-
rience. I was roused at four o’clock
in the morning from my home and by
four o'clock in the evening I was sent

Shri Warior:
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to the Central Jail. How was it pos-
sible?

Mr. Speaker: At least he can check
them,

Shri Warior: It is only policemen
who have done that to me. They can
do that to the smugglers also. If there
is a wil] it can be done. This is not
a thing to be lightly looked upon. This
has become the most contagious disease
in our economy today. Unless these
people know that they will not I»: per-
mitted to operate for long terms they
will not stop it. I do not know, they
may even do that from the jail.

So much about smuggling. I do not
want to talk about watches, diamonds,
jewels and other things. So many
things are coming into India. But I
want to say one thing. There is the
plea of private property. Supposing
I am bringing a watch or two or even
a dozen watches for my personal use,
I will say that they are for my per-
sona] use. What is the cost of a
watch? It is just half of what we have
to pay for the same watch in our
Indian market because of the con-
trolled economy, the duty charged and
al] that,

Shri Yashpal Singh (Kairana): The
difference is only Rs. 10.

Shri Warior: Who =savs so? A
watch which costs outside about
Rs. 200 costs here about Rs. 600. Suppos-
ing I bring one from Penang, Singa-
pore, Iran or Baherin—Moscow is not
very good for watches—as soon as my
friend looks at it he will ask from
where I got it. When I tell him that
I got it from Penang, he will ask how
I got it. Naturally I wil] tell him that
I got it for mv personal use. What
will be his attitude? He will atonce
think, why he should not also get a
watch like that. Anybody will think
like that. When they see a clean, new
watch which is not available so readily
at a reasonable price in the Indian
market, at least all the youngsters—
all the Adwanis and Gidwanis—will be
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attracted. They wil] begin to search
the method or the modus operandi of
getting it. They will start with one
watch, But they will not rest with
one watch, they will actually start a
business—they will bring two, three,
then 100, then 1000 watches and so on.
‘3000 watches have arrived in Delhi
once. How? These are just like epi-
demics in economy. It wil] not rest
at the place it starts, We cannot con-
tain it. Unless it is nipped in the bud
it wil] spread.

Mr. Speaker: The hon. Member has
already taken 23 minutes. He should
try to conclude now.

Shri Warior: I will remind you, Sir.
with all humility, that when this Bill
was introduced actually there was no
one to speak. It is only now that
some people may take some interest.
I am only provoking their interest.

Mr. Speaker: He should not pro-
voke that interest so much that I might
be put into difficulty.

Shri Warior: I will only give my
opinion about two or three clauses
and then conclude, About clause 105,
which is replacing section 172 of the
existing Act, there is some controversy.
Going through the notes of dissent I
find that that there are certain things
in which we do not find agreement.
Formerly it was the custom or prac-
tice for the searching officers to get a
warrant from the magistrate. That
procedure is eliminated by the pre-
sent enactment. An officer of the cus-
toms department is given the power to
search without a warrant. Of course,
even now that right exists in some
other departments, but that by itself
will not be a justification for this sort
of procedure. According to the Police
Manual, even the police can search any
premises withcut any warrant. But,
then, there is a provision in the Cri-
mina) Procedure Code, I am told, that
after the search at least. the police
should inform the magistrate that a
search has been made. Why is it so
provided? Tt is patently clear. When
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an officer is searching the premises of
a private citizen, the question of the
individual right and proper justice
come into play. Suppose nothing in-
criminating is found. On the contrary,
there are instances of implanting
things. What is the protection for
the private citizen against that? Sup-
pose some contraband is implanted in

‘the house. This provision is specially

made to facilitate night searches; not
day searches alone, In the day time
it is quite possible to approach any
magistrate to get a warant. In the
night it may not be possible because
the magistrate may not be at the sta-
tion and the search may be imminently
necessary, an immediate urgent neces-
sity. Then, what should be the
remcdy? Of course, the house must
be searched. But what is the protec-
tion for the individual if nothing in-
criminating is found? There may be
rivalry, jealousy or some sort of mis-
understanding between the individual
and the officer concerned. So, in the
larger interests of the public, there
must be a provision that the search-
ing officer must inform the magistrate
in writing after the search is over that
a search has been made, That is not
provided, though it should have been
done. But it is late in the day to sug-
gest any amendments for that.

Then there is the question of onus of
proof. According to the present pro-
vision, anybody could be made to
prove it. Suppose a person has got a
smuggled diamond, If he can supply
the address and the title of the person
from whom he has bought it, that must
be the end of the matter, so far as he
is concerned, and the police or autho-
rities must go to that address for find-
ing out the source of the diamond.
There are so many people in the coun-
try who are attracted by so many
things, who become victims. Suppose
in the port of Calcutta or Bombay 1
am offered a good watch. I will not
take it if it is offered by a stranger.
But suppose it is off:red to me by a
person who is known to me, whose
address is known to me, and he tells
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me ‘“this is a genuinely—obtained
watch, not a smuggled watch, 3 watch
on which duty has becn paid” and 1
take it and I am interrogaied, if I
give the address of the person from
whom I obtained it, I must be let off.
as my bona fides are clear. The police
can go to that address and by enquir-
ies find out whether that is a smuggizd
waich or not. If it is a smuggled
watch, let them by all ‘means tiake
action against the person who has
supplied it to me. So, I think the
onus of proof must remain with the
other side, or at least with the person
from whom it was obtained. The
owner alone should not be penalised
for that matter. If actually there is
the other story also that I might hide,
then there is no letting off. Then I
will be caught and I will be having
the punishment as providc fer by this
Bill.

Then, there is a provision for an ap-
pellate tribunal. I can understand the
two gentlemen there, One is a retired
or a serving High Court Judge and
the other is an official of the Ministry
or of the Customs. Then another one
is a representative of the trade and
industry. The interests of the trade
and industry can be safeguarded by
some eminent lawvers who appear be-
fore the Tribunal. Why should the
fifth column be emploved inside? I
do not want to make any insinuation,
but actually whose interest is he safe-
guarding?

Shri Harish Chandra Mathur (Ja-
lore): 1Is it a direct accusation; it is
not an insinuation.

Shri Bade (Khargone): Is it pos-
sible to say that there is no honest
trader in the country at all?

Shri Warior: Who said that? Why
should Shri Bade impute such a thing
to me? When he gets a chance he
can very wel] say that there are trad-
ers who are dishdnest and those dis-
honest men may also come as repre-
sentatives on the Board or Tribunal.
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Mr, Speaker: Shri Bade can aiso
advance the argument ihat to caten
a thief set a thief.

Shri Warior: So, I think, instead
of having that gentleman of the trade
and industry on the Board, the best
man will be somebody frem the Min-
istry of Commerce who may e piac-
ed on that Tribunal because he knows
which are the things that are coming,
which are the things that are going
and what is the position of the trade.
There are so many things in the trade,
but I will not go into that because
my time is up; otherwise, I would have
said all that.

Some years back the Government
calculated that through a licence to
import parts of certain machinery they
will be having, say, Rs. 1 lakh worth,
but actually it went upto Rs. 3 lakh
with the same amount sanctioned. The
Commerce Ministry was baffled. They -
could not know how these things were
coming and wherefrom they were
coming. So. the Commerce Miristry
must have a man on the tribunai for
taking more interest in what is going
on in the underworld and who the
persons really are to be brought to
the fore. Of course, we can make
these changes after working for some
time and getting some experience.

1 support the Bill.

Shri Narendra Singh  Mahida
(Anand): Mr. Speaker, Sir, I welcome
this measure for improving upon and
co-ordinating the Customs Act. I was
one of the members of the Select Com-
mittee and I have given my minute of
dissent. I am thankful for the arran-
gements which the Ministry made for
us to visit the various places at Cal-
cutta. Customs Officers were very co-
operative at Calcutta. :

We have also generally agreed on
many of the clauses. Many of our
amendments have also been taken note
of and I am glad that particularly
‘precious stones’ have been removed
from the various clauses and concen-
tration has been made only on dia-
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monds, gold and watches, eliminating
precious stones which had no chances
of smuggling. They are only imported
in raw form for exportation. So, I wel-
come that because it cocerns some of
my parts of the country where preci-
oug stones dealers are concerned.

In our anxiety to curb smuggling in
India we should be careful to see that
innocent people are not harassed.
There has been quite an upheaval in
the merchants dealing in diamonds
and gold on this Bill. The witnesses
have said that these who are smugg-
iers you can hang them but an inno-
cent tradesman should not be made to
suffer. My plea has been that
in having these rules or
laws, we should see that inno-
cent Tradesmen are safeguarded and
they are not made to suffer. I have
many cases which T have brought to
the notize of the Ministry and to our
Chairman of the Select Committee that
sometimes wrong persons have been
taken into custody and kept in jail
even for a night, people who had
nothing to do with sumggling were
harassed. Of course. the Finance Mi-
mister had assureq that he would look
into the matter and see that such in-
cidents do not happen. But, these inci-
dents have been happening. That is the
reason why we took up some of the
clauses for correction so that honoura-
ble and innocent traders who have
nothing to do with smuggling are not
troubled. Mr. Kamath and a few of us
assured the Finance Minister that we
did not speak on behalf of the smug-
glers at all. We desired that stringent
measures should be taken against
smugglers. We had even suggested
enhancement of punishment which had
been proposed originally. The sentence
of 2 years, we said should be five years
and alsq fines should be increased.
That suggestion has been taken note of
and the Government have made suita-
ble changes in the clause. There are
some suggestions which I have to make
to the Finance Minister for re-consi-
deration, particularly about the bur-
den of proof.

NOVEMBER 20, 1962

Customs Bill 2586

That refers to clause 123. I am dis-
satisfied with the present clause. That
the burden of proof shoulq be on the
trader himself is improper, If there is
one smuggled diamond in a package,
how are we to verify it, that particu-
lar diamond is smuggled and the rest
is not? In the present clause, 118 it is
mentioned that the whole package is
to be confiscated without defining the
smuggled diamond. That is not a pro-
per method. It is anomalous. Burden
of proof is very difficult in the case of
a diamond. Diamonds are owned in
this country f>r hundreds and thou-
sands of years. It i; a very ancient
trade. I cannot support the move of
the Government to confiscate the whole
of the goods. Even for example. a
piece of gold. You can catch them.
Supposing an innocent person buys a
piece of gold. That gold is being taken
away from him and he is asked to ex-
plain where he got this gold from. My
suggestion is, the moment he says
that he bought from such and such a
person and gives the bill, he should
be discharged and hig goods shouid be
given to him, That particular part may
be cut out from the piece of gold or
whatever jewels there are. He should
not be made to suffer. This onus is a
very dangerous thing where anybzdy
can be caught, any Member of Parlia-
ment even. Or, for general purposes,
any public person may be caught and
he may be askedq to explain where he
bought this watch or diamond or piece
of gold. It is very difficult to say. For
watches you can say. For gold and
diamond. it is very difficult to say. My
plea is that the onus of proof in clause
123 should be reconsidered very seri-
ously. Innocent people should not be
made to suffer or look like accused.
The Government and its executive al-
ways want a lot of power. We are
prepared to give power in cases of
emergency but not in-the case of nor-
mal civil life where the executive
wants to be all powerful. Smuggling
will go on. That has been going on for
thousands of years everywhere. We
can minimize it. I personally say from
my experience, in the running of an
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air service, that India is a paradise for
smugglers whatever measures you
take. We have a very huge coast line.
In the western region,—particularly in
the State of Gujarat I can say—there
is not even one steam launch to catch
the smugglers on the high seas. Do we
think smuggling is done inside the
country? Smuggling is done on the
sea coasts and on our borders. There
are also international lines on which
we have no control. Suppos-
ing a steamer or a cargo ship
or a small ship coming frem foreign
lands stops away from our territorial
waters, that is, at a distance of more
than ten or twelve miles, and a coun-
try craft goes there." it can bring va-
rious goods from that ship. How are
we going to check those international
high-sea border lines? It is not a ques-
tion of only gold and diamonds but
various other goods.

Now, these winter months are com-
ing, and I am sure Bombay will be
dumped with foreign liquors. Where
do these foreign liquors come from?
It is not from the Embassies alone, but
these are being regularly brought into
this country frem various sources. So,
the correct way to check smuggling is
to have more sea-going launches, and
more stringent measures to safeguard
our sea-coasts and air-ports.

Sometime back we heard in Delhi
even that certain ammunitions were
being brought in by aeroplanes. It is
not necessary that an aeroplane should
land only at the air-ports. We have
very flat land, we have deserts in
Rajasthan and other places, where a
small plane coming from Pakistan or
from other areas can land without any
necessity of informing any of our in-
ternational air-ports. They can just
safely land, dump goods and go away.
Goods like diamonds—gold-watches—
etc. can ‘be brought in very easily in
this manner.

I am amazed that gold smuggling
has been going on for such a long time,
and a fabulous amount of gold has
been caught. Lately, in Bombay alone,
about Rs. 35 lakhs worth of gold has
been caught. We have no sympathy
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with the smugglers. Probably, now
the Finance Ministry may expect that
gold smuggling may not go on for
long, because there is every possibility
that the prices of gold will come down,
and a lot of gold is also being given
to the National defence Fund. There
are some possibilities which I would
request the Finance Minister to en-
quire into. Now, there are so many In-
dians living in foreign countries, and
they want to come ‘back. Suppose
they bring gold or diamonds, and they
declare them at the air-ports or the
sea-ports, will those goods be confis-
cated even if they have been truthfully
declared? Or will they be allowed to
bring in those goods and invest them
in the National Defence Fund or the
gold bonds? That is a question which
I wish to put to the hon. Finance Mi-
nister, because there have been some
enquiries in this regard, particularly,
from South Africa where there are a
lot of Indians who are desiring to come
back.

A; far as smuggling is cdncerned,
we were surprised to see in Calcutta
how this gold is being brought in and
how diamond is being brought in. They
were brought even in the image of
Laughing Buddha. We saw at the Cal-
cutta Customs Office the various means
by which people have been bringing
in those prohibited goods.

It is also very surprising that res-
pectable people also have been doing
these things. Very stringent measures
are the only deterrents whereby we
can prevent these things. But I would
personally say that our international
information agencies should be ex-
plored more, because most of the
goods are being brought by foreigners
and also by our people who are going
to foreign countries. Sometimes, I have
heard also that big people involved in
smuggling are being let loose easily.

Shri Sonavane (Pandharpur): By
whom?

Shri Narendra Singh Mahida: I
would not name them in the House. I
know of some cases.
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Mr. Speaker: He can hold the Fi-
nance Minister responsible for every-
thing?

Shri Narandra Singh Mahida: I do
not say that the Finance Minister is
responsible,

Mr. Speaker: Ultimately, he is res-
ponsible here in the House. Therefore,
the hon Member can say that........

Shri B. R, Bhagat: I think some hon.
Member askedq the question ‘By
whom?’ and he is only replying to it.

Shri Sonavane: I asked ‘iet loose by
whom?’ I wanted to know whether my
hon, friend was referring to the cus-
toms officials or {0 somebody else.

Shri B. R. Bhagat: Or to the court.

Shri Narendra Singh Mahida: We
know many things which we cannot
say here. because it is not proper, and
it is no use naming persons who are
not here in the House. All the foreign
going persons practically know these
methods of how to bring in money into
this country. So, it is not very difficult
to say that. Bui, normally, the people
involved are of a high status. My pur-
pose in saying this is that- normally
the people invclved in smuggling are
people of high status. and so, this is
not a question relating to the com-
mon or ordinary traders. So, experts
are required for this pupose. This is
the business of experts. I shall not
say much more about them. My pur-
pose is only to stress that innocent
people should not be harassed.

Even when wit::ssc: appeared be-
fore us in the Sel:t Committee, they
were all saying v.ith one voice that
they supported tli: Government in
whatever measure: Covorment wanted
to take, but as fa- z: the ovdinary
traders are concernd. they should not
be made to suffer in their routine bus-
ness. My plea is that the Finance ili-
nistry should reconsider clause 123 and
see that the burden of prcof is not
placed on the traders. I appeal to the
House to see that this change is
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brought about in the Bill and the pre-
sent provision is not allowed to be
passed in the manner presented to the
House.

Then there is a sugggestion regard-
ing clause 131. The Badhwar Com-
mittee has also made a recommenda-
tion about it referring to the Taxation
Enquiry Commission’s view about this.
My suggestion is that the Central Gov-
ernment should constitute a Tribunal
which should consist of at least one
Judicial Member who should be a
serving or retired High Court Judge
and one member who has had expe-
rience of customs administration and
one representative of the association
of the import and export trade. These
cases should be tried by such a tribu-
nal. They cannot be dealt with by
customs officials themselves No such
power should be given to one particu-
lar department Smuggling should be
stopped. But this tribunal should be
there; no one-sided measures should
be taken.

Then there is clause 105 under which
a customs officer can search any pre-
mises ag he likes. These are very wide
powers. We must restrict these
power:, Without obtaining search war.
rant from a Magistrate, no house of a
person should be searched. This is
very necessary; otherwise, it infringes
our place at home and our human
rights. 1 appeal to the House; clause
105 should be considered in detail and
no such power should be given to cus-
toms officials. They say that smug-
glers will not be caught without this
power. Let them not be
caught. I amnot afraid of it How
many smugglers are there? But no
innocent man should be taken into cus-
tody without any wararnt: his house
should not be searched in any manner
they like as is provided here. These
powers are bound to be abused. I have
pleaded in the Select Committee that
these powers shauld not be given to
customs - efficials, that before examin-
ing a person or arresting him or sear-
ching his house, a warrant must be
obtained from the Magistrate. I again
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plead through you to the Finance
Ministry to look into clause 105 and
see that no premesis are searched
without a warrant. This is our ele-
mentary citizens’ right In a demo-
cracy, we should not function in such
a manner. In order to check smug-
gling, and smugglers, we should not
be penalised wunnecessarily. Cases
have happened. It is not that I am
just saying this. Our Chairman had
met a deputation also in Calcutta
where he was informed that persons
were searched without any reason. No-
thing was found on them. If some-
thing was found and they were taken
into custody, that would have been all
right. But that was not so. There was
a case of a very reputable firm of
100 years’ standing whose premesis
o ra searched and nothing was found.
After all, honest traders have their
long established reputation. Suppose a
man is taken into custody on a Satur-
day; he has to remain there in jail
till Monday, even though there is a
provizion saying that he must be pro-
duced before a Magistrate within 24
hours. So there will be no magister-
ial inquiry during this period. These
are very wide powers which we are
giving.

My objections are to clause 105 about
the power to search premises without
warrant and to clause 123 in regard to
burden of proof. If Government come
forward and make suitable amend-
ments to these provisions, or if the
House does that, I shall support this
Bill; otherwise, I shall not support it.

st @2 (2raiE) o gere wRNEw,
ag st Fxg fao greg F @y g
TSI AR F wEe FoauTs ™M
ST § | 3W OFT FW qg § fF =0
FEl F AR AET ¥ AWEF @ I
&, T R uEw A T an
T CF g AN FT Foe fwaqr )

M faar ¥ for oY 3w D
fgw # T @, & ot 3§ 1 w7
q1 | 39 97 fam Fe & @ aR
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a7 v - Tav: § §q fegfam Aw
T oar @ @ g @ R seE
T 9 wRTT I @ 9% 95 § I A6l
o i g fod qF 0 @fea @fa-

T g, 7R 09T o gAT, qR ST
for &% @ w agm § e f@
4 AR F98 F 39 F 39T faw oAt
fFar | FwEw T1 S8 A® R

®fT o o WG : FA2T 7 3 FT
AT ¥ AT R

st & ¢ S g AU AIEAT & 8

o AglRd o FEET AT AT
TR AT § WX AT FHEY T geI-
e W E |

Wt @ 0§ FHE FT HEEIS AT
g AfeT § 339 o A o WA
gTEE & §FAT § | A< I A
Y qE gHEHCE R F ¥ 7 WIEEr
aw fog @ At 39 &7 €1 Besr
ggaTe ? ar afeT IfF 99 7 w1 F
g A AW § Wi W e
W 700 ®HEIT A F FT Yo FHIEET
g

Feer fao @ &7 & 9w v
T g W) oS9 § arfa ok &
S IHEEE & 7€} 9w ¥ ag faw
o &t 0F e Afwew faw
? | T faw & O ¥ qx wyfar &y
ag SHATE &Y qE ] —

(39) ‘“smuggling”, in relation
to any goods, means any act or
omissionn which will render such
goods liable to confiscation under
section 111 or section 113.
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g I amfan &% F#A
F Ay 1 | AfFA F I =@
g 5 a® orfar & e gl
TFET ¥ Y aER & 09 § I ¥ qo
2130 ¥ 339 a8 faar g fv oY =
FARFKEHTA F ATAF & A& TATes 54
¥ | TR FAMG A F TIGF T gAY
AR e frsafy /A Yy qmT §
T8 74 79 I@ ¥ 59 = § @
g & ANF oFres 59 890 & | 99
FEH F1 Sed TR HT THRUR
F I FAW T@AT FAT § WK
T Y ATNAR FAMT ZIAT & | 23 AT
IAAAT T F FE FEH AR 7w
F FIE T AW & | TR F FEA
F Jg FIE FrA ATE AL AT
FET W] T A F I qfErte
TRET AT § | FEH FEA F I Hl
ag Jeed arv & AfFA wwatem &1 S
feiem s H AT g2 R oew A A
F= faar w7 & 97 @1 3w § A qa
TF FEAEd AIGR § T Fafre
A F ATH G [ FET AT AT, I9 T
T2 AT Frdl | gH ATed § 5 &wrferT
S% g AfFA gAY g S A
FIRQ DR

The guard was suspecting the driver,
the driver was suspecting the guard,
and the passenger was suspecting
both.

T AW 3w F femE T @R
Government was suspecting the trad-
ers, traders were suspecting the Gov-
ernment, and we were suspecting both.
g g w fafs 3 #34@)
g v oty §oag s W
fF waaEe @ snfal @ T
i Rem & W § @ AR
T ifed | Z=F A FAE F IEA
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N mE g miaaqafs
TIHE TA qIg T AfTEATIT IH F
F TR ST TATT FT @Y & | AT
ae § fad T F qoAz gEr aw
F amg M TS A ST Aredt
T TR IE T F I F AT
¥ F1E Moz H1 A+ 77 AfFa 919
TEHE ¥ FYE I @ ¥ A A
A IER g F AF 7y fedfmr e
3T 927 | I T 1 faagd dzwE
g fv 72t a8 THY ®T F AT e
a9 & 7 wyar g feeqfen Az fzar

o9 TERY, IX & I 9T H
TR m frsriogfameme s
fooha =7 dma T o A s
=y wfed, @ § T 3 I F wHSHE
fomr = w920 & 9% AwEm 3 AT
T F Faena fF go Fo F 03z { aifa
FT A AT FTE DT AN AT G 0w
FE AW gAEF AW fAar AR
faehst & fFam § TR A4 AAPIHT T
faar & |\ =rAT W mwETHz A1 oA
far g

| F g g A9 qA a8 AT
FETE MR IET F AR A O
fafer &=@ w31 g & 1| AR TF
%9 H 20 SAHT AR IT 0 § §
TF IS TS g a8 T ST IS
&1 §FST ez AAAT AUIAT | The

whole package will be confiscated
¥ o4 oza & ant ATdr fewwedr
FaEl F gmEA @E . N #R
T TR F8 grEA & AmA T@d g
fF afz 0z 37 § 0-3y Trawe g
U I U A UF SUHE & T g oal
qq & @ &9 ¥ smiefd g
g g ! mAfa g AE gt o,
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TR WATA : it AT A FR
fF q@t a5 F arq A=y f o
=t & : 0|7 G & 9fed ag
T FEA R
st firg AR (I 0 9w AT
Fw F fqF o ® STE F9ery
?

Ay ﬂ:

st &2 gfE § FaEar g 0w
¥3 9% 12s (U) § 30 T F7 qfawT

5 .
o -

118(a). “Where any goods im-
ported in a pacleage are liable to
confiscation, the nackage and any
other goods imported in that pack-
age shall also be liable to confies-
cation.”

Frw Y E-froA A g F A
THT & T FT SWARE F TR A Q&
T A= T A = dry 6
deq AT G99 AR A7 &1 7 gy
¢ fe et wm g 41w T
R o h s

oy TE
FAT & | § T a1 i ag aifaem g
TR H ag € 39 | gg grfags oF

=
(3

Knowing that it is a smuggled diamond
it is parkeq into a package, then it
can be cunfiscated.

W dT®
i T G M 11 - B M
4fF maw & 37 AN WA FEea
§3 39 % AR § qwm fewifor a2
frar & 1 T wifagw feet a3z § R
¥R AR 9FF FOSEW @
&9 F AT T FE L A FE
g % ®Y%1 75 am ar 3@ Afad
¥ 7 ogg e A &St fFar g At
T @ F1 mfaaw F& T g | A
F 3H gEIX A dwrger 5 oqwm

WU o
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faat +t wafaa @ =8 1 g0 a=
77 &, 39 & fog 5@ 99 #7 g AR
T FA I AH FF A G
qrw AT & AR F q@ mwar g
i fwam @ @ATn SEem
FIIT 99 § IAAT STIRA T | IH
¥ qEre e #@d |
qTRNeT FI T FIAT HEFA R
¥ g ¥ ar e faww Az @
f& g &1 wFar F7 #EE § AR
e & fasae #7ar Irfeg Sfw
g § W T ar @ &) e R
TEAAm I S TRA Fg ofe9q
fam o & —

123(1). “Where any goods to
which this section applies are seiz-
ed under this Act in the reason-
able belief that they*are smuggled
goods, the burden of proving that
they are not smuggled go.ods shall
be on the person from whose pos-
cession the goods were seized.”

F T e g (a41 % A
TR T 1 Fwea TEeIR
i ¥ o) ufasw @ & gafew
=T TRy afs &% afs JaT g,
gz ¥erms a2 & & 1 3 aE
S &7 g ATiEd H 9 fF

TR GRS @ (F ag TRIES 59
g | W FEEIEA Y4 qTiad $ 3
%’»TT( Knowing that it was stolen
property 39 9 3 94T § A1 48 TR
2 1 @fFs 3w & ag wfaq &9 &
959 {F T TS S G & a8 I
At g7 =5 o= & R Few & ag
T QST JET | 39 91 ¥ HQ
LG 5 AR g A ] T R @
T AT g € WG aqem & a1 7 IR
FHAT ATT | AT A I SAHT A
T TR g & AR A A w3 (T R
IR G 40 § {7gr & A @9 7 Fg
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fear fF arg & forar @1 @y |fwfode

W@ W AT T MG g% A6 O

ST T @ FEG AN & afd we
g F AFAEAT & |

P R IAFITF@IAAF
IHHTSHARA &< 37 ATy
s

Dr. M. S. Aney (Nagpur): Where
any goods to which this section applies
are seized in the reasonable belief that
they are smuggled goods...... On this
point you can cross-examine th:2 peti-
tioner and show that there is no
ground for reaonable belief. The
burden of procf will then not be on
the accused.

s 5 >
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123(1). Where any goods to
which this Section applies are seiz-
ed under this Act in the reason-
able belief that they are smuggled
goods, the burden of proving that
they are not smuggled goods shall
be on the person from whose pos-
session the goods are seized.

A FSA G g% fFA 9T e ?
Accused is always said to be 1nnocent
when he stands on the dock.

SRR ®1 a9g Aifag FT 9907 %
SEF! A o 5 ag onee w9 § )
AfFT T7T T3 T FT burden of
proof will be on the accuszd first
st ITRAN fufawa afew @1 & =7
@ faa & fafgq 7€ fFar mn
W I § 7 A g fedfen A
faar & 1
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17 hrs.

qERR WEIRA, TH a7 {3t F
T & & 9 feifer A faar @) gie
cafér & fe o e feT A
QA =ifed 1 W ar ¥ Wi ow
A §I6 T S W fay ag oEr
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e § 99 #1 & fowifes
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Y 77 A § A 23 ;AT gmy i
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T ST g S8 A e f&ar ar
fF fz gawwten ARz e e fa fo
ewferion afeeR | @ fan s
Ffae< #1 IHe w9 faar @ wik
e ST arq| A= fear T | SR
T HAT T F FEReA 77 WK
21 f Feea fawr @1 a1 w1 foepar @
&, N efafaegfes mfwax gvm, a8
&t W wedfer mfwas ag S
=1fed, i TaT & & 59 § Jra| A<
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wifees a1 A ¥ W oAz I F
qatfa® & w=de F@m &

STgT aF S FT AT g, THATE FHE
TrmafF @ ¥ aga A A g
AN F & I fesaaer grm =nfed
g fogae fraga onfd o @
g1 &, AT wEH WiREs &1 AE |
ot A & 3 fae § sfaes @ g
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A 0 E7 TR, THT WiEwE v,
Fife grs F12 & TAAE AT 7 794
STVET TR g1 T & AT SH A 5§
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TR WG T ATAATT 99
e e §oeew T 7
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t @@ T oA
it qX AT § |

My qfa

Shri Sonavame: What is the time al-
lotted to each hon. Member? If some
Members exhaust the time in the beg-
inning, later on, other speakers would
not get any opportunity.

Mr. Speaker: Tuere was no hon.
Member who had expressed his inten-
tion to speak. I was told that there
was no Member at all. Otherwise, I
would have regulateq the time. The
hon. Member will continue his speech
tomorrow

17.03 hrs.

The Lok Sabha them adjourned till
Eieven of the Clock on Wednesday,
1884

21st November 1962{Kartikq 30,
(Saka).
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595 D:reation of Indian Shlp
at Rangoon Port

597 Jute S=ei M-tltiplicition
Farm .
598 Eagzin: Failures on M'ra)-
Latur . . .
599 Wastage of Oranges
620 Fuzl Crisis . . .
651 Fast Trains on Dhond-
Manmad Route .
532 s:ttiem:nt of Khasland
a: Agariala . .
603 Landless Labour
654 M-=zting of Czntral Board
of Forestry .
605 Forest Rules .
605 Development of  Fish
Industry
607 International Civil Av1a-
#ion Organisation .
603  Azcumauiation of Rice in
Orissa .
609 Metsures to increase
Food Production
610 [anchayati Raij
611 Tourist Developmeant
Council .
612 iamaing from Toacists
. :ctorate
614 Occupatic land .
615 Mukerian-Talwara Rail-
way line . .
615 R:quiremenr of Indus-
triai Wood .
617 Chnversion of Parasia ©
Nagpur N. G. Line 1
B.G. . .
618 Postal stanps ..
619 Arm:d Guards on Passen-
g:r Trains
620 Coaductof business turough
Gnods T'rain.
21 Post Officc at Komarhati
622 Public Telephone at Kam-
arhati
623 Overbridge at Belghoria
and Sodepur Stations
624 Fish Culture.
625 Dost Office Building in
Ghazipur . .
626 Central Unit for State
Road Transport Bodies «
627 Bridges in Maharashtra .
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WRITTEN ANSWERS TO

QUESTIONS—contd.
USQ. Subject CoLuoMs
No.
628 Purchase of Ship; for Coas-
tal Trade 2444-45
629 Production Incentives to
Sugar Factories 2445-46
630 Production of Jute 2446-47
631 [Farming Co-op:rativz 2447
632 Service Co-opzratives . 2447—49
633 Panchayat Secretarizs 2449
634 Road Bridges in Dzthi . 2449
635 Corruption Caseson Nor-
thern Railway 2450
636 D:tached Wagins . 2450-51
637 Railway Lines in Orissa
during Third Plan 2451
638 Mechanised Farm in Ma-
dhya Pradesh . 2451-52
639 Quarters for P. & T in
Delhi . . 2452
640 Agzncy to Supply Essen-
tial Commodities 2452-53
641 Tourist Advisory Com-
mittee . 2453
STATEMENT BY PRIME
MINISTER 2453—68
The Prime Minister (Shri
Jawaharlal Nehru) made a
statement regarding the si-
tuation in NEFA ard Ladakh
PSPERS LAID ON THE
TABLE 2468—77

The following papers were laid
on the Table

(1) A copy each of the follow-

ing papers :—
(#) The Indian  Telegraph
(Eleventh ~ Amendment)

Rules, 1962 published in
Notification No. G.S.R.
14356 dated the 31st October,
1962, under sub-section

(5) of scction 7 of the

Indian Telegraph  Act,

1885 . . .

Annual Report of the Indian
Telephone Industries
Limited, Bangalore, for
the year 1961-62 along
with the Audited Ac-
counts and the comments
of the Comptroller and
Auditor General thereon,
under sub-section (1) of
section 619A of the Com-
panies Act, 1956 . .
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India Limited, Bombay
for the year 1961-62 along
with the Audited Accourts
and the comments of the
Comptroller and Auditor
General thereon, under
sub-section (1) of section
619A of the Compznies
Act, 1956.

(3) A copy each of the follow-
ing Norifications under sub-

sect@a 6) of section 3 of the
Essential Commodities Act,
1955 ¢

Secretary reported the follow-
ing messages from Rajya
Sabha :

(@) That Rajya Sabha had no
recommendations to make to

Lok Sabha in regard- to the
Appropriation (Rallways)
No. 5 Bill, 1962 .

(i7) That Rajya Jabha had agreed

without any amendment
to the Electricity (Supply)
Amendment Bill, 1962.
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CoLUMNS GOLUMN.>
PAPERS LAID ON THE PAPERS LAID ON THE

\TABLE—contd. TABLE—contd.

(i) Annual Report of the (7) Notification No. G. S. R.
Hindustan Teleprinters 1277 dated the 29th Sep-
Limited Madras for the tember, 1962 comntaining
period ended the 3i1st corrigendum to  Notifica-
March, 1962, alongwith tion No. G.S.R. 1202
the Audited Accounts dated the 8th September,
and the comments of the 1962
Comptroller and Auditor
General thereon, under .. .
sub-section (1) of section @) 'ghe F}‘:r}{hz" 9 (Contéoh)
619A of the Compames e6vent bli r}l;\edn mlf]m.ﬁ rder,
Adt, 1956 1962 published in Notifica—

tion No.G.S.R. 1446 dated

(2) Acopy each of the following the 3rd November, 1962

papers :— (4) A copy of thce Railway Ac-

(i) The Merchant Shipping glec?;z Anger?énrg:gtsalt{gl?s
(Prevention of Collisions 1962 published in Noti-
at Sea) Regulations, 1960, fication No.S.0. 3401
putlished in Notification dated the 1oth November
No. G.S.R. 1015 dated the 1062, under section 82] of
28th  July; 1962 under the Indian Railways Act
sub- ection (3) of section 1890 ?
é of the Merchant :

hipping  Act, 195X (s) A copy of the Sugarcane

.. S (Control)  Amendment

(#) Annual Repoit of the —n- Order, 1962 published in
gul Linc Limited, Bomiay Notification No. G.S.
for the year cnd/ed the 31st 1460 dated the 1st Novem-
December, 1961 aloag- ber, 1962, under sub-
with the Audited Accourts section (6) of section 3 of
and the commerits of the the Essential Commodi-
Comptroller and  An-itor ties Act, 1955
General thereon, uruder ‘ ? !
sub-section (1) of section (6) A copy h ol

py each of the follow-
g:cgt ‘A; og the Companies ing Notifications under
> 195 section 14A of the L.

(i) Annual Report of the Aircraft Act, 1934, making
Hindustan Shipyard certain further amendmsnts
Limited, Visokhapatnam, to the Indian Aircraft Rules,
for the year 1961-62 along 1937 together with an ex-
with the Audited Accounts planatory note :—
and the comments of the :

Comptroller and Auditor ® G'St'g"sljoieugg da;e(ézthe
General thereon, under 15 ptember, 1962.
sub-section (1) of scction

619 A of the (x)m’»amcs @i1) G. ShRSNo 1;96 daté:d the
Act, 1956. 29th September, 1962

(iv) Annual Report of the MESSAGES FROM RAJYA
Shipping Corporation of SABHA 2471—72
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- CoLUMNS
.ESSAGES FROM RA]JYA’ SABHA-contd

(iti) That Rajya Sabha had
agreed without any a-
mendment to the Compan-
ies ® (Amendment) Bill,
1962. . . . .

{(v) That Rajyva Scbha had
agreed without aiy a-
mendment to the Hindu
Adoptions and Mainten-
ance (Amendment) Bill,
1962. . . .

REPORT OF JOINT COM-
MITTEE LAID ON THE
TABLE 2473

Shri  Sachindra Chaudhuri
laid on the Table a copy of the
Report of the Joint Com-
mittee on the Limitation
Bill, 1962. . .

REPORT OF PUBLIC AC-
COUNTS COMMITTEE
PRESENTED 2473

First Report was presenied.
REPORT OF COMMITTEE
ON ABSENCE OF MEM-
BERS PRESENTED 2473

Third Report was presented.

REPORT OF BUSINESS AD-
VISORY COMMITTEE
ADOPTED 2473-78

Ninth Report was :Jdopted.

CoLUMNS
DEMANDS FOR SUPPLE-
MENTARY GRANTS
(GENERAL), 1962-63. 2478—2563

Further discussion on the De-
mands for Supplementary
Grants in respect of the
Budget (General) for 1662-
63 concluded and the De-
mands were voted in tull.

BILL INTRODUCED

The Appropriation (No.5) 2463-64
Bill, 1962.
BILL PASSED 2463-64

The Deputy Minister in the
Ministry of Finance (Shri
B.R. Bhagat) moved that
that the Appropiration (No.
5) Bill, 1962 te taken into
consideration. The motion
was adopted. After clause-
by-clause consideration the
Bill was passed.

BILL UNDER CONSIDERATION
2464—2600

The Dupty Minister in the
Ministry of Firance (Shri
B.R. Bhagat) moved for
consideration of the Customs
Bill, as reported by the
Select Committee. The dis-
cussion was not concluded.

AGENDA FOR WEDNESDAY,
NOVEMBER, 21, 1962/
KARTIKA 30, 1884 (SAKA)
Further consideration of the

Customs Bill, as reported
by the Select Committee
and passing of the Bill; and
consideration and passing of
the Defence of India Bill,
1962 . . . .

‘["
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